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LEAVE OF ABSENCE 
MR. CHAIRMAN : I have to inform Members that a fax 

message has been received from Dr. (Ms.) Selvie. Das slating that due 
to the serious illness of her mother, she is unable to attend the House. 
She has, therefore, requested for grant of leave of absence for the first 
part of the current session of the Rajya Sabha, i.e., up to 23* March, 
2001. 

Does she have the permission of the House for remaining 
absent from the sittings of the House during the first part of the current 
session of the Rajya Sabha, i.e., up to 23rd March, 2001? 

(No hon. Member dissented) 

MR. CHAIRMAN: Permission to remain absent is granted. 

GOVERNMENT BILL 

The Industrial Disputes (Banking Companies) 
Decision (Repeal) Bill, 2001. 

 
म मं ी ( डा. स यनारायण जिटया ) : महोदय, म ताव करता हंू िक : 

 
         “औ ोिगक िववाद (बककारी क पनी ) िविन चय अिधिनयम, 1955 का  
          िनरसन करने वाले िवधेयक को पुर: थािपत करने की अनुमित दी जाए ।’’ 

The question was put and the motion was adopted. 
डा. स यनारायण जिटया : महोदय, म िवधेयक को पुन: थािपत करता हंू । 

MR. CHAIRMAN: Now, we take up Motion of Thanks on the 
President's Address. Shri T.N. Chaturvedi. 

MOTION OF THANKS ON PRESIDENTS ADDRESS 
SHRI T.N. CHATURVEDI (Uttar Pradesh): Mr. Chairman, Sir, 

with your kind permission, I beg to move that an Address be presented 
to the President in the following terms:- 

"That the Members of the Rajya Sabha assembled in this 
Session are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses of 
Parliament assembJed together on February 19, 2001." 
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Mr. Chairman, Sir, I deem it a matter of honour to move this 
Motion of Thanks. I believe that the Address, delivered by the hon. 
President, has helped in removing a lot of cobwebs on many of the 
issues, policies and programmes. In view of the fact that the country 
has undergone a number of transformations during the last decade 
and many of the issues getting more and more complicated -- 
somehow or other, not always comprehendable - the Address that he 
has delivered to the joint session takes into account the radical 
transformations in various fields and the changes that have taken 
place in the social, political, international, economic, scientific and 
educational areas. As they impinge on our country, he has really taken 
a synoptic view of these changes, events, initiatives and also 
perceptions for the future and imperatives of today, so that we can 
have a better, comprehensive, vision as well as an agenda for action. 

Sir, when the problems are numerous and complex, and 
relate to a country of our vastness, the elucidation of the rationale of 
these issues is bound to be more elaborate. The hon. President has 
really thrown open the windows for us to comprehend them. He has 
touched the essentials and the fundamentals, the core and the 
substantive issues, and not just airy nothings. He has provided us 
luminosity so that we can comprehend the place our country has, in 
the third millennium, in this global world, the potential it has and the 
path that it has to take for the flowering of that potential and the 
fulfilment of its genius, or, what Shri Nehru called, "the tryst with 
destiny." 

Sir, the President's Address begins by referring to the 
unfortunate devastation, the great tragedy, that overtook; the 
earthquake in Gujarat. He spoke really for the entire nation in this hour 
of solemn grief. The House discussed it at some length, with a lot of 
understanding and with an immense seriousness of purpose. Our 
hearts go in sympathy and support to the afflicted people of Gujarat. 
Sir, he referred to the coordinated effort and the coordinated response 
of both the State Governments and the Government of India. He 
expressed the nation's gratefulness to the humanitarian aid received 
from various countries and agencies abroad. He also expressed his 
appreciation for the tremendous, really stupendous, service rendered 
by the Armed Forces of our country. He also expressed his praise and 
appreciation for the yeoman's service which was done, and for the 
relief and rescue work which was undertaken by the voluntary groups, 
NGOs, many philanthropic organisations and social service 
organisations. Sir, all of us are aware that in 
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rendering relief and rehabilitation, the people and the various agencies 
were motivated truly by humanitarian considerations- There was no 
discrimination on any ground, whether sectarian or otherwise, in 
providing relief to the people, and this shows the unity of purpose and 
also the unity of heart that the people of this country have. 

But, Sir, as he very rightly pointed out, there is a need to learn 
lessons from the catastrophe which overtook Gujarat, the super-
cyclone which was there in Orissa, and from the floods and drought in 
other parts of the country; and that is, what I think, is most important 
for us today. The need is to set, modernise, expand and strengthen 
the management capabilities and, if possible, anticipate these 
catastrophes in advance. That is why, Sir* the first thing, the important 
thing is the need for updating the rules and regulations that govern 
building construction, town planning, etc. A number of suggestions 
were made by the hon. Members in this regard, and the hon. Minister, 
Shri Jagmohan, the other day, mentioned what was being done and 
what has been done. The need really is to enforce those rules and 
regulations. 

Sir, here, I think, is the opportunity where no quarter be given 
not only to those who are responsible for the lapses and inadequacies 
that led to the tragedy and to the delays. The tragedy was a natural 
calamity. But why did the buildings fall? What was the kind of nexus? I 
think it is here that the Government should take the most ruthless 
action so that it is a lesson for the people. I think, Sir, this is also an 
opportunity when this nexus of Mafiosi, the nexus among the 
construction people, the building people the engineers, the contractors 
etc. is broken. 

I think, from Gujarat, we should take a lesson for the entire 
country. For Gujarat, of course, we prav along with the hon. President 
that the quality of the life of the people after this tragedy should be a 
better one. 

Sir, he emphasised on a comprehensive disaster 
management plan at the Centre and in the States. We have some 
scattered plans of a routine type. Unfortunately, in many of the States, 
we have not revised them even in a routine way, as is called tor. This 
is where only a ritualistic approach, unfortunately, prevails in the 
administration. Now, here is the time to have a comprehensive 
management plan on a much larger scale. It should be formulated in 
consultation with the States.   I think this is the priority.   It is 
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here that all the talents in this country, whether they are in the field of 
construction or institutions, of engineering, architecture or other scientific 
institutions, must be harnessed for this particular task. We may also derive 
lessons.  We can also have the benefit of the experience of foreign 
experts. 

But, apart from this comprehensive management plan, one very 
healthy thing and very inspiring and satisfying thing for the people has 
been that the National Disaster Management Committee has been 
constituted. The representatives, the leaders of the major Opposition 
party and other Opposition parties responded to the Prime Minister's 
initiative. As I understand and read from the Press, a very constructive 
discussion took place. It has now resulted in the forming of the permanent 
National Disaster Management Committee and its State counterparts, 

Here, Sir, I would like to mention that the consultation with the 
States, interaction with them, is all along necessary, and this process of 
interchange amongst political parties and the Government should 
continue. 

My only fear is that sometimes an authority that we set up 
becomes some kind of a mammoth organisation. It should be a lean but an 
effective body, a body that can promptly go into action, a body at the 
Centre that can really coordinate with the States. So, it has to be a 
management body and a coordinating body. But it should work in 
consultation with the States and with the agencies lower below. That 
is what it should do. Once it becomes a mammoth organisation, we find, 
the ritualistic rules and regulations. I think, hamper the initiative. Mr. 
Chairman. Sir, this is what should be avoided. 

Another thing that I would like to say at this moment is that a 
multi-pronged approach is called for. Every Ministry has to get involved in 
this kind of approach. Not only when we are in the shadow of the 
tragedy but also always a sense of urgency should really transform itself into 
some concrete action. 

I think here is an opportunity when this problem or the 
dangers need to be taken into account by the Ministry of Education. 
According to the understanding of the people we should have a goal for 
education, a curriculum for the technical institutes and for the general 
education at different levels. Here is also an opportunity to build some kind 
of a national consensus, a national awakening, among the people in 
general, because, 

203 



RAJYA SABHA           [1 March, 2001] 

once the intensity of the damage that has been done there dwindles. I 
am afraid there is always a danger of relapsing or lapsing into some 
kind of a complacency. Even here, I would like to say, the Ministry of 
Culture is involved, because many buildings, institutions and palaces 
have also been damaged. Unfortunately, if such a situation arises, the 
Ministry should know how a proper documentation of such things can 
be done. That is extremely important for the country. 

Sir, I would like to mention that the Budget which was 
presented by the hon. Finance Minister yesterday puts flesh on the 
skeleton and bones. Somehow or the other, by the very nature of 
things, these were evident in the President's Address, Someone felt 
that there might be some gaps. They said many things have not been 
referred to. The nuances and the issues which he has raised have to 
be understood. The Budget which has been presented very frankly 
puts all those things in some kind of an operational framework, or, it 
indicates, at least, the road map as to how we should proceed. We will 
have plenty of time to discuss the Budget. All I would like to say is that 
the Budget is efficient and aims at equity. The points which were 
referred to in the Budget aim at growth, fiscal stabilisation, widening of 
the tax base, inspires confidence in the people, puts a lot of 
responsibility on the citizens. While rationalising the tax structure, it 
moves towards reducing the responsibility of the Government so that 
the sectors which need our primary and urgent attention can be 
focussed. He has also referred to the infrastructure and the social 
sector education and health the problems of the weaker sections of 
the people, while pushing through the reforms. Naturally, we also 
expect that the market will pick up and business and industry will 
deliver. I have mentioned this for the simple reason that this is what 
the NDA Government has placed or brought before Parliament 
through the Address of the hon. President. They are not just isolated 
things. There is a continuity of policy, of strategy. I have mentioned 
about the Budget because the key to everything is implementation and 
performance. The institutions which exist, at the moment, have to be 
revitalised. The new agencies that may be set up must have 
necessary capability, credibility and creativity. A sense of urgency is 
required. 

And here comes the responsibility of us, Members of 
Parliament, to exercise vigil and extend the necessary cooperation. 
Sir, we are not actually so much encouraged by the euphoria of the 
buoyancy of the market, because the touch-stone of the NDA, the 
Pole Star, really, is the welfare of 
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the people and the enduring development of every section of the 
society in this country. 

Mr. Chairman, Sir, the President has very rightly referred to a 
great event in this country, the Maha Kumbh. I would like to mention 
that it is almost like a fresh Discovery of India, not only to the present 
generation of Indians but to the people all over the world. It has 
demonstrated the continuity of our civilisation, our culture, as well as 
the variety and diversity. This Maha Kumbh was attended by 
representatives of not onty the various sections of the Hindu religion, 
but of other religions also. This was attended even by His Holiness the 
Dalai Lama and even some of our distinguished leaders of the country 
like Smt. Sonia Gandhi, the Congress President, and many others. 
That shows the importance that this event has for this country. For 
me, it has another importance. This was an example of management 
at its best, what the administration in this country can do. Remarkable 
skill and purposefulness were shown in managing such an event, 
when, within a few hours, the entire population of a country like 
Canada could take bath in Prayag, in Allahabad. Sir, it could be 
managed without any kind of untoward incident. This promptitude and 
purposefulness must percolate to, must imbue, the day-to-day working 
of the administration. And it is this that will create the trust between 
the people and the administration. 

The hon. President has also referred to the conclusion of the 
Golden Jubilee Celebrations of the Republic. Very rightly, he has 
asked us to "contribute our utmost to the furtherance of the republican 
values enshrined in our Constitution". We are wedded to the 
Constitution and the values that it embodies. I think they must be 
reflected - and they are reflected - in the various studies and 
programmes. Some guidelines that the hon. President has put forth 
before us are in the Budget that the Finance Minister has presented 
only yesterday. 

I would like to mention particularly one thing. The President, 
very rightly, has drawn our attention to the need for justice and equal 
opportunity to all. I think, it is crucial for the future of this democracy, 
for the future of the development of the people of this country. We are 
all aware that at the instance of the Government, a long-pending 
demand as regards reservation for the Scheduled Castes and 
Scheduled Tribes, so far as the services are concerned, has been met 
through the Constitution Amendment. The NDA has the largest 
number of representatives from the Scheduled Castes and the 
Scheduled Tribes. 
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Moreover, Sir, as we have seen from the Budget, special 
attention has boon given to the problems of agriculture, the farm-
related labour and the agriculture-related activities. Some time back, 
the Agriculture Minister has also clarified many of these points, and it is 
not proper for me to go into the details as to what has now been 
mentioned in the Budget or which has now been included in the 
Budget. We will have the opportunity to discuss it later on. But that 
shows the honest intentions of the Government that the promises must 
be translated into concrete programmes and action. Sir, I would just 
like to remind the House and also the Government that while we have 
undertaken and moved forward with the second generation of reforms 
in many other areas, there is one area, that is, the area of agrarian 
reforms, unfortunately where, after certain stages of land reforms, after 
the abolition of zamindari, especially, in the permanently settled areas 
of eastern India and even elsewhere, a few other steps for land 
improvement and the second generation of reforms, are required. I 
think, this problem is giving rise to some kind of discontent m the 
minds of the dispossessed people. Sir. the security tenure, non-
implementation of the provisions of fair rent and minimum wages, and 
the absence of up-to-date land records, these are some ol the 
weaknesses, and it is here. Sir. I think, the States have to realise tneir 
responsibility and the Centre has to support them and provide them the 
necessary guidance. It is here, Sir, that I would like to refer to the 
Programme Evaluation Organization, about which a reference was 
made today, and whose working I have known for long, and where, if I 
might say, the Planning Commission as such, has a very important role 
to play. Sir, this, I think, is one of the things where, unless the rights of 
the people who have been exploited, the rights of the share-croppers 
who have been exploited, are attended to. then I think, we create a 
situation where there is some kind of alienation. In the tribal areas, 
there has been a feeling of alienation, and that is why, the Central 
Government has to provide the necessary guidance and support, and 
the State Governments have to implement those programmes. Only 
then the investment, productivity and employment will increase in 
these particular areas, f think, that is why the hon. President has made 
a reference to the particular aspect of this problem, and this is the way 
the problem of agrarian unrest or the problem of naxalites can made 
solved, and I think, it is here that the NDA Government has undertaken 
a two-pronged strategy, that is, to maintain the security and to help the 
State Governments to counter this kind of problem and help them to 
modernise the police. The other aspect is as to how to promote 
development an^ ensure the socio-economic changes. The State 
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has to be effective enough to ensure development and also to ensure 
the security of the people, because it is only on the edifice of a sense 
of security of the people, whether it is investment or the normal 
developmental activities about which we have been talking, that 
edifice can be built, and this is a matter which merits serious attention. 
I? is unfortunate that though we did mention a few times earlier, and the 
Leader of the Opposition, Dr. Manmohan Singh and Shri Pranab 
Mukherjee will bear me out that, unfortunately, we did not discuss for 
long the earlier plan at all. The present Plan is coming to an end. I 
think this is the time that we discuss this particular aspect and the 
Plan as such. 

I would like to make a reference, in passing, to the Census 
operation, which is the biggest ever operation. This mammoth 
operation has always been a thing of wonder to the world. Despite 
some needless misgivings here and there, there is no need to 
mention the importance of this operation for studying the socio-
economic changes that have taken place or ought to have taken place 
in the nation and the changes that have taken place in the status of 
the people, and for analysing the general issues in future. This is an 
extremely important operation and this should really receive our 
attention in the coming years because it can really help us, or, it will 
help us, or, it will facilitate us, to understand the road map. as to what 
kind of development we want in this country, how we can bridge the 
gaping chasm between the different sections of the society or different 
regions of the country. It will also help us to take care of the inter-
generational inequity, the inter-regional differences and the inter-
sectional differences. The National Population Policy is related to this 
and the Prime Minister has to be thanked for that. We have to express 
our gratefulness to htm. The National Population Policy has laid down 
a blueprint. But it is still to be given an operational garb. Sustained 
action is called for. There is a need for properly involving the States 
and the NGOs in its implementation. They should^ be involved 
realistically, in a practical sense, not in a ritualistic manner. Its 
periodical evaluation and monitoring is extremely important. That is 
why, what the hon. President has called, a set of incentives and 
disincentives has been provided. Probably, there is a need for them to 
.be defined and determined early. It is good that the country has been 
assured that we are going to stabilise the population and that we want 
to adopt a non-coercive approach. We want to reduce the growth rate, 
stabilise the absolute size of the population and, much more than that, 
provide welfare and development opportunities, especially, to women 
and the poorer sections  of  the  society.     This  nulti-pronged  
approach,  this  integrated 
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approach, is something that is extremely important for the future of the 
country. 

Sir. I will draw the attention of the House to a particular 
paragraph of the hon. President's Address. I think we should take it 
seriously and with a maturity of confidence, which a democratic 
functioning requires. It is para 16 and I quote: 

"The Government is uncompromising in its commitment to 
secularism. The levels of communal and caste violence have 
continued to decline. This improvement is especially 
remarkable in view of the unceasing efforts from across the 
border to foment communal trouble in India. We have stepped 
up our vigil against communal and extremist organisations. 
The law will take its course unsparingly and impartially against 
those who seek to create trouble." 

This is an extremely important, vital, significant thing. This is the 
commitment of the NDA. I think many of the hobgoblins of the mind, 
many of the misgivings should be set right. I do not want to go any 
further so far as this aspect is concerned. But I do hope that wedded 
as we are to the secular values. I think the Government must have not 
only the benefit of the doubt but an ungrudging cooperation of the 
people, rather than making some kind of allegations, here and there, 
which unfortunately give an opportunity to the people abroad to 
misrepresent the country which further spreads fear. I think that ghost 
must be allayed with a very clear-cut commitment and enunciation. 
That is what has been done in the President's Address and this 
Government stands for that. 

ी रमा शंकर कौिशक (उ र देश): इसम 69 पैरे ह । 

ी जने र िम  (उ र देश): सब को पढगे या?...( यवाधान)... 

ी टी०एन० चतुवदी : इसके बारे म तरह तरह की बात की जाती ह । एक ही 
चीज़ दोहराई जाती है जब और कोई तक नह  होता, एक ही बात कही जाती है, इस वजह 
से मने इसे पढ़ा है ।...( यवाधान)... 

ी रमा शंकर कौिशक: 69 पैरे ह ...( यवधान)... 
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ी टी. एन. चतुवदी : जी हा ं69 पैरे है । मने पहले ही आपसे कहा । 

l am referring to some of the very important landmarks of the 
President's Address so that the hon. Members who are so 
constructive in spirit may rethink and withdraw much more than what 
they want to add through amendments and so on. That is why, I said 
he has clarified so many points. But what has happened particularly 
from 1990 onwards is that so many issues have come up and some of 
them do deserve our attention. I will again say that he has referred to 
the harmonious relationship or harmony between the States and the 
Centre. Here also all kinds of misunderstandings are being tried to be 
created. The NDA Government is a Government of transparency and 
mutual discussions. There is full freedom to discuss things. Our 
partners and our constituents express their opinion freely. But, 
ultimately, they stand like a solid rock with the Government. It is not a 
process of bulldozing or democratic centralisation which is in operation 
elsewhere, but it is a free expression of opinion. I think after many of 
the things which have been done, these bonds will get further 
strengthened by what the hon. Finance Minister has mentioned in his 
speech in regard to what kind of facilities, what kind of leeway, what 
kind of greater opportunities, what kind of greater powers are being 
given in vital areas which concern the States. Our constituents fully 
remember that if things fall apart, the Centre can hold them. That is 
the spirit, that is the cooperative federalism which the NDA 
Government is practising and that is the ethos with which it is working. 

I do not want to go into the question of economic reforms and 
the recommendations made by the Finance Commission because we 
will be discussing these issues during the Budget debate. But, here 
also I would only like to add that all the misapprehensions that were 
expressed and all the misgivings which some of the States, including 
our constituents have, have been completely clarified. Now, I don't 
think there is any kind of doubt in their minds. 

Sir, there are other issues; there is agriculture. Kaushikji, I am 
not going to read out, nor am I going to dilate on anything, but I have 
to only refresh your mind, remind you of certain things. I know that you 
will read them very carefully. All kinds of things are said about unfair 
global competition. So far as the small-scale industries and agriculture 
are concerned, I have with me the assurances and clarifications which 
were given by the Minister of Agriculture, Mr. Nitish Kumar, and the 
Minister of 
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Commerce.   This kind of a misunderstanding somehow or other 
spreads in the country.   Now this is the proper forum where this can 
be spelt out. 

Then, I don't want to talk about the poor connectivity of the 
roads. This is what was discussed this morning and this was clarified 
by the Minister. And the people must know that in the 'community 
development' days, - \ myself was a small worker in administration - 
we were told that every village would be linked by road. But, 
unfortunately, this has not happened, as can be seen on the road 
map. These are the issues that the country must know. 

Also, we have discussed many times in this House the 
question of water shortage and so on. I am not going into the details 
.of water harvesting, how it should be done and so on. Here again, my 
emphasis is on administrative initiative and support by the people, 
inspiring confidence among the people. Here, I happened to come 
across write-ups in a magazine showing how people have taken 
initiatives to develop their areas. Under the caption "The Rain 
Trappers", it says: "At 9 a.m. on a brisk February morning, in a village 
called Dharad, people are already hard at work. They are building a 
110-metre-long bund across a dry stream to trap rain." Similarly, the 
other one says, "Mother of a Work": "Our next stop is Majhania, where 
the women are bearing the brunt of the work. This is a more ambitious 
Rs.4-5 lakh scheme, partly funded by the local bank." This is the sign 
of hope. This is the sign of an awakening that the policies, which have 
been followed, have led to and we have to build on that. Another one 
say6: "Spanner in the Vends", where it is written, "The women have 
also started their own self-help groups, or SHG, in administrative 
parlance, where they contribute Rs.50 a month, and the group now 
has a modest corpus of Rs.13,500. There are 1,325 such groups in 
Shajapur." It is here that the administration and the people should 
come together. The State Government and the Central Government 
should really provide them the necessary support. I am saying this 
more so because the hon. President's Address and the hon. Finance 
Minister's Budget speech want to realise the private initiative of the 
people, galvanise the people from the bottom and then bring schemes 
into operation. There is another good thing in a village called Dharad in 
the same district which is growing potatoes. I am mentioning this here 
because there was some reference made in the other House about 
potatoes. I belong to an area where also this question of potatoes was 
there.  And I have raised this problem many times in this House, 
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Sir, so far as fruit and vegetables are concerned, certain 
concessions and facilities have been provided. Potato is also a 
vegetable, Mr. Ram Gopal yadav is not here. But Shrimati Dubey is 
here and she knows the potato-growing areas from Allahabad, 
particularly, from Fatehpur to Agra. Apart from what the finance 
Minister has said, there is need to take into account the potential there 
is in the potato crop, whether it is for making alcohol or other things 
like wafers and so on. i do not propose to go into many things. But I 
will certainly refer to the problem in Jammu and Kashmir. I will not go 
into the details of it. i think my friend, Shri Sharif, will dwell at length on 
this issue. Now, if I recall correctly, Dr. Karan Singh, in a debate last 
year, mentioned that there were three aspects of this matter, namely, 
the national, the international and the regional. So far as the 
international aspect is concerned, the policy of the government of 
India is very clear. That is why there has been a much greater 
appreciation of the fact that India is a peace-loving country and that it 
stands for peace with its neighbours. There is no need to repeat the 
many steps which the hon. Prime Minister has initiated and which this 
House has already supported, Many times, both the hon. Prime 
Minister as also the hon. Foreign Minister, have made it amply clear 
that there is no scope for any third-party intervention because India is 
a sovereign and independent country, so far as the national aspect is 
concerned, all of us feel concerned about the sufferings of the people 
of Jammu and Kashmir because they are a part of India; they are a 
part of all of us; and we are also a part and parcel of the people of 
Jammu and Kashmir. I think there is a strong national concern for the 
safety of the people of Kashmir, for the alleviation of their sufferings 
and for the restoration of peace in that region. That is why the hon. 
Prime Minister has, for the third time, stopped combat operations and 
given a chance to peace. It is not a ceasefire. After a long time, there 
has been a little bit of a lull on the LoC. We do not want to take any 
action that may become a reason for other people to blame this 
country; we have to have some kind of a restraint. Sir, the regional 
aspect is also very important. I do not agree with some people who 
talk about division or trituration of the State. I am not in favour of any 
division of the State. In my personal opinion, we shoDId not 
misrepresent the situation there as being one of a demand on religious 
basis, because all the three regions of J&K are distinctly three different 
regional units, with distinct geographical and other features. Now, they 
are all one. We want J&K to remain a unified State. The need is to 
ensure good governance and good development to the benefit of the 
people living there. It is unfortunate*that some incidents have taken place 
in J&K 
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and that those incidents have created a mire of distrust. But the people 
of Jammu and Kashmir are realty longing for peace. They have 
welcomed these measures. But they have felt a little unhappy about 
these incidents. 

We do hope that that kind of a feeling in Jammu and Kashmir 
will only be temporary, will certainly soften and it will be removed. But, 
our Armed Forces have also to be cautious all along. That is the policy 
of the Government, those are the instructions of the Government that, 
while undertaking the operations, sometimes, even while trying to take 
on the enemy, they have to be a little bit more careful so that they can 
really distinguish between the enemy, the infiltrators, and our own 
people. We have to appreciate that they are working there under a 
great physical and mental pressure, Sir, the other day, I read in the 
Press that this is what the senior officers of the Armed Forces are 
impressing upon their people, because the game of our neighbouring 
country is to attack the Sikhs sometimes; and sometimes, other 
groups. They want to create disturbances there. But we have to be a 
little more vigilant about it. India's readiness for a dialogue is always 
there, but it is the responsibility of the neighbouring country to create 
that environment. That is why, Sir, I have no doubt that the foreign 
mercenaries would be dealt with ruthlessly. At the same time, as far as 
our own people are concerned, we have to be a little more careful. Our 
Armed Forces have earned the gratitude of the people in different parts 
of Jammu and Kashmir, by providing them various facilities and relief 
material. Therefore, I think, that goodwill should not get dissipated, and 
it is here that we have to be particularly careful. 

Sir, another very important area for. us is the North-East. If I 
remember correctly, the Prime Minister had promised a package of Rs. 
10,700 crores or so for the North-East. It is necessary that all along, 
the monitoring, evaluation and follow up of it is done. Sir, here. I would 
like to say that the Government is paying adequate attention to this 
area. A sense of security must be created in the minds of the people of 
that area so that the development process starts there. I recall that last 
year, two very important points were made by the hon. Leader of the 
Opposition in regard to the posting policy of officers for the North-East. 
As an administrator, I could well appreciate it because I have dealt with 
the problem of that area for sometime and even I was once 
reprimanded by a senior colleague of mine, Shri A.P. Singh. Earlier, 
the Government had given a large number of facilities to the officers 
who are sent there so that they serve their tenure adequately and with 
sincerity. 
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Unfortunately, this has not happened, and this is a matter 
which needs our attention. I think, the Leader of the Opposition had 
suggested that some good officers from other places ought to be sent 
there for some time. It is for the Government to decide whether that is 
necessary or not. But, I was happy when I read, the other day, that the 
Home Minister was thinking of restructuring the services. That is also 
another question. But the point is, if a policy of fairness and firmness is 
practised, there is no reason why we cannot ensure that good officers 
are posted there. It is only then that good governance and proper 
development of that area can take place. Sir, a very important thing in 
this regard is that, unfortunately, the leakage and the pilferage in this 
area has been tremendous, and that has given a bad name to it. It is 
to this that the State Governments have to pay attention. The Central 
Government has provided them all the necessary assistance. 

Sir, before I conclude, I would like to mention one thing here, 
on cultural policy. A mention has been made in the Address that a new 
initiative, with the private sector, will be taken. I would like to say that 
cultural heritage should be integrated as a necessary part of our 
sustainable development. A National Culture Fund has been set up. It 
is not that one who is the piper should call the tune. Priority should be 
fixed by the Archaeological Survey of India. I will give you an example. 
That is true of all the places. I had an opportunity to see one 
mausoleum here, which is very popular in this area. I found that while 
the main mausoleum is suffering from disintegration of marble or 
sandstone, the garden, which was laid in the early 20,h century or the 
late 19th century, is being attended to; because that is what the donor 
wants. I think, the ASI and other conservation institutions and 
archaeological institutions, who have immense amount of knowledge, 
should be brought in for conservation of heritage buildings. 

Similarly, I had pointed out a few things to the hon. Defence 
Minister with regard to many places; for example, the Allahabad Fort 
and the band which was built by Akbar. Cement is being used in these 
buildings. They are ugly scars on the face of these beautiful buildings. 
Even the windows are closed by ordinary bricks. More imagination 
should go into the maintenance of such buildings. 

Sir, I belong to Kanauj. I would like to draw the attention of the 
Government to the Ganga Action Plan, I would like to draw the 
attention of the Government to the Yamuna Action Plan also, because 
my mother lived 
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there. I do not want to go into the details. But, at the instance of the 
Allahabad High Court, a group sat for the Ganga Action Plan in Uttar 
Pradesh and produced reports for three areas, Gomukh to Kanauj, 
Kanauj to Allahabad and Allahabad-Mirzapur to Varanasi. The three 
voluminous reports are performance reports. I had earlier written to 
the Minister in this regard. Action is called for, because this was a 
path- breaking effort initiated by the then Prime Minister. But, 
unfortunately, its implementation has, somehow, gone away. That is 
why it is extremely important that we take care of the administrative 
things. 

A number of things have been said about judicial reforms. I 
would like to express appreciation for many of the steps which the 
hon. Law Minister has taken. With due respect, and as an ex-Justice 
Secretary, I would like to mention that there are certain things which 
are extremely important. One of them is, even in the higher courts, 
unfortunately, after the arguments are heard, the judgments are 
reserved not for 2-3 months; but for over a year, sometimes. These 
would be cases of old people or old women. That being the case, the 
whispering gallery gets activated. I have the highest respect for the 
judiciary. All of us have the feet of clay. We have an institutional 
respect. I think, the respect of this House has always been exhibited 
towards that. But this aspect has to be taken into account. I have 
written to the Law Minister giving examples. Even Pandit Pant 
intervened in one particular case. I do not want to mention it. 

MR. CHAIRMAN:   Now it is one o' clock. You can... 

SHRI T.N. CHATURVEDI: I will finish within three minutes. Sir, 
another thing that I would like to mention, as I said, is about the 
administrative reforms and corruption. I do not want to go into this. 
Corruption is not something that is creeping into the country and it is 
going to undermine the very fabric of our democracy. Unfortunately, it 
creates insensitivity in every section of the people. People begin to 
think that the tilings will never improve and it ails everyone. This is 
what is worrisome for the future generations and that is why the Lok 
Pal Bill. I am happy to say that the Prime Minister himself said in this 
House and elsewhere that he had agreed to be brought under the 
ambit or purview of the Lok Pal. I think that the Right to Information 
and the Central Vigilance Commission  Bill 
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should come to the House very, very early. I request that the entire 
House should cooperate. Sir, the administrative reforms micro and 
macro are not so glamorous. They are a matter of details and it is here 
that the difficulties and the strategic vision have been presented at 
different times. I think it is necessary and it should be because there is 
nothing sadder than to see a decline, a steep decline in the respect 
that the people have for the members of the Legislatures and 
Parliament, the public representatives. Nothing is more deleterious 
than this steep decline so far as the respect of the peopie is 
concerned. This depends on each and everyone of us, our 
parliamentary and legislative behaviour within the House and our 
conduct outside. Ultimately, it is the ethical conduct which is the core 
of the representative democracy. And that is why whether it is electoral 
reforms or whether it is administrative reforms or whether it is the 
judicial reforms and once they are implemented properly, then, I think, 
it will be possible for the administration to ensure the process of socio-
economic change and development which we claim should bring credit 
to the 21st century which we claim to be the century of India. I think 
then only will it be possible for us to have a sharing society, a sharing 
which is cohesive and an economy which is prosperous and which 
takes care of every section of the people and a polity in which the 
people have full faith and confidence. Sir, I think all these issues can 
be reflected in their nuances. This is what the hon. President has said 
and even reminded us of our own responsibility at the fag end of his 
Address. I think, we must take note of this. With these words, I again 
request the House and reiterate my appeal that the Motion of Thanks 
to the hon. President, which has been my privilege to move, should be 
unanimously adopted by this House. Sir, I thank you for the courtesy 
and indulgence that you have shown to me by giving me this 
opportunity. Thank you. 

MR. CHAIRMAN: The House is adjourned for lunch till 2.05 p.m. 
The House then adjourned for lunch at four minutes past one of the 
clock. 

The House reassembled after lunch at seven minutes past two of 
the clock, THE VICE-CHAIRMAN (SHRI RAMA SHANKAR KAUSHIK) 
in the Chair. 

 
ी शरीफ-उ -दीन शरीक (ज मु और क मीर) : जनाबे सदरनश , सदरे 

मुमलकत की तरफ से पा लयमट के दोन  ऐवान  म जो खुतबा पेश िकया गया है, उसके 
बारे म मेरे दो त चतुवदी साहब ने एक घंटे की तवील तकरीर की और उसके मु तिलफ 
पहलओं का िज  करके उस पर रोशनी ु डाली और रेज़ो यशून ऑफ थ स पेश िकया । म 
इस रेज़ो यशून की ताईद के िलए खड़ा हुआ हंू । बहुत ही तवील खुतबा है िजसम सदरे 
ज हूिरया ने हुकूमत की पॉिलिसय   के  
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बारे म कई नुकात की वजाहत की और कौम के सामने तथा दुिनया के सामने रख िदया । 
यह खुतबा एन.डी.ए. सरकार की पॉिलिसय  के बारे म एक तफसीली द तावेज है और 
हाल ही म हमारे देश के एक िह से म, गुजरात म जबद त तबाही हुई, हज़ार  जान और 
करोड़ो का माली का नुकसान हुआ । इस िसलिसले म हुकूमत ने िजस तरीके से इसको एक 
क पेन की तरह चलाया, दुिनया की और देशवािसय  की तव जो इसकी जािनब मबज़ूल 
कराई, यह वाकई एक कामयाब कदम है । हर तरफ से माली इमदाद नकदी और िजनस 
की सूरत म िमलना शु  हो गया । यह हुकूमत की मौअ सर कारवाई का ही नतीजा है ।  

 
इस मु तसर व  म वहा ंजरा-ए-इबलान और जरा-ए-रसल-व-रसायल ने 

अजसरेनोकाम करना शु  कर िदया है उससे जो बचे-खुचे लोग थे मायसू, परेशान गम 
और िफ  म डूबे हुए उ ह जदगी का अहसास िफर शु  होने लगा और उ ह लगा िक 
सारी दुिनया और सारे देश के लोग हमारे साथ ह और अब उ ह ने अपनी जदगी की 
शु आत िफर कर ली है । इस हुकूमत ने िजस सूरत के साथ, ज दी के साथ बगैर व  
जाया िकए अपने तमाम शोहबा को हरकत म लाकर गुजरात की दुबारा आबादकारी का 
काम शु  िकया और दुिनया के सारे दो तमुमािलक पर वाजाह कर िदया िक हम  इस व  
इमदाद की ज रत है उसके िलए हम उन सब का शुि या अदा करते ह जो इस मुसीबत 
के व  म हमारे मु क और हमारे मु क की हुकूमत की इ दाद के िलए सामने आए । इसके 
साथ ही जो क ेहिसव िडजा टर मनेैजमट कमेटी बनाई गई थी, िजसके चेयरमनै खुद 
धानमं ी  ह उसने फौरी तौर पर नुकुश उभारे िक हम िकस-िकस तरीके से यहा ं िफर 
बहाली कर सकते ह और इसका काम इस व  चल भी रहा है । यह काम बहुत सूरत के 
साथ, तेजी के साथ जारी है । इसम हुकूमत ही नह  ब क गैर हुकूमत इदार   ने भी जो 
कािबले-ए-सदाएश काम िकया है उसे यह हाउस और सारे देश के लोग बहुत इ जत की 
िनगाह से, बहुत एहतराम की िनगाह से देखते ह । इस खुतबे म बहुत सी अ छी बात ह । 
सरद-ए-मोहतराम न औरत  के हक  की बहाली, उनको मुनािसब नुमाइंदगी देने के िलए 
तमाम िसयासी पा टय  की ओर से जो अपील की है िक वह मु क की िनसबाबादी पर 
मु तिमल जो हमारी बेिटया,ं बिहने और माए ंह उनकी आवाज को आगे बढ़ाने के िलए 
सदर ने जो अपील की, यह हुकूमत की नेकनीयती पर इस हद तक मु तिमल है िक इस 
िपछड़ी और समाजी दौड़ म पीछे रही ये हमारी बिहने आगे बढ़े, यह सदर की इस अपील 
पर िकस हद तक सयासी जमाते कान धरगी यह अब उनका काम है लेिकन हुकूमत ने 
सदरे मो लकत की तकरीर के जिरऐ, उनके बाश के जिरये, इस फज को बहुत अ छी 
तरह  िनभाया है । हाल ही म मु क के तूलअज म शुमाएल से लेकर जुनूब और मशिरक से 
लेकर मगिरब तक जो मुरदुमशुमाएल की एक कामयाब मुिहम चली उसके बारे म भी 
सदर-ए-मोहतरम ने जो तहसीम िकया है और िजस कामयाबी के साथ यह हुआ है उसके 
िलए जो लाख  कमचारी इसम लगे हुए ह वे मुबारकबादी के मु तिहक ह । म ज मू-क मीर 
की िरयासत, वहा ंकी हुकूमत को मुबारकबाद देना चाहता हंू िक इस जबद त सगंीन 
म्ु कलात के बावजूद जबिक कमचािरय  पर ग िलया ंचलाने की बात भी की गई, वहा ंके 
लोग  ने, वहा ंकी सरकार ने मुरदुमशुमारी करके अपने देश के साथ कदम ब कदम 
चलकर यह सािबत कर िदया िक क मीर की िरयासत मु क के िकसी मामले म पीछे नही 
है । इसी तरह से जो सा या पेश आया, करिगल पर हमला हुआ, उस िसलिसले म गवनमट 
ने, सरकार ने जो कािबनेमुजरा पर मु तिमल कमेटी कायम की थी तािक व े देख ल िक 
इसम कहा ंहम से चूक हुई है, गलती हुई है, भलू हुई है या सालअंगारी  हुई है, उस पर 
नोिटस लेने के िलए जो कमेटी बनी उस कमेटी ने हाल ही म हुकूमत को अपनी एक िरपोट 
पेश की है । 
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उसम इन सारी चीज  को िलखा गया । साथ ही तजवीज भी पेश की गई िक हम 
अपनी सरहद  की िहफाजत के िलए िकस तरह से चौक ने रहने की ज रत है । इसका 
िज  सदर के खुतबे म नुमाया है । एक बहुत बड़ा कारनामा जो धानमं ी के सर जाता है, 
क मीर म फायरबंदी किहए, जंगबंदी किहए जो भी आप किहए ,उसे सीज फायर भी कुछ 
लोग कहते ह इसके बावजूद दूसरी तरफ से उसका आिखरखबा जवाब नही िमला । 
लेिकन हुकूमत ने ज रतमंदाना कदम उठाकर क मीर के लोग  को जो राहत पहंुचाई है, 
जो लोग  को रोज रोज की परेशािनय  और मुसीबत  से छुटकारा िदलाया है, इसके िलए 
म हुकूमत के वजीरे आज़म को मुबारकबाद देता हंू । उनकी फायरबंदी से, हालािंक उनका 
मुकािसद पूरा नही हुआ जो होना चािहए था । लेिकन वजीरे आज़म ने िजस तरह ज हूरी 
एकदात को जेरे नजर रख कर तमाम िसयासी पाट य  के कायदीन को बुलाया, उनसे 
मशिवरा िकया और उनकी त लकुशरीन बात सुनी और िजस तरह से फैसला िलया उसके 
िलए म उनको और सारी िसयासी पाट य  के रहनुमाओं को, जो उस मी टग म थे, 
मुबारकबाद देता हंू और उनका शु गुजार हंू । जो बेनअकवानी सतह पर हमने पािक तान 
को अलग थलग करने की कोिशश की है उसको इ तसान की नजर से देखा जाता है । 
बेनअकवामी सतह पर लोग समझने लगे ह, पहले हमको दोष िदया जाता था िक हम 
क मीर म इंसानी हुकूक की िखलाफवद  कर रहे ह । हयमून राइ स का वाइलेशन हो रहा 
है । लेिकन अब उन पर यह साफ हो रहा है िक िह दु तान के लोग , िह दु तान की तमाम 
जमायत िह दु तान के तमाम रहनुमा िमलकर क मीर म अमन के वािहशमंद ह । लेिकन 
अगर वहा ंअमन नही भी होता है तो दुिनया के नु ाये िनगाह से हम ठीक तरह से समझा 
जाएगा और यह भी समझा जाएगा िक एक तरफ तो  हम अमन के िलए कोिशश करते है 
और दूसरी तरफ हम हर वह चीज़ करने के िलए तैयार है जो हम अपने मु क की 
िहफाजत के िलए हम ज री समझगे । इसके िलए हमासखी िहकमते अमली की ज रत 
है । एक तरफ जंगबंदी की ठीक बात है और दूसरी तरफ वहा इ तसादी तर की की 
ज रत है । जैसा िक मोहतरम कायदीन ने वजीरे आजम से कहा िक वहा ंडेवलपमट वक 
शु  िकया जाए तािक वहा ंजो बेकार पड़े हुए ह उनको काम करने के िलए िमले और 
पािक तान को उनको ए स लाइट करने का, इ तेसाल करने का मौका न िमले । इस 
िसलिसले म जो बात कही गई है म उसकी ताईद भी करता हंू । वजीरे आजम ने लाहोर से 
या ा करके मुखतिलफ तरीक  से क मीर के किजए को ख म करने के िलए, जो हमारे 
देश का एक िरसता हुआ नासूर बना हुआ है, उसको हल करने के िलए जो तहलकी की है 
उससे दुिनया की नजर  म इस देश को अ छी िनगाह  से देखा जाता है और हमारे मु क 
का बकार इस िसलिसले म बुलदं होता जा रहा है िक हम वाकई अमनपर त और यार 
करने वाले लोग ह । अब िज मेदारी पािक तान की है । हम ने अपना काम कर िदया  अब 
पािक तान पर िज मेदारी है िक वह इस मौके का फायदा उठाए तािक अवाम को अमन 
नसीब हो और वह अमन से अपनी जदगी गुजारे । इस िसलिसले म हुकूमत पर लािजम 
आता है िक वह बनै अकवामी सतह पर काम करे और पािक तान पर बैन लगाने की  दबाव 
बढ़ाने की कोिशश करे और क मीर म दहशतगद  पर रोक लगाकर ऎसा माहोल पैदा करे 
िजससे िह दु तान और पािक तान आपस म बैठकर इस मसले को हल कर सक । इसके 
साथ साथ क मीर के जो नुमाइंदा लोग ह, क मीर के लोग  के जो नुमाइंदे ह, उनके साथ 
भी बात करना सरकार के िलए ज री है । कई लोग  का अखबार म होता है िक हु रयत 
का स के नाम से शोर डालते ह हु रयत को पािक तान जाने दो, हु रयत से बात करो, 
हु रयत म कोई आसमानी फिर ते नही आए, वह कभी कां ेस के िमिन टर रहे, कभी 
एम.एल.ए. रहे और ऐसे भी लोग ह जो बीस बीस साल तक एम.एल.ए. रहे आइन का 
ओथ  
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ले िलया, ह फ िलया? वो कोई आसमान से नह  उतरे । यह वही लोग ह िज ह ने बार बार 
धोखे िदये ह । उनसे भी बात करे हम कोई एतराज नही है लेिकन वह लोग जो मु क की 
सलिमयत के िलए, मु क के वकार के िलए, मु क की इ जत के िलए लड़ रहे है, 
दहशतगद  की बदूंक  और गोिलय  का िनशाना बन रहे ह उनको आपकी सरकार या कोई 
भी सरकार िकसी भी सूरत म नजर अंदाज नही कर सकती है । अगर उनको िकसी सूरत 
म नज़र अंदाज़ करती है, अगर उनको  िकसी  सूरत म नजर अदंाज करने की कोिशश की 
गई तो वह मु क के मफाद म िकसी भी सुरत म नह  होगा । म आपकी वसातत से सरकार 
से कहना चाहंूगा, अज करना चाहंूगा िक वहा ंजो कौमपर त ताकत ह, सेकुलर ताकत ह 
उनको मजबूत िकया जाना चािहये और ऐसे लोग  से िर ते नाते करने की यादा ज रत 
नह  है जो मु क को तोड़ने के िफ मंद ह । इसी तरह सदरे ज हूिरया ने शुमाल मशरकी 
सूब  के िलए जो माली पैकेज, इ तसारी पैकेज सरकार की तरफ से होने का ऐलान िकया, 
वह बहुत अ छी बात है । वह पसमादंा िरयासत ह आसाम, ि पुरा, मिणपुर और नागालड 
वगैरह । लेिकन क मीर के िलए इस िक म का कोई पैकेज आज तक नह  हुआ । म इस 
बात की तव जो िदलाना चाहंूगा सरकार को भी और सब को क मीर के िलए एक 
इ तसादी पैकेज एलान करवाइये । हमारे बहुत मु कलात ह । हमारा सारा इन ा चर 
बरबाद हो  चुका है। हमारे पुल, हमारी सड़क, हमारे कूल, कालेज 10 साल तक जला 
गया है । हम उसको अज़सरे नौ तामीर कर रहे ह । उसके िलए पैकेज िक ज रत है, माली 
इमदाद की ज रत है और इस मसले को हल करने के िलए हमारी जमात ने हमारी ज मू 
क मीर की अ से बली ने जो ज मू क मीर के आवाम की नुमाइंदगी करती है इस मसले 
को हल करने के िलए एक मंसूबा दे िदया है आपको, िजसको  आप ऑटोनामी कहते ह । 
कई लोग बहुत सटपटाए जब यह ल ज़ आ गया । कई लोग  ने यह समझा शायद क मीर 
के अलग होने की बात है । कई लोग  ने यह समझा यह देश से दु मनी की बात है । ऐसी 
बात कही गई इसका हम दुख हुआ और उन लोग  के िखलाफ़ कही गई जो मौके पर वहा ं
गोिलया ंखाते ह, जो मौके पर दहशतगद  का मुकाबला करते है, िजनके घर जलाए गए ह 
जो महािजर बन गए ह जो अपने घर म बरबाद हो गये ह । उन लोग  ने आपके सामने रखा 
िक कुछ िरयायत थी जो हमको हािसल थी िजस व  हमारा इस देश के साथ ता लक ु
हुआ । आपने देश को बाटंा मज़हबी आधार पर, िह दू मुसलमान के नाम पर आपने बाटंा । 
आपने फैसला िकया जो हदू िरयासत मेजोिरटी म ह वह िह दु तान म ह गी और मु लम 
मेजोिरटी िरयासत पािक तान  म ह गी । यह फैसला हमारा नह  है । हम पैदा ही नही  थे । 
यह फैसला यहा ंके रहनुमाओं ने िकया था, हमने नह  िकया था । लेिकन हमारी कयादत 
बािलग नज़र थी हमारी कयादत की सोच इस बात से बहुत ऊपर थी हमने फैसला िकया 
हम मुसलमान अ सिरयत म ह लेिकन हम सेकुलर िह दु तान के साथ अपने आप को 
जोड़ना चाहते ह । इसके आधार पर कुछ िरयायत दी  गई, हम देश का िह सा नह  थे, 
आज तो अटूट अंग कहने वाले बहुत से लोग ह, हर छोटा बड़ा चौक पर खड़ा हो गया, 
क मीर अटूट अगं ह, उसको मालमू ही नह  िक अटूट अंग बना कैसे । एक फैशन के तौर 
पर बात होने लगी ह । हम थे नह  । पािक तान के कबायली हमलावर ीनगर के एयरपोट 
पर पहंुचे थे, ीनगर की दरोिदवार पर शार टग एक मोह ला है, वहा ंपहंुचे थे । वहा ंकोई 
फौज नह  थी । वहा ंशेख़ मुह मद अ दु ला मरहूम शेरे क मीर की कयादत कुछ नौजवान 
उठे डंडे लेकर कहा – हमलावर खबरदार, हम क मीरी ह तैयार । उस व  जब 
मुसलमान जूनून की हद तक पागलपन की हद तक एक दूसरे के घर जलाते थे एक दूसरे 
के बेट   को नेज  और चाकुओं पर उछलाते थे ।  
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जब लािरय  और ेन  म लाश  के ढेर लाहोर से अमृतसर और अमृतसर से 

लाहोर जाते थे, उस व  का मीर म हदू और मु लम गले िमलते थे । हम फ  था और 
गाधंी जी ने उस व  कहा था मुझे इस जलते हए देश  म अगर इ सािनयत कह  नजर नह  
आती है तो वह रोशनी की िकरण मुझे का मीर म नजर आती है । आज उसी रोशनी की 
िकरण को बुझाने के िलए आप दहशतगद  किहए या और किहए, यह कोिशश है । आप 
सबके समथन से हम इस रोशनी को जगाना चाहते ह । हम अपना खून, अपनी जान देकर 
इस रोशनी को आगे बढ़ाना चाहते ह, इसको तेजतर करना चाहते ह । म यहा ंकी तमाम 
िसयासी जमात  से पुर- जोर अपील करता हंु िक वे िसयासत के दायरे से ऊपर उठकर 
हम मौका द िक यह रोशनी जलती  रहे और महा मा गाधंी की आ मा को शािंत िमलती रहे 
िक का मीर म वह झ डा पूरा खड़ा  है, जो हमने चाहा था िक इस देश म खड़ा हो । 

 
आज भी कुछ लोग इस देश म लजू टाकस ह और बहुत स ती और कमतरीन 

िक म की बात कर के मजहबी ज बात  के साथ खेलते ह । कोई ईसाइय  को सताना 
चाहता है, कोई मुसलमान का भारतीयकरण करना चाहता है । आज हमारा भारतीयकरण 
करने की बात करने वाले जो  ह हम उनके  ही  भारतीय होने पर इिंतहाई शक है िक वह 
भारतीय ह िक नह  । म वजीरे आजम से गुजािरश क ं गा, आप सबसे गुजािरश क ं गा िक 
ऐसे अनासर को लगाम दी जाए । यह देश के िलए खतरे की घंटी है । ऐसी बात करने वाले 
देश की  बुिनयाद  को िहला रहे ह ।  

 
हम आपस म हजार इ तलाफ हो सकते ह । शायद म उस तरीके से न सोचू ं

िजस तरीके से आप सोचगे । शायद उस तरीके से वे न सोच िजस तरीके से म सोचता हंू 
या िजस तरीके से म सोच रहा हंू । लेिकन यही ज बूिरयत की जदगी है । इसी म हमको 
रहना है । इसी देश म हमारी तकदीर वाब ता है । लेिकन लजू टाकस जो ह, स ती 
शोहरत के टाकस जो ह वह अपने को रहनुमा समझ तो समझ म उनको सड़क का मदारी 
समझता हंू जो दवाई की पुिड़या बनाने के िलए टोकरी से सापं िनकाल कर िदखाता है । 
यह सापं िदखाने वाल   की बात नह   है । सजंीदा मसायल को सजंीदगी  से देखने की 
ज रत है और हुकूमत को बग़रै वोट  की  िसयायत  के, स ती से इस अनासर को दबाना 
चािहए ।  

 
हमारी िरयासत ज मू, का मीर और ल ाख, तीन रीजन पर मु तिमल है । 

ल ाख म बु ट पापूलेशन मै सीमम, कारिगल म िशया से ट की मु लम पापूलेशन 
मै सीमम, क मीर म सु नी से ट की मुसलमान पापूलेशन मै सीमम और ज मू म हदू 
पापूलेशन मै सीमम । तो इस तरह से डोगरी बोली जाती है, का मीरी बोली जाती है, 
बा टी बोली जाती है, उदू बोली जाती है, पहाड़ी बोली जाती है । बोिलय  के िलहाज से, 
धम के िलहाज से, क चर के िलहाज से हम एक िमनी इंिडया टेट ह, छोटा हदु तान ह 
। लेिकन कुछ लोग गैर ज री बात करते ह िक इसके तीन िह से कर दो । व ेइस व  
कहते ह तीन िह से कर दो । लेिकन मरहूम मोह मद अली िज ना की टु नेशन योरी की 
ताईद करते ह । शायद वे सोचकर करते ह या अनजाने म करते ह मगर ताईद होती है । 

 
हम ज मू, का मीर, ल ाख- हदू, मु लम, िसख इकटठे रहना चाहते ह, 

इकटठे जीना चाहते ह, इकटठे मरना चाहते ह । यह बात करने वाले ...( यवधान)... 
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एक माननीय सद य :  उनको समझाइए । 
 
ी संघ ि य गौतम (उ राचंल): आप को भी समझाने की बात है । 

 
ी शरीफ-उ -दीन शरीक : जो समझ म उनको समझा रहा हंू ...( यवधान)... 

 
सर, िलहाजा हमारी गुजािरश सारी जमात  से है । इस तरफ की बच हो या उस 

तरफ की बच हो, सबसे मेरी यही गुजािरश है िक का मीर को सभंालने के िलए, सुधारने के 
िलए, ठीक करने के िलए, देश का अंग बनाए रखने के िलए और उन क  के समेत –जो 
क  इ सािनयत की, शराफत की, हदु तािनयत की क  ह –उसको रखने के िलए म 
सारे लोग  से गुजािरश क ं गा िक वे इसम ...( यवधान)... बीच वाला भी अपने व  पर 
काम करता है । कोई परेशानी की बात नही है । तो उस पैकेज मे मने गुजािरश की थी िक 
वहा ंपर भी ...( यवधान)... इस खुतबे म, सदरे ज हूिरयत के खुतबे म से यलूिर म पर 
िव वास  के िलए कहा गया है ।  

इसम िलखा गया है िक सेकुलिर म के बारे म हुकूमत की पािलसी िड लेयड है । 
हमारे यहा ंपर भी परस  हु रयत के एक सीिनयर लीडर सै यद अली शाह िगलानी का 
बयान आया था, असल म वह जमायत-ए-इ लामी के ह । उनका बयान आया था िक 
क मीर का मसला इ लाम का मसला है, मजहब और धम का मसला है । हमने उसम 
टेटमट िदया िक धम का इसके साथ कोई लेनदेन नही है । धम िकसी मसले का तािजया 
नह  होता है । धम खुद एक मु मल चीज़ है । िलहाजा कुछ लोग इस िसयासत को  धम के 
साथ जोड़ कर धम की तौहीन करते ह और उ ह ने भी ऐसा ही िकया है । सकुलिर म, 
िजसको हम मजहबी रवादारी कहगे, इस खुतबे म उस मजहबी रवादारी पर सरकार ारा 
जो िव वास जािहर िकया गया है, इस पर हम सरकार को मुबारकबाद देते ह । लेिकन 
िसफ िव वास जािहर करना ही काफी नह  है, इस पर अमल और उन ताकत  को दबाना 
भी ज री है, जो  इस िव वास को कमजोर करने िक कोिशश करती ह । बड़े मकािसद को 
हािसल करने म अगर हकूमत भी चली जाए, बड़े मकािसद हािसल करने के िलए, मु क 
िक सालिमयत और इ जत के िलए, छोटी कुरबािनया ंदी जा सकती ह । सदर के खुतबे म 
यह भी दज ह िक जो िफरकेवाराना तनाव पैदा करने वाली जमात ह, उन पर कड़ी नजर 
रखी जाएगी, इसके िलए म सदर को और सरकार को मुबारकबाद देता हंू । पसभादंा 
इलाक  को तर की देने िक बात की गई है । उसम अमलन यह कहा गया है िक िपछडे़ हुए 
इलाक  पर मु तिमल तीन नई िरयासत बनाई गई ह, इस पर रौशनी डालने िक ज रत 
नही है । वाकई ऐसा हुआ है । यह वाकई कािबले तारीफ और कािबले मुबारक है । बढ़ती 
हुई आबादी िक वजह से लॉ एडं आडर के बारे म, जो मसाइल, िरयासत  म पैदा हुए, 
उसके बारे म सदर का और सरकार का िरयासती पुिलस िक जदीदकारी, मॉडन इज़ेशन 
करने के िलए जो 200 करोड़ पया रखा गया था उसको बढ़ा करके एक हजार पया 
िकया गया है । यह िरयासती हकूमत  और पुिलस की जदीदकारी के िलए एक अ छा 
कदम है, जबिक मु क म दहशतगद  फैल रही है । देश ोही लोग भी काम करते ह और 
ऐसे अनािसर भी ह जो देश को कमज़ोर करना चाहते ह । इसिलए पुिलस की तजदीद-ए-
नौ- करनी आला तरबीयत, आला िक म के हिथयार और सूरत से काम करने का तरीका 
िसखाने के िलए फंड  की ज रत है, जो एक हजार करोड़ तक बढ़ाया गया है, उ मीद है 
इससे आगे भी बढाया जाएगा । इकतसादी इसलाहात के बारे म बात की गई है, ये 
इकतसादी इसलाहात िकए जाएं तािक मु क िक जो हमारी कोिशश  
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ह, वह हर गरीब तक पहंुच जाए ं। यह एक बहुत ही  मुबारक कदम है । कहा गया है िक 
मु क िक पैदाबारी  सलािहयत िपछले 3 साल से 6 से 7 अशािरया तक पहंुच गई है और 
आइंदा दस साल म इसको 9 परसट तक बढाने का िनशाना मुकरर िकया गया है । इसम दो 
राय नह  है । यह कािबले तारीफ कदम होगा, अगर ऐसा हो सकता है, अगर ऐसा कर 
सकते ह । दस िकलो से बीस िकलो चावल गरीब  की सतह तक देना चािहए । यह तो एक 
छोटा कदम है,बहुत बड़ा कदम नही है, लेिकन सही िसमत की तरफ जाने वाला कदम है । 
जैसे िक एक टेली मबासलात के बारे म कहा गया है । िदखता है िक टेली मबासलात का 
जाल िबछाया जा रहा है । लेिकन कई वजीर  का िमज़ाज ऐसा देखा िक व े अपनी 
कं टीटूएंसी को सारा देश समझते ह । देश क मीर से लेकर क याकुमारी  तक  है ।  

 
कई िमिन टस ऐसे ह जो िसफ अपनी कां टीटयुयसी  को ही सारा देश समझते 

ह । अगर उनकी कां टीटयुयसी  म कुछ हो गया तो उ ह लगता है िक सारे देश िक तर की 
हो गई । म उनसे गुजािरश करना चाहता हंू िक वह उस तर से ऊपर उठकर उन इलाक  
की ओर भी देिखए जो दूर-दराज के इलाके ह, जो पहाड़ी इलाके ह, जो बुरी हालत म ह, 
जो िपछडे हुए ह, जहा ंतर की  की  इतनी  र तार इतनी नह  हो सकती िजतनी मदैानी 
इलाक  म ह ।  

 
महोदय, आज यहा ं व चन ऑवर म बात हुई नेशनल हाइव ेबनाने के बारे म जो 

क मीर से लेकर क याकुमारी तक चला जाए । सरकार का कहना है िक इस पर काम वे 
जून म शु  कर रहे है । हमने उनसे यह कहा है िक अगर आप क याकुमारी से शु  करगे 
तो न जाने हमारी िकतनी पीिढ़या ंअ लाह के यारी हो जाएंगी िफर हम क मीर तक 
पहंुचगे । इस िलए म मं ी जी से गुजािरश क ं गा िक वह दोनो तरफ से इस पर काम शु  
करवाएं । क मीर से शु  कराने के पीछे मजबुरी यह है िक हम बहुत यादा िपछड़े हुए ह 
और हमारी बहुत बरबादी हो चुकी  है । मुझे उ मीद है िक आप सभी इसम हमारा समथन 
करगे ।  

 
इसी तरह हमारे ऎिरया को बाकी देश से िमलाने वाली जो सड़क है, वह जवाहर 

टनल के ू आती है और यह बहुत बोसीदा हो चुकी है, करीब 50 साल पुरानी हो चुकी है। 
जब वग य राजीव गाधंी जी वज़ीरे आज़म थे और वहा ंतशरीफ लाए थे तो ऑ टरनेट 
सड़क बनाने के िलए 4 लेन नेशनल हाइव ेबनाने की  बात उ ह ने कही थी लेिकन बाद म 
हालात कुछ ऐसे हुए िक वह नह  हो सका । म सरकार से यह गुजािरश क ं गा िक वह 
इसकी तरफ यान द और ज दी ही यह मंसूबा शु  हो । हमारे यहा ंमुगल रोड ह जो पुंछ से 
ज मू और क मीर को िमलाता है, उसकी तरफ भी सरकार यान दे । हम उ मीद है िक 
सरकार इसकी तरफ तव जह दगी ।  

 
महोदय, यह जो ॉडका टग और दूरदशन का िसलिसला है, इसम हमने 

क मीर चैनल शु  करने की मागं की थी । वह आज तक इतना  यादा मुअ सर नह  रहा 
था, वह चैनल बाद म शु  हुआ है लेिकन कोई खास मुअ सर नह  था । अब उ ह ने  एक 
नौजवान और ोफेशनल ऑिफसर की िनयु  की है । हम उ मीद है िक  वह चैनल अब 
अपना काम यादा अ छे ढंग से करेगा । 

 
अब जहा ंतक रेलवे की बात है , पता चला है िक उसम पैस  िक ज रत है  और 

पैसे ह नह  , केवल बड़ी- बड़ी बात की जाती ह । म यह कहना चाहता हंू िक रेलवे को 
केवल एक िरयासत तक महदूद रखना अ छी बात नही है । यह सारे मु क का ोजे ट है । 
इसिलए ाइम- 
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िमिनसटर को इन बात  को ठीक तरह से देखना चािहए । दो वज़ीरे आज़म हमारे क मीर 
म आए और रेलव ेिक बुिनयाद रखी ,बड़े खूबसूरत प थर थे, उन पर नाम िलखा था जनाब 
देवेगौड़ा साहब का और गुज़राल साहब का । अब मालमू नह  वे प थर कहा ं है । उसकी 
तरफ आपको तव जह देनी चािहए । जब तक आप उसको नेशनल ोजे ट नह  बनाएंगे , 
तब तक काम नह  बनेगा । म केवल 50 करोड़ या 60  करोड़ का सालाना बजट रखकर 
वह काम कभी नही बनेगा । म सारे हाऊस से गुज़ािरश क ं गा िक ये मु तरका तौर पर 
सरकार से कह द िक सरकार इसको एक कौमी ोजे ट बनाए तािक वहा ंके लोग  की 
आशा बनी रहे और इस पर काम शु  हो सके । 

 
महोदय, 2012 मगैावाट पावर अगले कई साल  म  पैदा करने िक बात कही गई 

है िजस पर 80,000 करोड़ पये खच ह गे । सदर साहब ने िज  िकया है िक पावर की 
कमी है मु क म, िकसानो को पावर की ज रत है । हुकूमत का यह जो इरादा िकया है 
पावर बनाने का,  इस पर सरमाया लगाने का , म हुकूमत का इसके िलए शुि या अदा 
करता हंू य िक यह एक अहम ज रत है और यह हुकूमत की ॉयोिरटीज़ म शािमल  ह 
इसिलए हुकूमत इसके मुबारकबादी का मु तहक है ।  

 
इसी तरह ऎटॉिमक पावर ोजे स के जिरए 10,000 मगैावाट िबजली पैदा 

करना बहुत ही अ छी बात है । खुदा करे िक इसम ये कामयाब ह  । यह भी अ छी बात है 
जो इसम कहा गया है िक अब एल.पी.जी. गैस कने शन के िलए कोई वेट-िल ट नही  है 
और वह लोग  को सैिट फै टरी तरीके से िमल रही है । यह भी इनकी  अ छी पॉिलसी का 
ही नतीजा है । महोदय, इसम मु क की दवासाज़ी  की बात भी  की गई है । 

 
इस दवासाजी को तर की देकर हम इस कदर लाना चाहते ह िक यह दुिनया म 

रेहबराना कायदाना रोल अदा करे । बहुत अ छी बात है य िक हमारे मु क म वह पोटशल 
है, वह साईंसदान है । लेिकन एक बात इसम देखने की है िक जाली दवाओं का एक 
िसलिसला भी हमारे मु क म है । िकसी ने कहा था िक एक आदमी ने जहर खाया और वह 
मरा नही । तो कई लोग उसको डा टर के पास ले गए और पूछा िक इसने जहर खाया और 
वह मरा य  नह ? डा टर ने कहा िक इस जहर म िमलावट थी इस िलए वह नही मरा । 
िफर डा टर ने उसको सही करने के िलए दवाई दी  और वह मर गया । तो डा टर से पूछा 
गया िक अब यह य  मर गया तो डा टर ने बताया िक दवाई म िमलावट थी । तो यह 
िमलावट वाली बात जो है हमारे यहा ंहुकूमत को इससे करब करना चािहए । है थ पॉिलसी 
के बारे म जो बात कही गई है यह उसम सबसे बड़ी अड़चन है । ...( यवधान)... 

 
हा,ं मीठापन पैदा करने के िलए भी कभी  िमलावट की जाती है । िमलावटी 

दवाईय  का कारोबार  हमारे मु क म ह । यह हमारे देश के लोग  की सेहत के िलए इंतहाई 
खतरनाक है । इस बारे म हम तव जोह देनी  चािहए  और बड़े -बड़े कारखानेदार लोग  
को िज मेदार ठहराना चािहए, कानून को हरकत म आना चािहए तथा ऐसा करने वाले 
लोग  को पकड़ना चािहए ।...( यवधान)...   

 
ी संघ ि य गौतम :  िसयासी पा टय  म भी  िमलावट  है । ...( यवधान)...  

 
ीमती सरला माहे री  (प चमी बंगाल) : आप म भी िकतनी िमलावट है 

।...( यवधान)...   
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ी संघ ि य गौतम: यहा ंभी िमलावट की चार दल  की मिहलाए ंएक जगह बैठी 

ह ।  
ी शरीफ-उ -दीन शरीक: सयाहत के मदैान म तर की  देने की बात कही गई 

है जो िक बहुत अ छा कदम है । हमारा मु क  खूबसूरत है और सारे जहा ं से अ छा  
िह दु तान  हमारा है । इसम  वह जगह देखने के कािबल ह जहा ंसे दुिनया के इितहास को 
देखने की  ज रत है । जो पुराने जमाने की यादगार है उन यादगार  को सही रखना , 
मौजूद रखना उनको तर की देना तािक दुिनया के जो सयाहती लोग ह, सयाहती िमजाज 
के लोग ह व े यादा से यादा  इस मु क को देख ल और साथ  हमारे जरेमुबादला म भी 
वह इजाफा करते रहे । इस चीज को जो उजागर िकया  गया है  यह भी बहुत अ छा कदम 
है, बहुत ही अ छी  बात है । 

 
 इस िसलिसले म आप सबको मालमू है िक क मीर टूिर म के न शे पर न बर 

वन था । लेिकन वहा ंहमारे कुछ दो त  ने आकर के पता नह  उनको या जलन हुई 
उ ह ने हमार टूिर म को बरबाद कर िदया । सरकार को इस ओर तवो जह देनी  चािहए । 
इसी तरह ामीण, खादी तथा िवलेज की इ ड ीज को तर की का  देने की बात कही 
गई है । हमारे देश म गाधंी जी ने पहले ही कहा था िक बड़ी इ ड ी से शायद इतना 
फायदा नह  होगा िजतना हम गावं वाली इ ड ीज से फायदा  होगा । िजसम की हाथ से 
काम कर, मिहलाएं काम  कर, ब चे काम कर िजससे घर -घर काम िमलेगा । तो इस 
तरफ भी  उ ह ने  वायदा  िकया  है । सव दय एक मुशतरका  ाडं शु  करने का इसम 
िलखा है । शायद उसम कामयाबी हो। वे ईमानदारी से काम करे और इस चीज को आगे    
बढाएं।   इसके िलए हम ेजीडट का शुि या अदा करते ह । लेबर कवानीन है । इसम कोई 
शक नह   है िक हमारे देश म गरीब लोग  का ए लोयटेशन होता है । छोटे ब च  से काम 
िलया जाता है जो उनके पढ़ने-िलखने व  खेलने के िदन है और वे फै टरी म काम  करते 
ह, ईट   के भ  म काम करते ह और उन जगह  पर काम करते ह जहा ंउनकी सेहत पर 
बहुत  बुरा  असर पड़ता  है । सरकार ने कहा है िक मेहनतकश तबके  से मुता लक नए 
कवानीन  लाएंगे । इसम तरमीम करके मॉडन इज करके  ऎसा बनाएंगे िक इस तबके का 
इ तहेसाल न हो तो इसके िलए हम इनका शुि या अदा करना ज री  समझते  ह ।  

 
तालीमी माहौल म यह कहा गया है िक एलीम ी एजुकेशन 14 साल के ब च  को 

फौरी तौर पर िमले िजसे ‘‘सव िश ा अिभयान’’ के नाम से कौमी कमीशन बनाया गया है 
और वजीर-ए-आज़म  उसके  कायद ह । इस िसलिसले म बहुत ज री  है िक  असातज़ा  
को पहले तरिबयत दी जाएगी । एलीम ी एजुकेशन के िसलिसले म असातजा़  बुिनयादी  
तरिबयत होनी चािहए । इसम वह कामयाब ह  और इंसे टव गरीब ब च  को िमलना 
चािहए तािक व े कूल  म आए ंयह याल बहुत अ छा है हम इस याल की ताईद करते ह 
।  

फाइनिशयल कारपेरेशन बराए शै ू ड का ट और शैडयू ड ाइ स, उनकी 
इ सादी  हालत को बेहतर बनाने के िलए सदर-ए-मुमिलकत ने जो उसम कहा है वह 
बहुत बिढ़या है, अ छा  है, इसकी भी हम पुरजोर ताईद करते ह ।  

शहरी  िवकास के बारे म,  शहर  म तर की  देने के िलए झु गी - झोपिड़य   की  
तादाद  को कम  कर  ल, उनके िलए मकान बन और 20 लाख मकान सालाना तामीर 
कर, यह बहुत ज री है । अब शहर   म बहुत ब तया ंबढ़ी  ह, माहौल खराब हो रहा है, 
गंदगी  फैल रही है,  पॉ युशन    
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बढ़ रहा है, इ सानी  जिदिगया ंबुरी हालत म आई ह  और सरकार का यह इरादा है िक 
हम शहर  की तरफ भी तव ज  दगे, शहर  म भी हम अ छी  सहुिलयत पैदा करगे , लोग  
के िलए गदंी ब तय  को और झु गी-झोपिड़य  को हटाकर उनके िलए मकान  का 
बंदोब त  करगे, इससे िकसी आदमी को, िकसी इ सान को इ कार नह   हो सकता है ।  

 
जंगलात  की  आबादी के िसलिसले म कहा गया है  3890 मुर बा िकलोमीटर पर 

1997 के बाद जंगलात बढ़ाये गये है, यह अहम ज रत  है । इस व  सारे मु क म जंगलात 
को बहुत नुकसान हो रहा है, इसके िलए जागृित पैदा करने की  ज रत है और 
यरूो े िटक लेवल पर भी  इस चीज को  समझाने की ज रत  है । यिद इस व  जंगलात 
तबाह हुए तो  हम खुद तबाह हो जायगे, बािरश कम हो जायगी, खुशहािलया ंआ जायगी, 
बब दी हो जायेगी । इसिलए इसकी तरफ जो तव ज  देने की बात कही  गई है, म इस बात 
की पुरजोर ताईद करता हंू ।  

 
िनजाम-ए-अदिलया, जुिडिशयरी  के बारे म कहा गया है िक हम सूरत से काम 

करने वाली अदालत   का कयाम 1734, जो  तेजी से काम वाली ज द से ज दी केस  को 
िनपटाने वाली  आदालत  को कायम करगे  । आप सबको और  हम सब लोग  को हमारा 
अदिलया िनजाम इस वजह से भी  नकारा है िक लोग  को व   पर इ साफ नह  िमलता है 
। बाप मुकदमा शु  करता है, उसका बेटा भी िफर उसम आता है, बाप मरता है तो बेटा भी 
बूढ़ा होता है, वह भी मर जाता है, उसके बाद म उसका पोता  वह केस हारता है । केस 20-
20 साल, 30-30 साल चलता है । यह इ साफ नह  है, यह इ साफ के नाम पर एक कंलक  
है, यह इ साफ के नाम पर एक मज़ाक है । अगर इ साफ ज द नह   िमलता है तो उससे 
कोई फायदा नह   है । अगर सरकार यह तजुब  करके िक हम सूरत से   काम करने वाली, 
रेिपड ए शन करने  वाली अदालत  का कयाम  अमल म लाएं तो उससे शायद कबानीन म 
भी कुछ तरमीम करना पड़े इसके हाथ म और यादा कबानीन देना पड़े तो उसके िलए भी 
इनको सोचना चािहए  । म इसका  पुरजोर और िदल की गहराई से ताईद करना अपना 
फज समझता हंू ।  

 
अब अंद नी मामलात, लॉ  एडं  आडर, इ सादी हालत इस  सबके साथ -

साथ सदरे ममलकत ने जो खारजा पािलसी के बारे म  बात कही है वह समझ म आने वाली  
बात है । खारजा पािलसी अचानक नई शु  नह   हुई है, खारजा पािलसी एक तसलसुल  
का नाम है जो चली आ रही  है उसको  ही आगे  बढ़ाया जा रहा है । खारजा महाज़  पर 
हमारे मु क की यह बात भी नुमाया  तौर पर है  और अमर पस द  मु क के तौर पर, 
तर की या ता मु क के तौर पर हम अब माना जा रहा है  और दुिनया  म हमको जाना जा 
रहा है । इसी  तरह से अब जो  हमारा असर-व-रसूख दुिनया  म बढ़  रहा है खारज़ा सतह 
पर खारज़ा लेवल  पर उससे यह बात अयॉ हो  जाती है िक हमारी खारजा़ पािलसी के 
टारगेट, उसका िनशाना सही िस त म चल रहा है । और हाल ही म मु तिलफ मुमािलके 
सरबराह हमारी सर-जमी म तशरीफ लाए, मु तिलफ मु क  के कुछ हमारे नजदीकी 
मुमािलक ह । कुछ समु दर पार के मु क ह । मसलन हमारे कोइराला जी अभी नेपाल से 
तशरीफ लाए  ह । बंगलादेश की हसीना वािजदा जी यहा ंतशरीफ लाई ह  िम टर ली पग 
साहब अभी आए, िवयतनाम  के आए, जनूबी एिशया के मुमािलक दौरे पर हमारे वज़ीरे 
आज़म गए और उनकी वहा ं बहुत अगुवाई हुई  । ीलंका  की कुमारातंुगा तशरीफ लाई ह । 
सारे लोग  के साथ धीरे धीरे  हमारे सबंंध  ठीक हो रहे ह । हमारी खािरजा पॉिलसी जो 
बहुत पहले से  
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हम  चला रहे ह, यह उसकी कामयाबी का नतीजा है और उसकी सही  िस त चलने का 
नतीजा है । िह दु तान के वकार और इ जत को तसलीम िकया जाता है, िह दु तान की 
आवाज को सुना जाता है  और सभी लोग इस व  इस बात से इतेफाक करते ह जो  हमारी  
बात आगे चली । कहा गया िक िस योिरटी काउिसल को यादा मौ सर और जवाबदेह ं
बनाने की ज रत है । िस योिरटी काउंिसल को िसफ िकसी बडी ताकत का दुमछ ला 
रहने की ज रत है । यह एक नुमाइंदा हैिसयत होनी चािहए और इसम िह दु तान जैसे 
अज़ीम मु क को नुमाइंदगी िमलनी चािहए , इसकी ताईद अब सभी लोग कर रहे ह । 
अ सर दुिनया  के लोग कर रहे ह । इसके िलए म वज़ारते खारजा को मुबारकबाद देता हंू 
िक उ ह ने अपना नु े  िनगाह, िह दु तान का नु े  िनगाह, हमारे मु क का नु े  िनगाह जो 
दुिनया के सामने  कामयाबी के साथ रखा है, यह बहुत ही अ छी बात है और दुिनया को  
यह माननीय पड़ेगा की िह दु तान की नुमाइंदगी  के बगैर िस योिरटी काउिसल अं धूरी है 
। िस योिरटी काउिसल कां  उतनी देर कोई ऐतबार नह  बढ़ सकता, जब  तक िह दु तान 
जैसा, जो दुिनया की सबसे बड़ी जमहूिरयत है, इस ज हूिरयत को, इस मु क को उसम 
नुमाइंदगी दी जाए, उसका मु तिकल मबर बनाया जाए, उतनी देर तक उसका नुमाइंदा 
िकरदार मु कमल नह  हो सकता । इसके साथ ही बाकी जो अ जीिरया, नाइजीिरया, 
मोर को और दूसरे अ ीकन मुमािलक के साथ हमारे ता लकात बहुत अ छे खुशगवार हो ु
गये ह और वहा ंसे भी कई सराबराहाने मुमिलकत  तशरीफ लाए और उनके जो बयानात 
आए, वह बहुत हौसला अफज़ा ह । हमारे उनके साथ मोआहेदात हुए, बहुत ह सला 
अफज़ाई है । गरज, ये िक हर सतह पर सरकार हर अंद नी बे नी सतह पर, दाखली 
और खारजी सतह पर जो  सही ऐकदाम कर रही है, इसके खाितर वाह नतीजे 
इंशाअ लाह हमको ज र िमल जाएंगे । लेिकन इसम  एक दो बात जो मुझे नह  िदखती ह, 
शायद ह  । एक तो मु क म िर वतसतानी की िबदअत । मु क की िर वतसतानी जो हमारी  
समाज म ह , उसकी तरफ तव जो देने की ज रत है । उसका िज  इसम नह  है । इसी 
तरह िसयासत म जराइमपेशा लोग  और मुजिरम  की आमद  और िसयासत  म तश ुद, 
इसके बारे म िज  नह  है । हुकूमत अपने जवाब म इन बात  की तरफ कौन को तव जो 
लाएगी, ऐतमाद म लाएगी । इस व  जो सबसे यादा हमारी मजबूिरया ं है, वह यह िक 
िसयासत  तश ुद के जिरए  हम हर बात मनवाना  चाहते ह । म आपसे वोट मागंता  हंू । 
आप मेरे िकरदार को, मेरे अमल को वोट देने के िलए मुनािसब नह  समझते लेिकन म चदं 
गुंड़  को खरीदकर, धमिकया ंदेकर खुद आता हंू और कल को मबर होता हंू असबली म 
आता हंू, हुकूमत म आता हंू और अफसोस का मुकाम हमारे िलए यह भी है िक कुछ 
काितल जेल  म ही  होते है और िरज ट की कामयाबी उनको वहा ं िमलती है िक आप 
इलै शन जीत गये ह । यह हमारी िसयासत का, हमारी जमहूिरयत का बदनुमा पहल ूहै । 
इसकी तरफ सरकार को तमाम पा टय  को और तमाम िसयासी सोच को अपने ऐतमाद म 
लेकर इस िबदअत को ख म  करना पड़ेगा वरना जमहूिरयत के सही फायदे हमारे सामने 
नह  आएंगे, जराइमपेशा लोग, मु तिलफ नाम पर- कोई मज़हब के नाम पर, कोई पैसा 
देकर, कोई गुंडागद  के नाम पर और कोई िकसी  चीज के नाम  पर िसयासत म आता  है, 
पा लयामट का मबर बनता है । हुकूमत म आता है, िमिन टर  बनता है । इस चीज को 
रोकने की ज रत  है । अगर हम यह नह  रोक पाए और हम इसको अप टॉप नह   कर 
पाए तो इससे  यह नतीजा  िनकलेगा िक जमहूिरयत, इलै शन और नुमाइंदगी- ये  सब 
बेकार  की बात ह गी  और हम कुछ नह  कर पाएंगे ।  
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इसके बाद कुछ छोटी -छोटी बात की, जो हम बार- बार कह चुके  ह ।  हमने 

कहा था िक क मीर के िलए  इंटरनेशल एयरपोट  हम दे दीिजए, इसम कोई पैसा  खच 
नह  करना पड़ेगा य िक 18000 फुट का रन वे हमारे पास बना  हुआ है । िफर भी कहा 
जाता है िक िडफस वाले नही मानते, कभी कहते है िक वे वाले नही मानते आिखर हम वाले 
भी तो यह  के ह, हम कोई पराए वाले नही है । हमारी बात आई तो हमने कह िदया िक 
इंटरनेशनल एयरपोट बना दीिजए, इसम कोई िद कत नह  होनी चािहए । इसिलए मेरी 
गुजािरश है िक यह इंटरनेशनल एयरपोट बने । कैिबनेट को िपछले साल या इसी साल 
एयरपोटस का मसला गया भी था और कैिबनेट ने िरलीज भी कर िदए ह, कइय  को ए ूव 
भी कर िलया है लेिकन हमारा िफलहाल बदं है, उसे नह   िकया गया है । इसिलए  जनाब, 
इंटरनेशनल एयरपोट  के िसलिसले म मेरी  आपसे गुजािरश है, यहा ंहमारे जसवतं सह 
जी तशरीफ रखते ह, म उनसे भी गुजािरश क गा िक हमारी बात को सरकार  तक 
पहुचाएं । कारिगल का एयरपोट बना है, उस पर 337 करोड़ पये खच हो गए । कहा िक 
यह नर सहराव की सरकार के व  म बना था । कहा गया की उस  पर अब छोटे बोइंग 
जहाज चलगे । पायलट ने कहा िक हम इस पर जा सकते ह । ए सप स कहते ह िक नह  
इसे अभी  एक हजार फुट और बढ़ाना है । एक हजार फुट भी नह  बढ़ता । मामूली सी बात 
के िलए वह लटक रहा है  और वहा ंके लोग हम परेशान कर रहे ह । म हुकूमत से पुरजोर 
गुजािरश  कर रहा  हंू िक इस एयरपोट का काम शु  कर िदया  जाए । क मीर म आपने 
हम कॉमस की वजारत दे दी । वजीरे मुमिलकत यहा ंतशरीफ रखे हुए ह  लेिकन हमारे 
यहा ंकोई इंड ी नह  है , आप जानते ह । वहा ं बहुत बेकारी है, बेरोजगारी है । इस 
िसलिसले  म  म आपसे गुजािरश क ं गा िक इस तरफ भी तव जो दीिजए, यान दीिजए ।  

 
हज के डेलीगेशन के बारे म भी बताना चाहता हंू िक इसम शायद  हर साल 10-

20 जाते थे लेिकन इस साल कम गए ह, इसकी या वजह है ?  कई लोग  जाना चाहते  थे 
लेिकन वे नह   जा पाए, खाितर वाह डेलीगेशन ही जाना चािहए, अ छा डेलीगेशन जाना 
चािहए, िजतना बड़ा डेलीगेशन जाए, उतना ही अ छा  है । ये मु क के सफीर बनकर, 
मु क के नुमाइदंगे बनकर जाते ह और अपने  मु क  की शबीह ठीक करते ह 
...( यवधान)... फा ख साहब तो ह ही, इसम या शक है,  वे मु क के नुमाइंदगे ह । हमने 
जो सारी बात आपके सामने  ईमानदारी के साथ रखी है उससे  हम लगा  खुतब-ए-सदारत 
पढ़ने के बाद की  हर पहल ूकी तरफ रा पित  जी की नजर गई है, हर चीज की तरफ 
उनकी नजर है और नीयत यह है िक यह मु क आगे बढ़े, तर की करे, अदं नी िलहाज  
से  भी तर की  करे, खािरजे महाज पर भी तर की कर, पैदावार के महाज पर भी तर की 
करे, तालीम के महाज पर भी तर की करे,  सेहत-ए-आ म के महाज पर भी तर की करे 
और जो किमया ंरह गई है  उ ह दूर िकया जाए । वे सारे मंसूबे, य िक यह िकसी जात का 
मंसूबा नह   है, सरकार का मंसूबा, हुकूमत का मंसूबा इसिलए  मु क के आवाम के िलए म 
भी गुजािरश क ं गा िक सब लोग इसकी ताईद कर, इसकी िहमायत कर । खुदा हािफज  
आपका, आपने  व  िदया । 

 
उपसभा य  ( ी रमा शंकर कौिशक) : ध यवाद के ताव पर 511 सशंोधन 

ा त हुए ह । म तुत करने के िलए बुला रहा हंू ।   
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SHRI RAM JETHMALANI (Maharashtra): Sir, I move : 

1. That   at   the   end of the   Motion,    the   following   be 
added namely:- 

'but regret that the Address does not mention about 
any incentive   scheme   for   bringing   the   research   
level   of 
agricultural research and development institutions of 
the country above the international level" 

2. That at the end of the Motion, the following be added namely:- 

"but regret that the Address fails to mention about the 
declaration of a national fuel policy in order to check 
the continuous hike in the prices of the products used 
as fuel in the country 

3. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
any time bound programme to reduce the number of 
illiterate, untrained unemployed youth of the country 
particularly in rural areas by implementing an effective 
plan' 

4. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
any scheme of storing surplus water in every village 
from monsoon rivers in the country for use of 
agricultural and human consumption" 

5. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about a time bound programme to save the water of 
perennial rivers in the country from pollution" 

6. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about any scheme of providing incentives to farmers 
and their organizations in order to promote foodgrain 
export in the country" 

7. That at the end of the Motion, the following be added namely: - 
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"but regret that there is no mention in the Address 
about the government economic aid for promoting the 
sale of surplus foodgrain stored in the godowns of the 
country in the national and international market" 

8. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address 
about any incentive scheme for promoting agro-based 
industries like dairy industry and animal husbandry in 
rural areas of the country" 

9. That at the end of the Motion, the following be added namefy:- 

"but regret that the Address does not mention about 
sny scheme for promoting the establishment of 
conventional cottage industries in rural areas of the 
country*' 

10. That at the end of the Motion, the following be added namely:- 
"but regret that the Address fails to mention about a 
time bound scheme for making basic public amenities 
available to general public in urban areas particularly 
slum colonies of Metropolitan cities of the country" 

11. That at Xheend of the Motion, the following be added namely:- 
"but regret that the Address fails to mention about any 
concrete time frame for completing the power 
generating projects * which are under construction in 
hydro power generating areas in order to make cheap 
electricity available to general public in the country" 

12. That at the end of the Motion, the following be added namely:- 

"but regret that the Address fails to mention about any 
concrete plan to generate electricity in accordance 
with the generating capacity of power generating 
projects run by State Electricity Boards of the country" 

13. That at Vneend of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the system of making cheap electricity available to 
general public by reducing the power generating cost 
by using 
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best quality coal in power generating projects under 
Thermal power sector in the country" 

14. That at \heend of the Motion, the following be added namety:- 
"but regret that the Address does not mention about 
the declaration of any new policy to promote foreign 
investment in hydro power generation sector by 
discouraging generation of costly power which is 
generated through the utilization of various petro 
products in the country" 

15. That at the end of the Motion, the following be added namely: - 
"but regret that the Address fails to mention about any 

incentive scheme to increase the production of agro 
products and make them remunerative in order to 
check the trend of continuous reduction in the 
contribution of agriculture in the gross domestic 
product of the country" 

16. That at the end of the motion, the following be added namely: - 

"but regret that there is no mention in the Address about 
a time bound scheme for creating a school system in 
order to make education available to the children 
between 
the age of 5 to 14 in the country" 

17. That at the end of the motion, the following be added namely: - 
"but regret that the Address fails to mention about 
bringing comprehensive reforms in school education 
in order to check the increasing number of students 
who drop out" 

18. That at the end of the motion, the following be added namely: - 

"but regret that the Address fails to mention about any 
planned policy in order to remove the increasing gap 
of educational standards between the public schools 
and government schools of the country" 

19. That at the end of the motion, the following be added namely:- 

'but regret that the Address does not mention about 
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declaration of any new policy to face the situation of 
industrial crisis in the country caused due to liberal 
export policy" 

20. That at the end of the Motion, the following be added namely:- 

"but regret that the Address fails to mention about the 
necessary controls and reforms in order to make the 
administrative machinery of the country free from 
inefficiency, corruption and lethargy" 

SHRI KARL SIBAL (Bihar): Sir, I move : 

21. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about any 
time bound scheme for removing shortage of power in 
country" 

22. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
concrete measures for warding off ill effects on 
agriculture, industry and general livelihood as a result of 
constant increase in the rates of electricity in respect of 
consumers consumption in the country" 

23. That at the end of the Motion, the following be added namely: 
- 

"but regret that the Address does not mention about 
the concrete measures for enhancing power production 
as per the existing production capacity in power 
producing projects of the country" 

24. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
bringing down the huge losses in the power distribution 
and power transmission sectors" 
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25. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
implementing a time bound scheme for making 
arrangements to provide electricity to areas suffering 
from shortage of electricity from areas producing 
excess electricity" 

26. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
any time bound scheme for ending increasing 
dependency on import for meeting demands of 
petroleum products in the country' 

27. That at the end of the Motion, the following be added namely. - 

"but regret that the Address does not mention about 
any time bound scheme for meeting the target of oil 
production from crude oil reservoirs for increasing 
domestic production in the country" 

28. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
permitting private sector to enter the petroleum 
industry in order to start competitiveness for the 
development of oil industry by ending Government 
domination over that industry in the country" 

29. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
bringing down the retail prices of petroleum products 
increased last year, despite the prices of crude oil 
coming down as compared to last year in the 
international market" 

30. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
decreasing  the   huge   taxes   levied   by  
Government   at 
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various  levels from  crude  oil  right  upto  production  
of petroleum products" 

31. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about any 
concrete measures for stopping post production losses 
to the tune of ten per cent to forty per cent of agricultural 
production in the country" 

32. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
any concrete measures to raise existing productivity in 
the agriculture sector of the country to equal that of 
the countries with maximum agriculture production* 

33. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about any 
effective scheme for converting more than 75% lands of 
marginal and small farmers into remunerative 
agricultural 
land" 

34. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
necessary action regarding bringing down prices of 
various items used for agricultural production in view 
of the bringing down the constantly increasing production 
cost of agricultural products in the country" 

35. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about any 
incentive scheme for encouraging establishment of food 
processing industries for stopping losses to the tune 25 
to 
40 per cent of unused fruits and vegetables in the 
country" 

36. That at the end of the Motion, the following be added namely:- 
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"but regret that the Address does not mention about 
implementation of any time bound scheme for making 
the country self reliant by increasing production of oi! 
seeds and pulses" 

37. That at the end of the Motion, the following be added namely; - 

"but regret that the Address does not mention about 
the establishment of new financial institutions in rural 
areas for meeting the needs of necessary capital 
investment in the agricultural sector in the country" 

38. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
any fixed time bound scheme for making the country 
drought and flood free by making arrangements for 
the proper use of available water resources' 

39. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
any time bound future scheme for the completion of 
projects under construction in the country" 

40. That at the end of the Motion, the following be added namely:- 

"but regret that the Address docs not mention about 
the implementation of any fixed time bound scheme 
for making arrangements regarding education, 
medical facilities and transport in rural areas of the 
country". 

SHRI   RUMANDU\   RAMACHANDRAIAH   (Andhra   Pradesh):   
Sir,   I move :- 

47. That at the end of the Motion, the following be added namely:'- 

"but regret that there is no mention in the Address 
about the welfare scheme for weavers and 
introduction of new technology in this sector" 

48. That at the end of the Motion, the following be added namely: - 

233 



RAJYA SABHA  [1 March, 2001] 

"but regret that there is no mention in the Address 
about the plight of the farmers in Andhra Pradesh and 
other States whose crops were damaged due to rain 
and the excess food grains of low quality produced 
have no buyers" 

49. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the scheme for solving unemployment among 
the villagers who are engaged in handicrafts" 

50. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address 
about the scheme in regard to closure of 69 textile 
mills, affecting more than 37,000 workers" 

51. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address 
about the socio economic development of the 
weavers by offering them working capital through 
Banks and promoting export in Handloom Sector" 

52. That at Xbeend of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the steps to be taken to turn around the loss 
making Public Sector National Textile Corporation 
whose nonviable units have been closed down across 
the country" 

53. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the steps to improve Carpet Exports which 
have declined by 69%" 

54. That at the end of the Motion, the following be added namely: 
- 

"but regret that there is no mention in the Address 
about the non-implementation of the scheme for 
allotting pucca worksheds and pucca Houses for 
handloom weavers at the worksite" 
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55. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the reforms in the judicial process to enable 
expeditious disposal of both criminal and civil matters' 

56. That at the end of the Motion, the following be added namely:- 
'but regret that there is no mention in the Address 
about the growing drug addiction among the school and 
colfege students and youth in the country" 

57. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address 
about the streamlining of the Public Distribution System in 
the country" 

58. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address 
about providing incentives to the Small Scale 
Industries in the face of competition from multinational 
companies" 

59. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about the adverse effect of programmes on Electronic 
media besides films displaying sex and violence on 
youth" 

60. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about the infiltration of foreign nationals into various 
parts of the country" 

61. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the long pending inter-state river water disputes in the 
country" 

62. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about the progress made in the implementation of the 
recommendations of the Sarkaria Commission Report 
on Centre-State relations" 
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63. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address 
about the 'Right to Shelter' be included in the 
Constitution as a Fundamental Right' 

64. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about ensuring strict implementation of the Dowry 
Prohibition Act, 1961' 

65. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address 
about the evolving of a new National Wage Policy' 

66. That at ihe end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about increasing the allocation of funds for proper 
development of the Indian system of medicine* 

67. That at the end of the Motion, the following be added namely:- 

*but regret that there is no mention in the Address 
about the growth of population in the country 
especially in the urban areas' 

68. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the growing poverty in the country* 

69. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address 
about the slow pace of implementation of the Yashpal 
Committee Report on reduction of academic burden 
on school children' 

70. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address 
about the situation arising out of power shortage in the 
country" 

71. That at Xheend of the Motion, the following be added namely: - 

•but regret that there is no mention in the Address about 
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the appointment of a Commission to go into the various 
aspects of the problems being faced by the cane 
growers and sugar industry in the country" 

72. That at the<?/?tf of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about the growing number of cancer, heart and kidney 
patients in the country" 

73. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about the present education system which is not relevant 
to the needs of the present day society" 

74. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address about 
the bringing of suitable legislation for comprehensive 
electoral reforms including the adoption of proper List 
System under the method of proportionate 
representation and State funding of political parties to 
contest election" 

75. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address about 
bringing forward of suitable legislation for social 
security, assistance and welfare, including payment of 
pension and provision of housing and medical care, to 
the senior citizens of the country* 

76. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address about 
the uneven growth of industry in the country" 

77. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the situation arising out of slump in exports" 

78. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address about 
the situation arising out of the unprecedented increase in 
the number of sick mills in the country" 

79. That at the end of the Motion, the following be added namely: - 
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"but regret that there is no mention in the Address 
about the stow industrial growth and decline in 
industrial output" 

80. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about the neglect of research and developmental 
activities in the industrial sector" 

81. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address 
about the continuing import of crude oil at high cost" 

82. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about taking necessary steps to eradicate 
communalism, casteism, linguistic chauvinism and 
regionalism from the 
country" 

83. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address 
about the constitution of a high level committee of 
experts to survey and study India's Coast Line for the 
protection of coastal ecology and environment" 

84. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the rapidly declining underground water level 
and availability of water in the country" 

85. That at the end of the Motion, the following be added namely;- 

"but regret that there is no mention in the Address 
about the setting up of at least one small scale 
industry in every village in order to prevent the 
migration of people to the urban areas in search of 
jobs" 

86. That at the end of the Motion, the following bo added namely:- 

"but regret that there is no mention in the Address 
about the working of Khadi and Village Industries 
Commission with a view to making it    more    result   
oriented   and 
productive" 
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87. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about the rising illiteracy in the countrv" 

88. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address 
about the pitiable condition of labourers in the country 
in general and the unorganised labourers in particular" 

89. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about the reports of the National Commission for 
Minorities laid on the Table of the House from time to 
time" 

90. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about the reports of the Commission for Linguistic 
Minorities laid on the Table of the House from time to 
time" 

91. That at tine end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address about 
the working conditions of the Scientists in India" 

92 That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address about 
the malpractices in administration" 

93. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address 
about the  continuous brain-drain in various fields" 

94. That at the end of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address 
about the increasing terrorist/separatist activities in 
various parts of the country, particularly in Jammu and 
Kashmir and North-Eastern States" 

95. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address 
about the existing tourism policy in the country" 
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96. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address 
about the poor condition of national highways in the 
country resulting in large number of accidents" 

97. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
'about the deficiencies in the policy for grant of loans 
and their recovery followed by the banks and financial 
institutions for 
the welfare of poor, under privileged, unemployed 
youths, labourers and marginal farmers* 

98. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the increasing unemployment in rural areas' 

99. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about drawing a time-bound action-plan for elimination 
of child labour in the country" 

100. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the loss of lives, crops and property due to the flood*, 
cyclones and other natural calamities which occur in 
various parts of the country every year" 

101. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the low standard of sports in the country" 

102.      That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the continuing incidents of atrocities on women and 
children in the country" 
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103. That at the end of the Motion, the following be added namely: - 

'but regret that there is no mention in the Address about 
taking effective measures for abolition of beggary" 

104. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the unprecedented rise in prices of essential 
commodities" 

105. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the Ninth Five Year Plan and fixing the priorities of 
different aspects contained therein" 

106. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the increasing number of sick units in the Small Scale 
Industries Sector" 

107. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address about 
the existence of bonded labour in certain parts of the 
country" 

108. That at the end of the Motion, the foitowing be added namely: - 

"but regret that there is no mention in the Address about 
the problem of increasing pollution in the country" 

109. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the increasing pollution and silting of rivers particularly the 
Ganga, Yamuna and Damodar rivers" 

110. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the terrorism affecting India, Russia and USA" 

111. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address about 
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the present international situation and the policy of the 
Government of India in relation thereto" 

112. That at the sncf of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the increasing malnutrition problem in the country* 

113. Th'at at Xheend of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address about 
the frequent floods in various parts of the country" 

114. That the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address about the  
formulation   of  a   comprehensive   scheme  for  the 
educational and economic development of the Scheduled 
Castes, Scheduled Tribes and other backward classes" 

115. That at that the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address about 
the reports of the National Commission for Scheduled 
Castes and Scheduled Tribes laid on the Table of the 
House from time to time" 

116. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address about 
the increase in drop-out  rate at  the primary stage of 
education" 

117. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the formulation of a Housing Development Scheme for 
providing houses to all the people belonging to Scheduled 
Castes and Scheduled Tribes within a stipulated period" 

118. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the increase in slum clusters in urban areas particularly in 
Metropolitan Cities" 

242 



[1 March, 2001] RAJYA SABHA 

119. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address 
about the continuous devaluation of the Indian 
currency" 

120. That at the end of the Motion, the following be added namety:- 

"but regret that there is no mention in the Address 
about the pathetic condition of cottage-industries in the 
rural and backward areas* 

121. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the population explosion in the country" 

122. That at the end of the Motion, the following be added namely:- 
"but regret that there is no mention in the Address 
about the encroachment of public land in various parts 
of Delhi" 

123. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about the spread of AIDS in the country which is taking 
a heavy toll of human lives" 

124. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address 
about declaring a time bound policy for the overall 
development of the villages In the country with special 
emphasis on drinking water, primary education with 
mid-day meal and free health care in all the village 
panchayats in the country' 

125. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address 
about declaring a social security policy for families 
below poverty line and having mentally retarded or 
physically handicapped children or insane parents or 
blood relations in the family" 
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126. That at the end of the Motion, the following be added namely: - 
'but regret that there is no mention in the Address 
about the continuous losses suffered by a large 
number of public 'sector undertakings" 

127. That at the end of the Motion, the following be added namely: - 

'but regret that there is no mention in the Address 
about the poor performance of India in Sydney 
Otympic. 2000* 

128. That at the end of the Motion, the following be added namely:- 

"but regret that there Is no mention in the Address 
about the dumping of Chinese goods in the country 
resulting In adverse impact on the Indian industries' 

SHRI JIBON ROY : Sir, I move :- 

129. That at the end of the Motion, the following be added namely: - 

'but regret that the Address does not mention about 
the fact that there was total collapse of state 
administration for several days after the ill fated 
earthquake in Gujarat which had added to the misery* 

130. That at the end of the Motion, the following be added namely: - 

'but fegret that the Address fails to mention about the 
mismanagement during the post-earthquake period 
which has vindicated the need of establishing a 
disaster management system" 

131. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
the fact that because of slow pace of growth in 
industrial economy, the GDP growth is still largely 
dependent on agricultural produce" 

132. That at the end of the Motion, the following be added namely:- 

"but  regret  that  the Address does  not  mention that 
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agriculture in our country is still dependent mainly on 
rainfall owing to non-expansion of irrigation during the 
period of reforms" 

133. That at the end of the Motion, the following be added namely: - 

'but regret that the Address does not mention Hut 
despite the fact that the Government at the direction of 
World Bank/IMF have made India's public sector 
ineffective promised FDI flow continued to remain very 
low even after ten years, with foreign money coming 
mostly as hot money for the purpose of acquisition, 
and domestic private investment too has not increase 
significantly, causing serious crisis in the industrial 
sector' 

134. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address that 
the growth of manufacturing, specially the capital 
goods industry has shown a decline indicating the 
decline of our self-reliance" 

135. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address that 
the decline in the economy is evindent from the decline 
of savings, consumption of electricity in industries, etc." 

136. That at xhQend of the Motion, the following be added namely: - 
"but regret that there is no mention in the Address that 
withdrawal of quantities restrictions on the import of 
agricultural produces has invited dumping causing 
serious distress to the peasantry' 

137. That at the end of the Motion, the following be added namely:- 

"but regret that Address does not mention that 
unabated dumping of industrial products Including 
machinery, baste items like steal, coal etches caused 
serious decline In the indigenous industries and ateo 
dumping has affected India's textile industry, which is 
the country's traditional 
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industry, and the decision of further opening of 
garment sector to multinationals and big industrial 
houses will ruin hand-loom and tiny sector" 

138. That at \heend of the Motion, the following be added namely:- 

"but regret that the Address fails to mention that 
liberalisation has brought ruin for the small-scale 
industries and because of systematic elimination of 
PSUs, ancillary industries are in the doldrums" 

139. That at the end of the Motion, the following be added namely:- 

"but   regret   that   the   Address   failsto   mention   that 
unemployment    has    increased    andthe    quality    of 
employment and rural consumption expenditure has 
declined" 

140. That at the end of the Motion, the following be added namely:- 

"but regrel that the Address fails to mention that the 
decline in wage level and living standard and also 
increase in poverty have eroded the purchasing power 
of the people, these have brought decline in PDS 
lifting and that in view of the fact that lifting has 
declined even in BPL sector, it may not serve purpose 
by raising the ration quantity without corresponding 
steps in raising the income level, further this decline 
has resulted in heavy stock piling in FCl godowns 
resulting in the situation reaching such an alarming 
proportion that government had to consider in term of 
destroying the stocks" 

141. That at Xheend of the Motion, the following be added namely: - 

"but regret that Address does not mention that despite 
the process of economicliberalisation/ globalisation 
ispursued with full vigour, none of the State 
Governments except Kerala and West Bengal have 
effected land reform which has been identified even 
by the World Bank/IMF as the pre-condition for 
reform, as a consequence of this default agricultural 
production has declined and living condition of 
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landless and marginal peasantry have gone down 
alarmingly* 

142. That at the end of the Motion, the following be added namely:- 

"but regret that Address does not mention that ten 
years of reform has resulted in regional imbalances 
causing serious distress to States in the East and 
North-east provinces" 

143. That at Xheend of the Motion, the following be added namely: - 

"but regret that the Address fails to mention that 
correct appreciation of economic liberalisation 
pursued in the country during last ten years reveals 
that the provinces which have tried to bypass 
Bank/Fund dictates and conditionalities have improved 
comparatively during nineties in comparison to eighties. 
Therefore, time has come to review the efficacy of 
carrying forward the liberalisation in the present form" 

SHRI KHAGEN DAS (Tripura): Sir. I move :- 

144. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the need for adequate deployment of Army and para-
military forces for effective counter-insurgency 
operations in Tripura" 

145. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the need for srengthening Border Security Forces for 
manning the long International border of Tripura and 
other Northeastern States" 

146. That at the end of the Motion, the following be added namely; - 

"but regret that the Address does not mention about 
any 
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measure for implementation of the Sukia Commission 
Report which is essential for infrastracture 
development in the North-eastern region" 

147. That at the end of the motion, the following be added namely: - 

"but regret that the Address does not mention about 
initiating dialogue with the Government of Bangladesh 
for curbing extremist movement across the 
International border" 

148. That at the end of the motion, the following be added namely:- 

"but regret that the Address does not mention about 
any measures for electoral reforms to curb the use of 
corrupt practices, money and muscle power" 

149. That at the end of the motion, the following be added namely: - 

"but regret that the Address does not mention about 
the steps to be taken to remove the unemployment 
problem of the country" 

150. That at the end of the motion, the following be added namely:- 

"but regret that the Address does not mention about 
any measure for eliminating regional imbalances" 

151. That at the end of the motion, the following be added namely: - 

"but regret that the Address does not mention about 
any measure for arresting the continuing rise in prices 
of essential commodities in the country" 

152. That at the end of the motion, the following be added namely: - 

"but regret that the Address does not mention about 
review of the Forest policy in the cate of North-East" 
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153. That at the end of the motion, the following be added namely: - 

"but regret that the Address does not mention about any 
measure for implementation of the recommendations of 
the Boparai Committee to promote employment among 
the educated unemployed of the North-eastern States* 

154. That at the end of the motion, the following be added namely: - 

"but regret that the Address does not mention about the 
steps to be taken to make the produce of the small and 
marginal farmers of the country remunerative" 

155. That at the end of the motion, the following be added namely:- 

"but regret that the Address does not mention about the 
repatriation of 'Reang refugees' from Tripura to 
Mizoram" 

156. That at the end of the motion, the following be added namely:- 

"but regret that the Address does not mention about 
any measure to stop the barbaric activities of the 
organisations who are directly or indirectly inciting or 
organising attacks on minorities" 

157. That at the end of the motion, the following be added namely:- 

"but regret that the Address does not mention about 
any programme to eliminate illiteracy* 

158. That at the end of the motion, the following be added namely: - 

"but regret that the Address does not mention about 
any time-bound action plan for unearthing black 
money" 

159. That at the end of the motion, the following be added namely:- 

"but regret that the Address does not mention about 
steps to be taken to meet the shortage of cold storage 
for storing vegetables, potatoes and other perishable 
food items in the country" 
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160. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about any 
measure to monitor the implementation of land reform 
in the country" 

161. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the urgent need to introduce the long pending 
Agricultural Workers Bill" 

162. That at the end of the Motion, the following be added namely.- 

"but regret that the Address does not mention about 
the steps to  be  taken  to  recover  the  huge  amount   
of 
outstanding dues of the nationalised banks from the 
big defaulters' 

163. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
the need for making right to work as a fundamental 
right in the constitution" 

164. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the plight of the poor and marginal farmers who are 
forced to sell their produce at throw away prices" 

SHRI C. 0. POULOSE (Kerala): Sir, 1 move :- 

165. That at xheend of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the     Government's     commitment     to     protect     
the Constitutional rights of the minorities" 

166. That at the end of the Motion, the following be added namely:- 
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*but regret that there is no mention in the Address 
about the rise in prices of essential commodities 
which has hit the common people in the country" 

167. That at the end of the Motion, the following be added namely:- 

'but regret that there is no mention in the Address 
about the ill effect of the disinvestments policy of the 
Government" 

168. That at the end of the Motion, the following be added namely: - 

"but regret that there is no mention in the Address 
about the selling of profitable public sector companies 
to private sector for a song" 

169. That at the end of the Motion, the following be added namely: - 

"but regret that the Address shows no concern about 
providing remunerative prices to the farmers for the 
agricultural produce in consonance with the rising cost 
of the inputs' 

170. That at \heend of the Motion, the following be added namely:- 

"but regret that the Address shows no concern about 
the growing unemployment in the country and the 
need to provide unemployment allowance to the 
unemployed youths to mitigate their hardship' 

171. That at the end of the Motion, the following be added namely: - 

"but regret that the Address shows no concern about 
legislation for providing minimum wages to agricultural 
workers" 

172. That at the end of the Motion, the following be added namely: - 

"but regret that the Address shows no concern about 
bringing forward a comprehensive legislation to 
arrange pension for the most neglected rural 
labourers who are not in a position to eke out their 
livelihood nor their children are in a position to support 
their parents" 
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173. That at the end of the Motion, the following be added namely:- 

"out regret that the Address shows no concern about 
introducing an integrated Crop Insurance Scheme to 
save the poor farmer community from natural 
calamities" 

174. That at \heend of the Motion, the following be added namely:- 

"but regret that the Address shows no concern to 
formulate a comprehensive scheme to generate more 
employment opportunities in the rural areas" 

 
ीमती च कला पाडें (प चमी बगंाल) : म ताव करती हंू िक: 

 

175.   ताव के अंत म िन निलिखत जोड़ा जाए, अथ :- 

“ िक तु खेद है िक अिभभाषण म िसत बर, 2000 म प चम बंगाल के 
नौ िजल  म आई िवनाशकारी बाढ़ के सबंंध म कोई उ लेख नह  िकया 
गया है ।’’ 

176.  ताव के अंत म िन निलिखत जोड़ा जाए, अथ :- 

“िक तु खेद है िक अिभभाषण म राहत और पुनव स काय म के ीय 
सहायता के अभाव के कारण प चम बंगाल के बाढ़ पीिडत  को  आ  
रही  किठनाईय   के सबंधं म कोई  उ लेख  नह   िकया गया है ।  

177.  ताव के अंत म िन निलिखत जोड़ा जोए, अथ :- 

“ िक तु खेद है िक अिभभाषण म उठाव म कमी के कारण न ट हो रहे 
भारतीय खा  िनगम के गोदाम  म पड़े अितिर  अनाज को उपयोग 
म लाने के िलए सावजिनक िवतरण णाली को सुधारने के सबंंध म 
कोई उ लेख नह   िकया  गया  है ।  

178.   ताव के अंत म िन निलिखत जोड़ा जाए, अथ  : - 

“ िक तु खेद है िक अिभभाषण म पै ोिलयम पदाथ   की कीमत  म की 
गई अ यािशत वृ  और उसका आव यक व तुओं की कीमत  पर 
पड़ने वाले भाव के सबंंध म कोई उ लेख नह  िकया गया है।’’  

179.    ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“ िक तु खेद है िक अिभभाषण म कृिष की आदान कीमत  म वृ  और 
वदेशी कृिष उ पाद  को पय त सरं ण के अभाव के कारण कृषक  
की दुदशा के सबंधं म कोई उ लेख नह  िकया गया है ।  

180.     ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म अ ैल, 2001 से मा ा मक ितबधं  
को  
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हटाए जाने के दु भाव  से िनपटने के िलए े वार ठोस लू ट 
 के   सबंंध म कोई उ लेख नह  िकया गया है ।  

181.  ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म सरंचना मक े  म िनवेश को पय त 
प से  बढ़ाने के िलए ससंाधन िकस कार जुटाए जाय, इस सबंंध म 
कोई उ लेख नह  िकया गया है ।  

182.  ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म िबजली, कोयला, तेल, िवमानप न, 
बंदरगाह, ए युिमिनयम आिद जैसे कोर े  के उ ोग  का िनजीकरण 
या िनगमीकरण करने के सरकार के िनणय से पड़ने वाले सामाजा थक 
भाव के सबंधं म कोई उ लेख नह  िकया गया है।’’  

183.  ताव के अंत मं िन निलिखत जोड़ा जाए, अथ  :- 

“ िक तु खेद है िक अिभभाषण म उ ोग  म णता और औ ोिगक 
णता को समा त करने के सबंंध म कोई उ लेख नह  िकया गया है 

।’’  

184.   ताव के अंत म िन निलखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म के  सरकार के सावजिनक े  के 
उप म  के कमकार  को सािंविधक प से देय रािश का भगुतान िकए 
जाने के सबंधं म कोई उ लेख नह  िकया गया है ।’’  

185.   ताव के अंत म िन निलिखत जोड़ा जाए, अथ :- 

“िक तु खेद है िक अिभभाषण म बा को, आई बी पी, आई पी सी एल 
आिद जैसे सावजिनक े  के अ णी उप म  की ताबड़तोड़ िब ी म 
पारद शता के अभाव के सबंंध म कोई उ लेख नह  िकया गया है ।’’ 
  

186.   ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म आई आई एस सी ओ, एम ए एम सी, 
बी ओ जी एल, टायर काप रेशन ऑफ इंिडया, िह दु तान केब स, 
िह दु तान फ टलाइजर काप रेशन की दुग पुर और ह दया इकाइय  
, एल टी सी, ए जे एम सी, जूट काप रेशन ऑफ इंिडया, बगंाल 
इ यिूनटी, मथ                             
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टेिन ीट, साइिकल काप रेशन ऑफ इंिडया आिद जैसी 
सावजिनक े  की ण इकाईय  के पुन जीवन के सबंंध म कोई 
उ लेख नह  िकया गया है ।’’  

187.  ताव के अंत म िन निलिखत जोडा़  जाए , अथ :- 
“िक तु खेद है िक अिभभाषण म कृिष िमक  को यनूतम मजदूरी 
की गारंटी  िदए जाने के सबंधं म कोई उ लेख नह  िकया गया है ।’’  

188.  ताव के अंत म िन निलिखत जोड़ा जाए, अथ :- 
“िक तु खेद है िक अिभभाषण म लघु बचत योजनाओं की याज दर  
म कमी के कारण जन सामा य को पेश आ रही किठनाईय  के सबंंध 
म कोई उ लेख नह  िकया गया है ।’’  

189.  ताव के अंत म िन निलिखत जोड़ा जाए, अथ :- 
“िक तु खेद है िक अिभभाषण म कर बकाया के पिरशोधन, जो 
िपछले 2 वष  म 47,000 करोड़ पये से बढ़कर 62,000  करोड़ 
पये हो गया है, के सबंंध म कोई उ लेख नही िकया गया है ।’’  

190.  ताव के अंत म िन निलिखत जाड़ा जाए, अथ :- 
“िक तु खेद है िक अिभभाषण म बक और िव ीय सं थान  की गैर-
िन पादन पिरसपं य  के समयब  प से पिरसमापन के सबंधं म 
कोई उ लेख नह  िकया गया है ।’’  

191.  ताव के अंत म िन निलिखत जाड़ा जाए, अथ :- 
“िक तु खेद है िक अिभभाषण अ पसं यक  पर हमले िकए जाने और 
हमले के िलए उकसाने म य  या अ य  प से भाग लेने वाले 
सगंठन  की गितिविधय   पर रोक लगाने के िलए उठाए गए कदम  
के सबंंध म कोई उ लेख नह  िकया गया है ।’’  

SHRI PRANAB MUKHERJEE ( West Bengal): Sir. I move: 

192. That at the end of the Motion, the following be added namely:- 

That the Address does not contain any positive step to 
revitalise  the  Indian  Iron  and  Steel  Company  
(IISCO), 
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burnpur, a public sector undertaking languishing for 
quite some time; 

193. That at the end of the Motion, the following be added namely:- 

That the Address does not contain any policy in 
regard to the public sector enterprises under the 
Central Government; 

194. That at the end of the Motion, the following be added namely:- 

That the Address does not contain any policy initiated 
by the Government to open dialogue with Pakistan 
with a view to ease the growing tension between the 
two countries; 

195. That at the end of the Motion, the following be added namety:- 

that  the Address  fails  to mention  the failure of the 
Government   to   contain   the   growing   menace   ofISI 
activities   in   the   sensitive   areas   of   States   on the 
international border; 

196. That at the end of the Motion, the following be added namely: - 

that the Address does not mention the failure of the 
Government to improve the plight of Indian farmers; 

197. That at the end of the Motion, the following be added namely: - 

that the Address does not mention the failure of the 
Government to check the continuing atrocities on 
minorities, Dalits and other weaker sections of the 
society; 

198. That at the end of the Motion, the following be added namely: - 

that the Address does not mention the failure of the 
Government to prevent illegal imports/dumping of 
imported goods in Indian market inflicting serious 
injuries to domestic industries; 
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199.     That at the end of the Motion, the following be added namely: - 

that the Address does not mention the failure of the 
Union Government to protect the small scale industries 
of the country from then even competition from 
multinationals through an appropriate policy framework. 

SHRI V.V. RAGHAVAN (Kerala): Sir. I move  :- 

200. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
the need to stop disinvestments of Government's 
equity in public sector banks and take effective 
measures to recover the non-performing assets." 

201. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
the need to stop disinvestment of profit making public 
sector 
undertakings.* 

202. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
the need to notionally revise the wages of employees 
of sick industries and fix the new wages so that it may 
help in terminal benefit at retirement." 

203. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the need to amend the payment of Bonus Act 
removing the eligibility ceiling and enhancing the 
payment ceiling." 

204. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention the 
need to take effective steps for revival of the sick 
public sector industries." 
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205. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the need to stop opening of Coal Sector to private 
sector.* 

206. That at the end of the Motion, the following be added namely:- 

"but regret the Address does not take note of the 
serious threat to the security of the country due to the 
leasing out of our major ports to private sector 
operators.' 

207. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about the 
need to stop allowing electricity generation and 
distribution in private sector." 

208. That at the end of the Motion, the following be added namely:- 

"but regret that Address does not mention about the 
need to provide adequate funds for immediate 
elimination of child labour in hazardous industries." 

209. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the delay in passing the proposed legislation providing 
for making the universal elementary education as a 
fundamental right." 

210. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
the need to take strong measures to recover loans 
given by public sector banks to the corporate sector." 

211. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the need to take strong measures to collect the huge 
amount of tax arrears." 
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212. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the impact of the complete withdrawal of Quantitative 
Restrictions (QRs) on our imports by April 2001 on our 
small scale industries sector." 

213. That at the end of the Motion, the following be added namely: - 

"but regret that* Address does not mention about the 
need to encourage development of agro-based 
industries, diary farming, horticulture, floriculture and 
pisciculture." 

214. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
the need to pass the long pending comprehensive 
central legislation for agriculture workers." 

215. That at \heend of the Motion, the following be added namely:- 

"but regret that the Address does not mention about the 
need to implement land reforms." 

216. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not express its 
serious concern   over   the   slow  down   in   the   
growth   of  our 
economy." 

217. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not express its 
concern over the move to undo land ceiling legislation 
and lease our private land to multinationals 
particularly for cash crops." 

218.     That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not express its serious 
concern over the Government's move to commercialise 
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education, making higher education costly and closing 
the door of education to the vast multitude of poor 
people." 

219. That at the era* of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
the need for evolving a rehabilitation programme for 
the workers coming out of public sector undertakings 
as a result of closures.* 

220. That at theentf of the Motion, the following be added namely: - 

*but regret that there is no mention in the Address 
about the need for making 'Right to Employment' a 
Fundamental Right in the Constitution.* 

221. That at the end of the Motion, the following be added namery:- 

"but regret that there is no mention in the Address 
about the need to take steps against communalisation 
of education and culture of the country and distortion of 
History.' 

222. That at the end of the Motion, the following be added namely:- 

"but regret that there is no mention in the Address about 
the need to take measures to ensure regular payment 
of wages to the workers in various public sector 
undertakings." 

223. That at the end of the Motion, the following beadded namely: - 

"but regret that there is no mention in the Address 
about the need to take steps for empowerment of 
rural women.* 

224. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not take note of the 
drawbacks in planning resulting in regional 
imbalances in the country in respect of per capita 
national product and income, illiteracy, poverty, 
unempioyment, health and sanitary conditions etc." 
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225. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not take note of the 
fact that it is the Government's failure to generate 
productive wage employment in ruial areas that has 
led to large scale migration to urban areas resulting in 
an urban population explosion, coming up of 
slums.deteriorating health and sanitary conditions 
etc." 

226. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not categorically 
state that the Constitution (85th Amendment Bill, 1999 
seeking reservation of not less than one third of the 
seats for 
women in the Lok Sabha and in the Legislative 
Assemblies of States will be considered and passed in 
the current budget session itself." 

227. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not take note of the 
fact that the proposed Labour Laws reforms will go 
against the interests of workers and curtail their 
statutory rights." 

228. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not express its 
serious concern over the reckless entry of 
multinational companies into the countrys economy 
and their strategic takeovers and acquisitions of 
domestic companies." 

229. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not take note of the 
fact that workers in a number of public sector 
undertakings are not being paid their wages and other 
statutory dues 
regularly," 

230. That at the end of the Motion, the following be added namely:- 
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"but regret that the Address does not mention about 
the inordinate delay in the implementation of revival 
package for a number of sick industrial units.' 

231. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not take note of the 
fact that Government's policy of downsizing.the 
workforce in the public sector undertakings including 
banks through VRS VSS etc. will only increase the 
army of unemployed in the country." 

232. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not take note of 
moves of the Government to gradually eliminate the 
public distribution system in the country.* ' 

233. That at the end of the Motion, the following be added namely;- 

"but regret that the Address does not mention about 
the need for declaring Jalandhar city in Punjab as a 
Science City as promised by the former Prime Minister 
Shri I.K. Gujral." 

SHRI SANTOSH BAGRODIA (Rajasthan) : Sir, I move  :- 

234. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention that the 
present Government is dividing the States with political 
malice." 

235. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not make a 
reference about the secular nature of the 
Constitution.* 

236. That at the end of the Motion, the following be added namely:- 
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"but regret that the Address does not make a 
reference about the Bill providing for reservation of 
one-third seats for women in the Parliament and State 
Legislative Assemblies be considered and passed 
during the current session." 

237. That at the end of the Motion, the following be added namely: - 

"but regret that the Address fails to mention any steps 
to make the education system job-oriented.* 

238. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
implementation of a time bound scheme for saving the 
country from natural calamities such as drought, flood, 
cyclone, earthquake etc." 

239. That at the end of the Motion, the following be added namely: - 

"but regret that the Address fails to mention about 
formulation of a policy for providing employment to the 
educated and uneducated youth of the country and 
about the unemployment allowance." 

240. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
formulation of a regular and effective programme for 
solving the problem of sickness in small scale 
industries." 

241. That at the end of the Motion, the following be added namely:- 

"but regret that the Address docs not mention that the 
handing over of major airports to the private sector 
would pose a threat to the security of the country." 

242. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention any 
concrete steps to check increasing atrocities on 
women and children all over the country. 
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243. That at the end of the Motion, the following be added namely: - 

"but regret 'that the Address does not mention about 
emergence of unauthorized cultural policing by some 
political and semi-political parties resulting in violence 
and affecting the fundamental rights of different 
religions. communities and age groups." 

244. That at the end of the Motion, the following be added namely:- 

."but regret that the Address does not mention about 
the improvement and strengthening of communal 
harmony in the country." 

 
ी मती सरला महे री :  म ताव करती हंू िक :  

 

306. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म इस सबंंध म कोई उ लेख नह  िकया 
गया है िक भारत के धानमं ी ने यह कह कर बार पुनः देश के समुचे 
सामािजक पिरवशे को सा दाियकता के जहर से भरने का काम 
िकया है िक बाबरी म जद का ढहाया जाना रा ीय भावनाओं का 
कटीकरण है । सघं पिरवार सा दाियक उ माद फैलाने म लगा है  
और यहा ंतक िक भारत की आ थावान जनता  के सबसे बड़े मेले 
महाकंुभ पर भी सघं पिरवार के सगंठन  ने अपना एकािधप य कायम 
करने की िनदनीय कोिशश की  थी ।’’ 

307.  ताव के अंत म िन निलिखत जोड़ा जाए, अथ :- 

“िक तु खेद है िक अिभभाषण म इस सबंंध म कोई उ लेख नह  िकया 
गया है िक िह दू सं कृित की र ा के नाम पर भारत की वैिव यमय 
सं कृित को ख म करके सां कृितक रा वाद के नाम पर 
सा दाियक फासीवाद ने आ ामक ख अपना िलया है । भयंकर 
िढ़वार, जड़मित और बबर म ययुगीन सां कृितक यवहार को 
बढ़ावा िदया जा रहा है और सरकारी शहर पर फैलायी जा रही यह 
बबरता भारत म खुमनैीवाद और तािलबान के भारतीय सं करण  के 
खतरे का माण है। ’’ 

308.  ताव के अंत म िन निलिखत जोड़ा जाए, अथ :- 

“िक तु खेद है िक अिभभाषण म इस सबंंध कोई उ लेख नह  िकया 
गया है िक वतमान सरकार की क मीर नीित एक िदशाहीन नीित है 
और  
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इसके पिरणाम व प, क मीर की सम या के अंतर ीयकरण और 
इसम तीसरे प  की दखलअदंाजी की आशंका बढ़ गई है और िक 
सरकार की अदूदश  नीित ने क मीर की सम या को और अिधक 
िवकृत बना िदया है । ’’ 

309. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म इस सबंंध म कोई उ लेख नह  िकया 
गया है िक आजाद भारत म हुई गुजरात की भकू प की सबसे बड़ी 
ासदी के बाद वहा ंकी रा य सरकार अभी तक के राहत काय  को 
सम वत प म चलाने म िवफल रही है । करोड़  पये की राहत  
साम ी ज रतमंद लोग  के पास नह  पहंुच पाई है । शासन के ट 
लोग उसका काफी बड़ा िह सा बीच म ही हड़प रहे ह और राहत 
काय म भी आर.एस.एस. के लोग सा दाियकता फैलाने से बाज 
नह  आ रहे ह । ’’ 

310. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म इस सबंंध म कोई उ लेख नह  िकया 
गया है िक य िप वतमान के  सरकार के चार विर ठ मं ी बाबरी 
म जद को िगराने की अपराधपूण सािजश म आरोिपत य  ह, 
िफर भी उनसे इ तीफा नह  मागंा जा रहा है । ’’ 

311. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म इस सबंंध म कोई उ लेख नह  िकया 
गया है िक वतमान सरकार आ थक मोच  पर पूरी तरह िवफल रही 
है, पूरी अथ यव था मंदी का िशकार होती जा रही है, औ ोिगक 
िवकास की दर घट रही है और िक अथ यव था के येक े  म 
ल य  को हािसल करने म यह सरकार पूरी तरह से असफल रही है 
’’। 

312. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म इस सबंंध म कोई उ लेख नह  िकया 
गया है  िक कृिष के े  म आयात तथा  बहुरा ीय  कंपिनय  को 
खुली छूट देकर भारत के आम िकसान  की जदगी को असुरि त 
बना िदया गया है, िकसान जगह-जगह आ मह याएं कर रहे ह और 
िक सरकार घोिषत दर   पर भी िकसान  से उनकी फसल खरीद  
नह  रही  है ।’’ 

313. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद  है  िक  अिभभाषण म इस सबंंध म कोई उ लेख नह  
िकया  
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गया है िक सबिसिडय  के मामले म जनिवरोधी नीितय  के कारण आम 
लोग  की य- मता म भारी िगरावट आ रही है और थित यह है िक 
गोदाम  म अनाज भरा पड़ा है लेिकन भखूी जनता उसे खरीदने म 
असमथ है । ’’ 

314. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म इस सबंंध म कोई उ लेख नह  िकया 
गया है िक मिहलाओं पर बढ़ते हुए अ याचार , िवशेषकर घरेल ू हसा 
के बारे म कुछ  नह  कहा गया है ।’’ 

315. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म इस सबंंध म कोई उ लेख नह  िकया 
गया है िक सिंवधान समी ा के नाम पर भारत के जनतं  के मूलभतू 
आदश  के साथ िखलवाड़ िकया जा रहा है और िक सरकार अपनी 
नाकामयािबय  के िलए सिंवधान को दोषी ठहराने के िलए झठेू बहाने 
बना रही है । ’’ 

316. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म िश ा के सा दाियकीकरण के िलए 
चलायी जा रही मुिहम का कोई उ लेख नह  िकया गया है ।’’ 

317. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म इस सबंंध म कोई उ लेख नह  िकया 
गया है िक रेल मं ालय सभी मामल  म पूरी तरह िवफल रहा है और 
ऐसा तीत होता है िक रेल दुघटनाओं की सं या के मामले म एक नये 
िरकाड को कायम करने के दौर म है ।’’ 

318. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म वै वीकरण और उदारीकरण की गलत 
नीितय  के कारण समाज म लगातार बढ़ रही है िवषमता का कोई 
उ लेख नह  िकया  गया है ।’’ 

319. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म प चमी बंगाल म आयी भयंकर बाढ़ के 
दौरान के  सरकार ारा अपनाये गये अमानवीय और उपे ापूण रवैये 
का कोई उ लेख नह   िकया गया है ।’’ 
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320. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म दिलत  पर हो रहे अ याचार  का 
कोई उ लेख  नह   िकया गया है ।’’ 

321. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म िबजली- े  को ितयोगी बनाने के 
नाम पर अपनाई गई गलत नीितय  की ओर कोई गंभीर चता य  
नह  की गई है ।’’ 

322. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म अंधाधंुध िविनवशेीकरण करके 
सावजिनक े  को ख म करने की रा िवरोधी नीित के सबंंध म 
कोई उ लेख नह  िकया गया है ।’’ 

323. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :-  

“िक तु खेद है िक अिभभाषण म सावजिनक िवतरण णाली को 
कमजोर करने की सरकार की जनिवरोधी नीित के बारे म कोई चता  
नह  की गई है ।’’ 

SHRI S. RAMACHANDRAN PILLAI (Kerala):  Sir, I move :■ 

324. That at the end of the motion, the following be added, namely: - 

"but regret that the Address does not mention about 
the lifting of quantitative restrictions which have 
caused a steep fall in price in the case of most of the 
agricultural crops causing hardships and miseries to 
the peasants, agricultural workers and the common 
people in the country". 

325. That at the end of the motion, the following be added, namely:- 

*but regret that the Address does not mention that the 
National   Agricultural   Policy   announced   by   the   
NDA Government does not take into consideration the 
needs of the peasants, agricultural workers and 
common people and agriculture." 
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326. That at the end of the motion, the following Padded, namely; - 

"but regret that the Address does not indicate the 
failure of the Government to provide minimum support 
price to different crops to protect the interests of 
peasants, agricultural workers and common people." 

327. That at the end of the motion, the following be added, namely.- 

"but regret that the Address does not mention that the 
policy of privatisation of the public sector 
undertakings of the Government has adversely 
affected overall development." 

328. That at the end of the motion, the following be added, namely: - 

"but regret that the Address nowhere mention about 
the sickness of industries and steps to arrest the 
industrial sickness." 

329. That at the end of the motion, the following be added, namely: - 

"but regret that the Address does not mention about 
the failure of the Union Government to protect the 
small scale industries from the uneven competition 
from multinationals through an appropriate policy 
framework." 

330. That at the end of the motion, the following be added, namely: - 

"but regret that the Address does not mention that the 
policy of the present NDA Government is 
endangering secular polity and unity of the people 
and the country." 

331. That at \heend of the motion, the following be added, namety:- 

"but regret that the Address does not mention about 
certain judicial pronouncements and the need to take 
appropriate legislative measures to protect the 
democratic polity and the right to assemble and to 
protest." 

332. That at the end of the motion, the following be added, namely:- 
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but regret that the Address does not mention about 
the immediate need of taking steps for appropriate 
judicial reforms." 

333. That at the end of the motion, the following be added, namely:- 

"but regret that the Address does not mention about 
the urgent need to curb corruption in public life by 
taking legislative measures for establishing institutions 
such as Lokpat, Central Vigilance Commission and 
others." 

334. That at the end of the motion, the following be added, namely: - 

"but regret that the Address does not mention about 
passing electoral reform laws for ensuring free and 
fair elections.". 

 

ीमती सरोज दुबे (िबहार) : म ताव करती  हंू  िक:  

357. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म थल सेना, वायु सेना और  नौसेना, 
िज ह ने गुजरात म राहत काय  म मह वपूण भिूमका िनभाई थी, के 
आधुिनकीकरण  के सबंंध म कोई उ लेख नह   िकया  गया है ।’’ 

358. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म देश के िनधन रेखा से नीचे 
जीवनयापन करने वाले और पय त भोजन, उिचत व  और आ य 
से वंिचत 35 करोड़ बहुत गरीब और वंिचत लोग  के क याणाथ िकसी 
ठोस योजना के सबंंध म म कोई उ लेख नह   िकया गया है ।’’ 

359. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म गावं  से, आधुिनक िश ा ा त युवाओं 
का थान, जो भारत म गावं  का साथक पिरवतन न होने के िलए 
मु य प से उ रदायी ह, के सबंध म कोई उ लेख नह  िकया गया 
है । ’’ 

360. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 
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“िक तु खेद है िक अिभभाषण म धम ध य य , नशीली दवाओं के 
त कर , हिथयार  के अंतर ीय सौदागर  और वापक पदाथ  के 
दु य पार म िल त आंतकवािदय  (नाक  टेररिर ट) के समूह  के 
हाल ही म बने गठंबधन ारा देश के िविभ न रा य  म घिटत 
अ यािशत घटनाओं की सभंावना का सामना करने के सबंंध म कोई 
उ लेख नह  िकया गया है ।’’ 

361. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म समा त हो रहे  लघु उ ोग  और न ट 
हो रहे ह तिश प के कारण ामीण  म या त बेरोजगारी से बचने के 
िलए िकसी योजना के सबंंध म कोई उ लेख नह  िकया गया है ।’’ 

362. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म मिहला अिधकािरकता के वष  के 
दौरान राजनैितक िकया म मिहलाओं के सि य योगदान के िलए 
सव िधक िपछड़े और अ पसं यक वग  से सबंंध मिहलाओं के 
आर ण के सबंंध म कोई उ लेख नह   िकया  गया  है ।  

363. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म मिहला अिधतािरकता के वष के 
दौरान सरकारी और अथ-सरकारी े  की नौकिरय  म मिहलाओं 
के िलए 30 ितशत आर ण का उपबधं करने के सबंधं म कोई 
उ लेख नह  िकया गया है ।’’ 

364. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म मिहला अिधकािरता के इस वष 
मिहलाओं के िलए व छ शौचालय, ईधन, चारा और पेयजल 
उपल ध कराने की िकसी ठोस योजना के सबंंध म कोई उ लेख नह  
िकया गया है ।’’ 

365. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म मिहलाओं का अभ  दशन रोके 
जाने के िलए िकसी ठोस उपाय के सबंधं म कोई उ लेख नह  िकया 
गया है ।’’  

366 ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 
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                            “िक तु खेद है िक अिभभाषण म 21व  शता दी की बडी चुनौती के प 
म िनर रता को वीकार करने के सबंधं म कोई उ लेख नह  िकया 
गया है ।’’ 

367.      ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

                           “िक तु खेद है िक अिभभाषण म मिहलाओं और ब च  पर बढ़ते हुए 
अ याचार के सबंधं म कोई उ लेख नह  िकया गया है ।’’  

368.    ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

                           “िक तु खेद है िक अिभभाषण म देश म लाख  हे टेयर अ सिचत  भिूम, 
जल सकंट के कारण देश के भाग  म उ प न सुखे जैसी थित, और 
जल सरं ण और जल भडंारण को कानूनी प से अिनवाय बनाने िक 
सरकार की इ छा के सबंधं म कोई उ लेख नह  िकया गया है ।’’ 

369    ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

                           “िक तु खेद है िक अिभभाषण म सावजिनक े  के उप म  की 
णता और तालाबंदी के कारण बेरोजगार हुए कमकार  के पुनव स 

हेतु िकसी भावी काय म के सबंधं म कोई उ लेख नह  िकया गया है 
।’’ 

370.    ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

                           “िक तु खेद है िक अिभभाषण म मिहला अिधकािरता के वष के दौरान 
रा ीय मिहला आयोग के कुशल कायकरण म पेश आ रही किठनाइय  
को दूर िकये जाने के सबंधं म कोई उ लेख नह  िकया गया है ।’’  

371.    ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

                           “िक तु खेद है िक अिभभाषण म रा ीय कृिष नीित किमय  के कारण 
परेशान िकसान , िमक  और सामा य जन की परेशािनय  को कम  
करने सबंधंी उपय  के सबंंध म कोई उ लेख नह   िकया गया है ।’’ 

372.    ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

                          “िक तु खेद है िक अिभभाषण म भारतीय भोजन के उ पाद  का पेटट 
कराने की ित पध  और बहुरा ीय कंपिनय  से इन उ पाद  की र ा 
करने के िलए िक ह  भावी उपाय  के सबंधं म कोई उ लेख नह  
िकया गया है ।’’ 
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373. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म गत दस वष  के दौरान आ थक 
उदारीकरण के कारण सम  कृिष म मंदी के कारण पूरी फसल ा त 
करने के प चा  भी िकसान  ारा की जा रही आ मह याओं को रोके 
जाने के िलए िकसी ठोस नीित के सबंंध म कोई उ लेख नह  िकया 
गया है ।’’ 

374. ताव के अंत म िन निलिखत जोड़ा जाए, अथ   

“िक तु खेद है िक अिभभाषण म सावजिनक े  के आय अ जत करने 
वाले उप म  का अ यंत कम मू य पर िव य करके बहुरा ीय 
कंपिनय  का माग श त करने से उ प न थित के सबंंध म कोई 
उ लेख नह  िकया गया है ।’’ 

375. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  

“िक तु खेद है िक अिभभाषण म देश की एकता और अख डता को 
सु ढ़ िकये जाने के सबंंध म कोई उ लेख नह  िकया गया है ।’’ 

376. ताव के अंत म िन निलिखत जोड़ा जाए, अथ  :- 

“िक तु खेद है िक अिभभाषण म बाल िमक  को खतरनाक उ ोग  
से मु  कराने के बाद उनके पुनव स के सबंंध म कोई उ लेख नह  
िकया गया है ।’’ 

SHRI PRANAB MUKHERJEE: Sir, I move: 

377. That at the end of the Motion, the following be added, namely:- 

“but regret that the Address does not contain the 
Government's decision to see out BALCO, a cent 
percent owned Central PSU having a track record of 
continuous profit earning and having a huge cash 
reserve to a private sector company whose track record 
of managing and running a Aluminium manufacturing 
company is not known and is of doubtful nature.' 

DR. DASARI NARAYANA RAO (Andhra Pradesh): Sir, I move : 

424.     That at the end of the Motion, the following be added namely: - 
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"but regret that the Address is silent about the 
distress sale of their produce by the farmers at 
throwaway prices in various parts of the Country 
particularly in Andhra Pradesh, Bihar, UP, Punjab, 
Haryana etc. and Government's failure to announce a 
package for the agitated farmers of the country." 

425. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about the havoc 
being caused and famine conditions looming large 
due to drought conditions prevailing in various parts of 
the country including Andhra Pradesh, Madhya 
Pradesh, Rajasthan, Orissa, Chhattisgarh etc. and 
Government's resolve to provide necessary relief on 
war footings." 

426. That at the end of the Motion, the following be added namely: - 

"but regret that the Address is silent about the fact 
that the lot of farmers in the Country notably in Andhra 
Pradesh has gone from bad to worse resulting in deep 
resentment and frustration amongst them leading to their 
suicides in many cases and Government's determi- 
nation to concentrate its attention and policies towards 
agriculture and improving the economic conditions of 
the farmers by suitably revising the existing plans." 

427. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about 
Government's determination to establish a permanent 
bench of the Supreme Court of India at Hyderabad, the 
Capital of Andhra Pradesh within a time frame." 

428. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about the plight of 
handloom weavers in the Country particularly in 
Andhra 
Pradesh who are living in acute poverty, almost hand 
to mouth, and are exploited by the money lenders, 
traders 
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and even by Government agencies and Government's 
will to solve their problems and formulate and 
implement Welfare Schemes for these hapless 
handloom Weavers." 

429. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about the plight of 
Cotton growers of Andhra Pradesh and other parts of 
the Country who live in abject poverty and 
Government's determination to improve their lot within 
a time frame." 

430. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about the pest 
menace which is destroying the crops of Cotton, 
Coconut, Sugarcane, fruits etc. in Andhra Pradesh 
and other parts of the Country thereby adversely 
affecting the economy of the farmers and 
Government's will to take effective remedial measures 
involving Agricultural Universities, Research 
Institutions etc. to end the pest menace through 
effective control." 

431. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about the large 
scale sale of adulterated, fake fertilizers insecticides 
and pesticides in Andhra Pradesh and other parts of 
the country resulting in heavy losses to the farmers 
and setback to agriculture and Government's 
determination to take deterrent action against the 
adulterators and unscrupulous traders to save the 
farming community." 

432. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about 
Government's intention to attract more food 
processing industries in Andhra Pradesh which has 
the requisite potentials and climate to develope 
orchards of various fruits by announcing more 
concessions and facilities for the orchards and food 
processing sector in the State." 
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433. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about 
Government's determination to open Charminar at 
Hyderabad, the Capital of Andhra Pradesh which is 
the pride and monument of tourist attraction of the city 
for the domestic and foreign tourists to attract the 
tourists in a big way.' 

434. That at Xbeend of the Motion, the following be added namely: - 

"but regret that the Address is silent about 
Government's intention to formulate a special 
development plan for the Coastal areas of Andhra 
Pradesh which are frequently devastated by 
Cyclones." 

435. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about 
Government's determination   to   give   special   
attention   for   the   rapid 
industrialisation of Andhra Pradesh." 

436. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about the efforts 
being made by the Government to revive the Vi2ag 
Stee! Plant in Andhra Pradesh which is a Premier 
Steel Company of the State and has become sick." 

437. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
Government's will to make right to work a fundamental 
right by suitably amending the Constitution of India." 

438. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not give any time 
frame within which Government propose to announce 
Youth Policy of the Country for the overall 
development of Youth in the Country." 

274 



[1 March, 2001] RAJYA SABHA 

439. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not give any 
indication that the Government will formulate a special 
insurance scheme for the people living in Coastal 
areas of Andhra Pradesh and other parts of the 
Country who lose their lives, properties, livestock and 
crops due to severe Cyclones very frequently." 

440. That at the end of the Motion, the following be added namely:- 

"but regret that the Address fails to recognise the 
potentials of Andhra Pradesh in growing Chillies, 
Coconut, Coffee and fruits like Mango, Grape and 
Jack fruit which can be exported in a big way for 
earning precious Foreign Exchange and Governments 
wit! to formulate an action plan with adequate financial 
backing to boost the production of these items in 
Andhra Pradesh." 

441. That at the end of the Motion, the following be added namely:- 

"but regret that the Address has failed to mention the fact 
that healthcare facilities in Andhra Pradesh particularly 
in its rural and tribal areas is in doldrums mainly in the 
field of gynaecological disorders of women and girls 
and Government's determination to provide adequate 
healthcare facilities in rural and tribal Andhra Pradesh." 

442. That at the end of the Motion, the following be added namely: - 

"but regret that the Address has failed to mention 
about the havoc being caused by the spread of 
Japanese brain fever Encephalitis in Andhra Pradesh 
claiming heavy toll of human lives every year and 
Government's firm determination to eradicate this 
dreaded disease from the State by large scale 
Vaccination against it and augment the import of the 
Vaccine from Japan.' 

443. That at the end of the Motion, the following be added namely:- 
"but regret that the Address has failed to mention that the 
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Malaria Eradication programme of the Government has 
miserably failed in Andhra Pradesh more so in its rural 
and tribal areas and Governments determination to 
eradicate malaria from the State on war footings." 

444. That at the end of the Motion, the following be added namely: - 
"but regret that the Address has failed to refer to the 
fact that substantial population of Andhra Pradesh 
conslw.s of Tribals and most of them are still backward, 
illiterate, superstitious and are consistently exploited by 
money lenders, forest department personnel and others 
and Government's determination to formulate a 
comprenensive plan for proper and systematic 
development of Tribals in Andhra Pradesh." 

445. That at the end of the Motion, the following be added namely:- 
"but regret that the Address has failed to refer to the 
backwardness of the regions of Andhra Pradesh such as 
Mehboobnagar, Rayalaseema etc. and to announce 
development packages for such backward regions of 
the State." 

446. That at the end of the Motion, the following be added namely:- 
"but regret that the Address has failed in mentioning the 
fact that adult literacy programme of the Government 
has not made much headway in Andhra Pradesh 
particularly in its rural and tribal areas and 
Government's determination to formulate special action 
plan to spread literacy amongst the adult population of 
Andhra Pradesh." 

447.      That at the end of the Motion, the following be added namely: - 

"but regret that the Address has failed to refer to the 
poor state of affairs in sports in the Country where 
nepotism, favouritism, corruption and political interference 
have become the orders of the day and Governments 
desire to completely overhaul the existing sports policy 
which   will  encourage  deserving  and  dedicated   
sports 
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persons   in  the  Country  who  could   be   of  international 
stature." 

448. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention that 
Tirupati Devasthanam in Andhra Pradesh is the most 
famous pilgrimage Centre of the Country visited by 
crores of devotees from all parts of the Country but the 
rail and air services to Tirupati are not adequate causing 
avoidable difficulties to the devotees and 
Government's desire to provide adequate air and rail 
services to Tirupati from all corners of the Country." 

449. That at the end of the Motion, the following be added namely: - 

"but regret that the Address has failed to mention the 
hard fact that millions of poor people are living in 
Jhuggi Clusters in the slum areas of the Country in 
worst inhuman conditions, without the basic Civic 
amenities and Government's desire to prepare and 
implement a long term policy to improve the lot of the 
slum dwellers by providing them with basic facilities of 
living." 

450. That at the end of the Motion, the following be added namely:- 

"but regret that the Address has failed to refer to the poor 
state of affairs of Khadi and Village Industries Sector in 
the Country and Government's determination to revive 
this Sector on priority." 

451. That at the end of the Motion, the following be added namely: - 

"but regret that the Address has failed to refer to the 
reckless sale of major PSUs at throwaway prices by the 
Government through disinvestment which will pave the 
way for the complete dominance of Multinationals in the 
Country and Government's desire to review the sale of 
PSUs particularly of those which are profit earning." 

452. That at \heend of the Motion, the following be added namely:- 

277 



RAJYA SABHA           [1 March, 2001] 

"but regret that the Address has failed to refer the fact 
that SSI sector in the country has completely been 
overshadowed by big corporate sector and 
Multinationals resulting in closure of lakhs of SSI Units in 
the Country and Government's determination to revive 
this Sector in a big way." 

453. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not refer to the poor 
State of affairs and conditions prevailing in Jails of the 
Country which are overcrowded and lack even the 
basic amenities and Governments desire to promote 
Jail reforms 
in the Country." 

454. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to growing 
incidents of atrocities on Women and Girls particularly 
belonging to SCs, STs and other Weaker Sections of 
the Society throughout the Country particularly in 
Andhra Pradesh and Government's determination to 
curb this menace effectively." 

455. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not refer to the 
avoidable difficulties being faced by the film industry in 
the country particularly in getting loans from Banks 
and financial institutions for film production and other 
facilities at par with other industries and Government's 
determination to remove the difficulties of film industry 
on priority." 

456. That at the end of the Motion, the following be added namefy:- 

"but regret that the Address does not refer to the 
havoc caused by the Video piracy to Film Industry 
resulting in heavy losses to the Industry and 
Government's firm will to deal sternly with the pirators to 
save the film industry." 

278 



[1 March, 2001] RAJYA SABHA 

457. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not refer to the 
closure of Cinema halls in many parts of the Country and 
imposition of whopping entertainment tax by many 
State Government's which has adversely affected the 
film industry in the Country and Government's will to 
find an amicable solution of this problem.' 

458. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about 
Government's determination to establish a Welfare Fund 
for the seasoned and Celebrated Cine Veterans who 
may be in dire need of financial assistance in their old 
age." 

459. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about 
Government's determination to impart computer 
education and Information Technology training to the 
Students in all Government run schools in all the States 
and UTs." 

460. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does refer to the 
Government's determination to promote production of 
traditional manures in the Country and discard the 
chemical fertilizers which are harmful to the soil and its 
productivity". 

461. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about Government's 
intentions to establish bio-technology parks in all the 
States and at all strategic places in the Country for 
economic  progress  and employment generation". 

462. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not refer to 
Government's intention to declare the National Blood 
policy immediately in view of threat posed by deadly 
AIDS". 
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463. That at the end of the Motion, the following be added namely:- 

"but regret that the Address is silent about the large 
scale malnutrition prevalent among Women and 
Children throughout the Country and Government's 
remedial measures in this regard." 

464. That at the era* of the Motion, the following be added namely:- 

"but regret that the Address is silent about 
Governments determined efforts for improving forest 
cover in the Country particularly in those States which 
do not have minimum 33 per cent cover." 

SHRI BRATIN SENGUPTA (West Bengal) : Sir, I move :- 

465. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to the 
tremendous pressure on the Government Employees 
for being charged income-tax on their Group Provident 
Fund interest and does not recommend withdrawal of 
the order." 

466. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to the 
tremendous disadvantage caused by charging 2% 
income-tax surcharge on Government Employees 
rather than taxing the big agriculturists and 
industrialists for Gujarat Earthquake  Relief  Fund 
Mobilization." 

467. That at the end of the Motion, the following be added namely:- 
"but regret that the Address does not refer to the 
social chaos being created by not filling up the long 
pending three lakh plus vacancies in the Government, 
fuelling the already explosive unemployment 
situation." 

468. That at the ©no' of the Motion, the following be added nameiy:- 
"but regret that the Address does not refer to the 
chaos being  created due to massive  
commercialization   and 
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privatization of technical education and higher education 
in the country,* 

469. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to the 
rampant commercialization and communalization of our 
education system, which should be ended." 

470. That at theeno' of the Motion, the following be added namely: - 

"but regret that the Address does not refer to the 
creation of a National Calamity Relief Fund with 
adequate resources  for  disbursement  to  the  State  
whenever  a 
particular State requires so." 

471. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to the problems 
related to sharing of water between India and 
Bangladesh and remedial measures required to be 
taken in order to save West Bengal from inundation 
and erosion of banks of the Ganges in a large part of 
West Bengal causing disastrous consequences for the 
people of the State." 

472. That at the end of the Motion, the following be added namely: - 

"but   regret  that   the  Address  does   not   refer  to  
the tremendous  erosion   of  the   banks   of  the  
Ganges   in Murshidabad and Malda Districts of West 
Bengal resulting t in loss of lives destruction of houses, 
cattle and properties in those areas." 

473. That at the end of the Motion, the following be added namely:- 

"but regret that the Address fails to highlight the threat 
to a large population of Idikki, Mallapuram, Kottayam 
Districts 
of Kerala because of unnatural phenomena being 
observed which can lead to earthquake, for which no 
precautionary measures or expert study teams are 
being organized." 
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474. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention the 
under development in large parts of the North East 
India and the need to infrastructurally develop the 
North East and promote tourism in areas like Majuli 
Island in Assam. 

475. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention the 
chronic flood problems in West Bengal and Assam and 
non-release of relief funds and preventive arrangement 
against the threat of flood being made in these two 
States." 

476. That at the end of the Motion, the following be added namely:- 

"but regret that the Address fails to mention the 
discrimination and continuing apathy of the Central 
Government in releasing funds for the flood affected 
people of West Bengal." 

477. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not refer to the non-
implementation of Shri Krishna Commission rreport 
and consequent injustice to the minorities of the 
country." 

478. That at the end of the Motion, the following be added namely;- 

"but regret that the Address fails to mention about the 
misdirected Government policy of continuously taxing 
Government employees and downsizing their 
amenities while being soft and mild towards 
agriculturists, landlords and big industrialists." 

479. That at the end of the Motion, the following be added namely:- 

"but regret that the Address fails to mention about the 
huge loss to the nation because of tremendous 
disinvestments offensive of the Government." 
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480. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to the 
massive unemployment and underemployment in the 
country which is causing rise in crimes and social 
tensions." 

481. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to non-
implementation   of   Vohra   Committee   report   to   
stop criminalisation of politics." 

482. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to 
increasing influx of brokers, agents of the 
unscrupulous businessmen, industrialists, 
unscrupulous building promoters and their 
accomplices in the Legislatures, Corporations and 
Political Parties." 

483. That at the end of the Motion, the following be added namery;- 

"but regret that the Address fails to mention to 
politician-building promoter nexus in state capitals and 
national capital polluting the environment of the 
countries/" 

484. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention judicial 
intervention in the executive functioning while on the 
other hand without being able to deliver the justice to 
the people at appropriate time." 

485. That at the end of the Motion, the following be added namely:- 

"but regret to say that the Address does not refer to the 
huge number of litigations related to the grievances of 
common people in all the courts of the country 
depriving the citizens of their right to justice." 
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486. That at the end of the Motion, the follower i-.- jaded namely: - 

“but regret that 'the Address does not refer to the 
failure of the judiciary to deliver timely judgement on 
important issues facing the action." 

487. That at the end of the Motion, the following be added namely: - 

“but regret to say that the Address does not refer v> 
the failure of the Government to prevent the sellout of 
the Universities and higher education to private 
entrepren---; cs." 

488. That at the end of the Motion, the following be added namely: 

'but regret that the Address does not refer to the 
failure of the Government to stop the sellout of our 
health sector for primary health care to unscrupulous 
owners of private nursing homes, costly hospitals etc.' 

489. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer about th6 
failure of the Government to stop the sell-out of our 
health infrastructure to moneyed private owners of 
high-priced medical centres and nursing homes." 

490. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the attempt to manipulate and influence the court in 
order to acquit the prime accused in the Babri-
demolition case." 

491. That at the end of the Motion, the following be added namely:- 
"but regret that the Address does not mention about 
the attempt to communalise ICHR and other institution 
of the 
country." 

492. That at the end of the Motion, the following be added namely: - 

"but regret to say that the Address does not refer to 
the betrayal   by  the  Government  of  India  through   
BAICO 
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disinvestment since 1500 acres of tribal land were 
donated for building 3ALCO on the condition that it shall 
remain a Government property.' 

493.        That at the end of the Motion, the following be added namety:- 

"but regret that the Address does not refer to the 
atrocities on Christians, dalits and minorities in certain 
states of the country and the lawlessness resulting 
therefrom." 

494.        That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to the injustice 
meted out to citizens of our country where a single 
case is not pursued where atrocities are taking place 
on Harijans, Adivasis, Christians and Dalits." 

495. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to the 
tremendous onslaught on womanhood through 
commercial exploitation of nude picture and atrocities 
and sexual harassment." 

496. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not refer to the failure 
of the Government to remedy the grievances of 
innocent common people in the country who are 
victims of the collapse of law and order and various 
injustice in the country." 

497. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not refer to the failure 
of the Government and their pursuing a policy of 
communalization of governance, public institutions and 
relief work." 

498. That at the end of the Motion, the following be added namely: - 
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'but regret that the Address does not refer to 
devastating drought in several parts of Orissa and 
terrible suffering of the people therefor." 

499       That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not refer to the 
outright undervalued sate of Central Public Sector 
and Public Sector Undertakings resulting in net 
national loss." 

500. That at Xheend of the Motion, the foltowing be added namely:- 

"but regret that the Address does not refer to the 
failure of the Central Government to maintain a price 
level of essentialitems and a fair supply of all the 
essential items in the fair price shops." 

SHRI SANTOSH BAGRCOA (Rajasthan) : Sir, ) move  :- 

501. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
promoting tourism in the country." 

502. That at the end of the Motion, the following be added namely:- 

'but regret that the Address does not mention about a 
policy for distributing surplus water in every village from 
monsoon rivers in the country for the use of 
agriculture and human consumption." 

503. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
any time bound programme to reduce the number of 
illiterates and untrained unemployed in the country." 

504. That at Ihe end of the Motion, the following be added namely: - 

“but regret that the Address does not mention about 
promotion of sale of surplus food grains stored in the 

286 



[1 March, 2001] RAJYA SABHA 

godowns of the country in the national as well as 
international market.* 

505. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the poor conditions of National Highways resulting 
into large number of accidents." 

506. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the low standards of sports in the country.' 

507. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
continuing devaluation of Indian currency." 

508. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the failure of the Union Government to protect the 
small scale industries of the country from   uneven   
competition   from 
multinationals  through  an appropriate policy 
framework." 

509. That at the end of the Motion, the following be added namely:- 

"but regret that the Address does not mention about 
the failure     of     the     Government      to     prevent     
illegal imports/dumping   of  imported  goods  in   
Indian   market* inflicting serious injuries to domestic 
industries." 

510. That at the end of the Motion, the following be added namely: - 

"but regret that the Address does not mention about 
mobilisation of resources to step up investment 
substantially in the infrastructure sector." 

SHRI EDUARDO FALEIRO (Goa) : Sir. f move :- 

287 



RAJYA SABHA       [1 March, 2001] 

511.     That at the end of the Motion, the following be added namely: - 

"but regret that the Address fails to refer to the manner in 
which the National Policy on Education and Culture is 
being tampered with without sanction of Parliament." 

 
उपसभा य  ( ी रमा शंकर कौिशक) : अब यह ताव और सशंोधन तािवत 

हो चुके ह । अब हम लोग इस पर चच  कर सकते ह ।  

The questions were proposed. 

SHRI PRANAB MUKHERJEE (West Bengal): Mr. Vice-
Chairman, Sir, we express our gratitude to the hon. Rashtrapatiji. We 
have all respect for him. It is customary that the Address he delivers to 
the Joint Session of Parliament speaks of the policies of the 
Government and the Cabinet collectively owes the responsibility for the 
statement made by him. 

Therefore, when we criticise the Address delivered by the 
President, it is not a criticism of the President of the Republic, but it is a 
criticism of the Government of the day. Sir, the President, in his Address, 
covering 69 paragraphs, has devoted a substantial part of the Address 
to the state of the economy, paragraphs 9 to 46, to which I will come a 
little later. As the Mover of the Motion of Thanks, Mr. Chaturvedi, 
correctly pointed, we will also have an opportunity to discuss these issues 
when we have the discussion on the Budget. But, nonetheless, it 
constitutes a substantial part of the President's Address; therefore, we 
shall have to deal with it. Certain other basic and important issues like 
foreign policy, internal security policy, safety; secularism, education and 
health have been dealt with by the President in his long Address. First, I 
would like to draw your attention to one thing which has been 
commented upon by the Mover of the Motion also; that the Cabinet 
considered it necessary to include the incident-free event of Maha Kumbh 
in the President's Address. No doubt, administration came up to the 
mark, and dealing with a congregation of such a vast multitude of 
people at a given point of time requires a lot of administrative skill, but, 
nonetheless, it is not the function of the Government of India. It is the 
function of the State Government. I think, it would have been more 
appropriate to place that appreciation on record in the Address of the 
Governor of U.P. But, nonetheless, as it has been referred to, there is no 
problem in commenting on it. 
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Sir, while talking about the internal security which has been 
dealt with in paragraphs 11 to 15, I would like to discuss it in a little 
detail, because both the Mover of the Motion and the Seconder have 
dealt with it at length. No doubt,- the initiatives which have been taken 
in Kashmir have received the endorsement of a cross-section of the 
people. No doubt, there has been relative peace in the North-Eastern 
States. But, two major points emerge in regard to internal security. As 
the President in his Address has also referred to stepping up the 
financial assistance from the Centre to the States for modernisation of 
the police forces, certain policy matters arise. First of all, as per the 
scheme of the Constitution of our country, maintenance of public order 
and enforcement of law are the most crucial powers which have been 
vested the State Governments. But, in recent years, we find that 
whenever there is a disturbance in respect of public order, or, 
sometimes even for normal election duty which should be taken care 
of by the State Governments, the Central paramilitary forces are 
requisitioned. 

Why is it happening? Is the law enforcing machinery in the 
States inadequate? If it is inadequate, instead of distorting the federal 
structure, which is the scheme of the Constitution, why can't you 
strengthen the law enforcing machinery of the state? That is why it is a 
welcome moveT In fact, the Parliamentary Standing Committee, which 
I am heading.had dealt with this matter and had subsequently 
recommended that the police force in the States must be modernised 
and the CBI, the Central investigating agency, should not undertake 
the normal investigation duties and other duties which are assigned to 
the State Police. The maintenance of law and order is the 
responsibility of the State administration, and, for that, frequent 
requisitioning of the Central Paramilitary Forces is not correct. A 
serious distortion has occurred here. Certain forces were created, built 
up and trained. A lot of investment has taken place to acquire 
specialised skills. Take the ITBP. Take the BSF. The ITBP was 
created to have combating skills in high altitudes, in mountainous 
terrain. Now, if the ITBP is utilised to protect the personal safety and 
security of some personalities or for certain other work, the whole 
purpose of raising the Force is defeated. Similarly, the BSF should 
develop expertise on preventing smuggling and preventing infiltration 
along the border areas. If you deploy them frequently just to help the 
State administration, to maintain normal law and order situations in the 
States, then, we would not get the best of the service from them. 
Moreover, we are receiving constant complaints about the CRPF, the 
BSF and the ITBP. It is complained that they are put under so much 
sress and strain that their 
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effectiveness is reduced. Therefore, I feel, this aspect has to be thought 
of more seriously. 

It is fine when it is discussed in the Inter-State Council, which is 
meeting regularly. The State Chief Ministers are discussing this amongst 
themselves. It is not merely a question of getting a share of the Central 
kitty. How effectively you strengthen the administrative machinery is 
much more important. 

The President has very correctly pointed out that the economic 
reforms should be followed by other reforms, like judicial reforms and 
administrative reforms. If judicial reforms and administrative reforms do not 
take place, mere economic reforms would not help us in our endeavour 
to reach the objective we have set before ourselves. Precious little has 
been done in this respect. 

If I remember correctly, the Administrative Reforms Commission 
was created in the mid 60's, under the Chairmanship of Morarjibhai. After it 
submitted its recommendations, most of "the issues have changed 
substantially, and they' have hardly any relevance to the problems we 
are confronted today. 

With regard to police reforms a series of reports have been 
given, Except paying a lip service to these recommendations, hardly 
any of these recommendations been implemented. After all, we should 
not forget that we are dealing with one hundred crore of people. This vast 
multitude of people enhances the problem and its enormity manifolds. 
The type of crimes which are taking place were not simply thought of 
and we used to read them in detective books 25 or 30 or 40 years ago. 
But now these types of crimes have become a part of the system. 
Unless we take corrective measures in these areas, I am afraid we 
cannot ensure the safety and security of our citizens by merely 
expressing our wishes. The other day while having a question on the 
pendency of the court cases in different courts, starting from the Supreme 
Court to subordinate courts, we were told that the number simply 
surpassed two crore. During the Eighth Plan higher judiciary was brought 
under Plan subject, thanks to the persistent efforts of the then Chief 
Justice, Justice Ranganath Misra. Now, why can't we take advantage of 
extending it to the subordinate courts? I understand that when Mr. 
Jethmaiani was the Law Minister, he was pursuing this matter very 
vigorously.    But still today we have not been able to make much 
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headway and as a result the poor litigants are suffering. The other day 
while replying to a question, practically, the hon. Law Minister 
expressed his helplessness, The Government initiated a mechanism 
that six months before the retirement of a judge in the High Court or in 
the Supreme Court, the process of appointment would be initiated. But 
the process is not normally initiated. What to do? Simply because of 
some judgment in 1993 or 1998, the entire nation is taken to hostage. 
We cannot do anything. We cannot move in any way- These are some 
of the areas which I do feel are called for attention. I am unable to 
understand one thing. There are eminent jurists here they can explain 
to me In a plain man's language -when we recommended that to 
facilitate the litigants and also for imparling a sense of belonging, the 
Supreme Court should have Benches in the Southern parts of the 
country, we were told that this step may disintegrate the highest 
judiciary. I do not know how it can disintegrate, If somebody does not 
want to move out of Delhi, fine. We cannot do anything. I am just on 
the border. It is the recommendation of a Parliamentary Standing 
Committee and it is an administrative matter. I am not going into the 
judicial aspect of it. 

The creation of the Benches takes years together. Therefore, 
with regard to these judicial reforms, I feel Government must take 
initiative. Mr. Sanghavi is not here-we have appointed a small group 
within our Parliamentary Standing Committee under his chairmanship 
to look into it. We can make some recommendations and on which the 
Government can act. Similar is the case of the Administrative Reforms 
Commission. Earlier the job of the Collector was to administer law, 
maintain the public order, But today the tremendous level of 
developmental work which they are expected to do, the type of training 
and the work culture which ought to be brought in, unless we impart 
the right type of training and lessons to them, I am afraid it would be 
extremely difficult to get the best out of them The hon. President has 
pointed out about secularism, in paragraph 16. Very fine. It says, "The 
Government is uncompromising in its commitment to secularism." We 
believe that. And. I would like this to be followed in letter and spirit. 
But, sometimes, we get disturbed when we hear that the construction 
of temple is a national sentiment. If it comes from the lips of the 
highest in the Executive, surely, it does not reiterate our firm 
conviction to secularism. I would have welcomed had I heard that we 
have stepped up our vigil against communal and extremist 
organisations. ! would have been happy had we seen a real impact, 
and not disquieting noises made to cause tension, by threatening to fix 
a deadline to construct temple.   Surely, 
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I know, it is not there in the NDA Agenda. But it disturbs us; When we 
read in the newspaper that "Yes. We have not forgotten our own 
agenda; but we do not have the mandate. If we have the mandate, we 
will do it", we get disturbed. Therefore, that does not strengthen our 
commitment to the cause of secularism, and if that commitment is not 
there, merely expressing our will would not be adequate. It is very 
correct that we are committed to encouraging the creative culture of 
this country. But, at the same time, if we completely ignore or at least, 
attempt to ignore, the multiplicity, the plurality aspects of our culture, 
the composite nature of our culture and if talk of one nation, one 
people, one culture which attempt to negate the very basic foundation 
of pluralism of our society, naturally, we would feel disturbed. 
Therefore, Mr. Vice-Chairman, Sir, most respectfully, i wouid like to 
submit that a mere expression of intention is not enough unless it is 
backed by a strong action plan and firm commitment. 

Now, in regard to internal security, I would like to draw the 
attention of the Government to do two particular issues. As I said, we 
have welcomed the initiatives taken by the Government in Jammu and 
Kashmir and we would not like to convey a wrong message by using 
some words which may be interpreted in a different context. But one 
measure which was taken in the early 90's was to encourage the 
militants to give up militancy and come into the mainstream. And, 
thereafter, it was also decided to create two battalions of Central Para 
Military Force comprising those surrendered militants 

I understand that from 1991 to 1997, 2847 militants have 
surrendered, and more than 900 of them have been absorbed in the 
Central. Paramilitary Forces, two battalions of which have been 
created. They have also surrendered certain number of arms. But there 
is no assessment whether it is inducing more and more militants to 
come out of militant activities and begin normal life. This experiment 
has been extended -rather, it began earlier - to Assam also. A new 
phraseology has come in political vocabulary - earlier, it was called 
ULFA, now it is called SULFA, surrendered ULFA. They are being 
given a lot of support from the Government. But, unfortunately, what 
we heard is, quite a few of them are having the best of both the worlds. 
They are having money; they are having support from the Government. 
They are aiso having arms, and indulging -either directly or indirectly -- 
in the type of activities which they were indulging in earlier. It is true 
that some initiatives have been taken in the North-East.   The Leader of 
the Opposition represents one of the very vital 
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States of that region. He knows it. But I have a very disturbing report in 
regard to one particular State, that is, Manipur. Sir, I am told that every 
week, on a particular day, at a particular time, a bus comes to the 
secretariat, and senior officers are picked up in that bus. They go to 
the hideouts of the so-called underground insurgents, negotiations 
take place, and, thereafter, they are brought back safely. It has come 
to the notice of the Government also. How dare devil and desperate 
they are is seen in this; that in one of the files, where a contract was to 
be given, a slip was found, with compliments from the Assistant 
Finance Secretary of the underground PLA (Peoples Liberation Army 
of Manipur) Government, recommending that a particular party should 
be awarded that contract. These are not very encouraging things. One 
senior IAS officer was shot dead in his office because he refused to be 
bullied by these persons. A sizable quantity of weapons have been 
robbed from police stations. I will give you some figures - in 1998, it 
was 58; in 1999, it increased to 147; and by 29th November, 2000, it 
went up to 134. And, unfortunately, Mr. Vice-Chairman, Sir, whenever 
these armed forces of the so-called PLA come, the police forces run 
away without offering even the minimum resistance. The insurgents 
then merrily take the weapons, ammunitions and leisurely move ou* 
from there. My friend was talking of a package, that a substantial 
quantum of money has been given for development activities, but 
where does this money go? It is a tragedy, it is an irony, that the 
money which you are giving for the development of the State, a 
substantial part of it, is being used to fund the militant activities in 
some parts of these areas. 

It does not mean that I am recommending that we should not 
give money. We should give more money but, at the same time, we 
should ensure that the money which is being provided, is spent for 
rural development. It should not be done merely to impress upon the 
people that so much of money is being spent for the development of 
those areas. 

I had mentioned at the beginning of my observations that I 
would like to make some comments on the economic performance of 
this Government. Though we will have the opportunity of discussing it, 
in detail, during the Budget discussion, nonetheless, I want to refer to it 
because nearly fifty per cent of the President's Address deals with it. 
The President says that our economy is on the path of recovery. I am 
afraid, I cannot agree with this statement because, for three 
consecutive years, we are having a growth rate of 6-7%. More 
precisely, Mr. Vice-Chairman, Sir. during the three consecutive years 
of the NDA Government,    the growth 
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rate has been sliding down continuously. In 1998, it was 6.8%; in 1999, 
it was 6.4%; in 2000, it is going to be around 6%. i am not talking of the 
7%, 7-1/2 % or 8% growth which we achieved earlier. Therefore, it is 
not moving up, it is going down, for the last three years. I have some 
figures with me. For three consecutive years --I am talking of this 
Government-they are taking credit for an excellent economic 
performance, but, may I tell you, in 1998-99 there was a shortfall of Rs. 
16,705/- crores in the Central Plan Outlay -shortfall between the 
Budget Estimates and the Revised Estimates. In 1999-2000, the 
shortfal was Rs.7,211/- crores; in 2000-2001, the shortfal is Rs.8,747/- 
crores. We are expecting that there will be a huge development in the 
infrastructure sector because of the investment-friendly Budget which 
has been presented. For quite some time, investment-friendly Budgets 
are being presented, but the percentage of GDP is going down. In 
1999-2000, the industrial production was 6.4% -- 6.6% from April to 
November. This year it has come down to 5.6%. In the President's 
Address, the Government has taken credit for the excellent buffer 
stock in foodgrains, that is, 40 million tonnes. It is correct, but it is 
equally true that in one year only, that is, last year, the production of 
foodgrains has come down by 10 million tonnes, from 209 million 
tonnes to 199 million tonnes. The agricultural growth is stagnant. Very 
fine! For the first time in independent India, we were told yesterday, 
there has been a National Agricultural Policy. But with the introduction 
of National Agricultural Policy, in the very first year, the production of 
foodgrains went down from 209 million tonnes to 199 million tonnes. I 
do admit, Mr. Vice-Chairman, Sir. that we did not have any National 
Agricultural Policy. But, without having the National Agricultural Policy, 
it was possible for us to convert this country from a net importer of 
foodgrains to a net exporter of foodgrains. Yesterday, the Finance 
Minister was very boldly saying that somebody describes him as 
'fundamentalist on fiscal policies.' Jokingly, he referred to Shri S. Jaipal 
Reddy's comment that somebody described him as 'fiscal terrorist'. I 
do not consider him a terrorist in any way. The Fiscal Responsibility 
and Management Bill has been highlighted both in Presidential 
Address and in yesterday's Budget speech of Mr. Yashwant Sinha. As 
we are concerned with the President's Address now, I am referring to 
that. What is the objective of the Fiscal Responsibility and 
Management Bill? It is that within five years we would reduce the 
revenue deficit to zero level. Presently, this year, it is 3.6% of the 
G.D.P. From that level, we will bring it down to zero over a period of 
five years, from lat of April, 2001 to 31s1 of March, 2006.   The fiscal 
deficit in terms of percentage 
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of G.D.P. will be brought down to 2 per cent over a period of five 
years. Sir, again I have a figure here. For three consecutive years of Mr. 
Yashwant Sinha's Budget, there has been a shortfall in the Revised 
Estimates as compared to the Budget Estimates in respect of revenue 
realisation. There has always been a shortfall on revenue - always. 
Yesterday somebody challenged me in a television interview that it 
happened during my time also. I told him, of course, that from 1991-1996 
-- those books are available to everyone of you; those are available in 
cold print -- from 1991-92 to 1995-96, when Dr. Manmohan Singh was the 
Finance Minister of the country, each year, the Revised Estimates of 
revenue realisation was more than the Budget Estimates - each year. 
And from 1996-97 onwards - whether it was Mr. Chidambaram's time 
or whether it is Mr. Yashwant Sinha's time --not in a single year, the 
revenue estimates of the Finance Minister at the BE stage has been 
realised at the RE stage. What has been the shortfall? In 1998-99, the 
shortfall was Rs. 9,011 crores - I am talking of Central taxes. In 1999-
2000, it was Rs. 6881 crores. In 2000-2001, it was Rs. 1,987 crores. 
Despite these facts, I must give credit to the Finance Minister that this 
year, there has been a hopping step up in the collection of personal 
income-tax, the realisation is more than Rs. 4,000 crores. But there 
has been a shortfall on customs duty, excise duty, including the 
corporate profits, as a result of which the corporate tax has come 
down. My very limited question, Mr. Vice-Chairman, through you, Sir, to 
the Government is this. From this year onwards, you want to achieve a 
certain target in respect of reduction of fiscal deficits. Yes; somebody will 
get up and say, Mr. Pranab Mukherjee, we have achieved it. We have 
kept our target of 2000-01 at the level of 5.1%. Most respectfully, I 
would like to ask: at what cost? By sacrificing the capital expenditure, 
by sacrificing the developmental expenditure and by reducing the 
planned expenditure? 

Budgetary support to Plan was almost considered to be 
sacrosanct. I can understand why the shortfall is taking place. The 
public sector enterprises cannot generate resources, called "lEBRs"-- 
internal and extra-budgetary resources-because they cannot get them 
from the market, I can understand that. But, hardly had it happened that 
the Government's commitment to the Central Departments or to the 
States to budgetary support was reduced, and this year it has 
happened. The budgetary support to the Central Ministries towards 
their Central Plan has been reduced by almost Rs.3,000 crores. The 
test of the pudding is in its eating, not mere expression of intention or 
goodwill. We all want, and we do believe, that this country must come 
out of the present state of affairs. 

295 



RAJYA SABHA        [1 March, 2001] 

When I am to bear the expenditure to such an extent that I have to 
depend on borrowed resources to meet the normal consumption 
expenditure, it means the system is totally unsustainable. 

As Dr. Manmohan Sing reminded us in his first Budget Speech 
of 1991-92, no Government can live on borrowing indefinitely, and no 
nation can depend on externa! borrowing indefinitely. 

Therefore, I do agree that we must do something. But is there 
seriousness? If there be no seriousness, how can you achieve the 
goal? Yes, we can have legislations. We can have plenty of 
legislations. We can pass a number of laws in this House and in that 
House. But mere passage of legislations or the Government having 
the authority is not enough, if the Government does not want to 
exercise that authority. 

While moving the Motion of Thanks, my good friend, Mr. 
Chaturvedi, very eloquently pointed out, "Our Government is totally 
transparent." I do agree it is totally transparent. Sometimes it is 
transparent to the point of embarrassment. That is really the difficulty. 
When Cabinet Ministers air their views on a decision that the 
Government has already taken and, thereafter, if they try to justify that 
by saying, "This is my personal view," it may lead to transparency, but. 
surely, it does not speak of the cohesiveness of the Government. 
Before taking a decision, debates and discussions can take place. But 
just in order to score a particular point, if we just say, "This may be the 
decision of the Government, but I am not a party to it and I have a 
different view," can we give effective governance through this so-
called transparency? 

Mr. Vice-Chairman, Sir. the hon. President, in his Address, 
has correctly emphasised the need for building up good relationship 
with our neighbours, and he has highlighted the important visits—this 
is customary--which you call landmark visits and also the steps 
initiated by the Government to improve our relations with important 
countries, including some of our neighbours. The point I want to dilate 
on is—I have repeated it several times on the floor of this House, and I 
will continue to repeat it--the attitude of this Government towards 
Pakistan- which is sometimes boring-to my mind, is unrealistic, not in 
the sense that you will not fight against terrorism. Unrealistic, in the 
sense, when you demand that no effective dialogue can take place 
unless Pakistan stops aiding and abetting the terrorists. I am trying to 
understand for the last 2 or 2 1/2 years or more since this policy 
statement which was enunciated How are you going to break the ice? 
How are you going to come out of the labyrinth? What would 
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be the signal? From where would you make the assessment that, yes, 
Pakistan has stopped aiding and abetting the extremists, the 
terrorists, and is not indulging in cross-border terrorism. What would 
be the yardstick? I think, no country is going to say, "Look. I was 
supporting the terrorists till the other day. till such and such time, but 
now. I have stopped supporting them and, therefore, let us meet and 
have a dialogue." You will have to initiate a dialogue. 

[THE VICE-CHAIRMAN {SHRI T.N. CHATURVEDI) in the Chair] 
You will have to tell them, "Look, you are doing it." I know it is not very 
easy. Therefore, when we get some opportunity, we should welcome 
it. We would like to have it because we cannot ignore this fact. Now it 
is going to be almost 54 years since Pakistan is a reality. Pakistan has 
never considered -- whether it was the Shimla Agreement, or, whether 
it was your Lahore Declaration - that Kashmir is not a disputed issue. 
Yes; to us, it is not a disputed issue. We can articulate it as many 
times as we want. But if we want to make a real breakthrough, we 
shall have to recognise their position. We can tell them that this is our 
position. From there we shall have to make some efforts, to initiate a 
methdology for starting a dialogue. Unless we do that, we will not be 
able to come out of the labyrinth. Why I am saying this is because I 
have a larger objective. I entirely agree with my young friend, who had 
seconded the Motion, that Kashmir is an integral part of India. We 
would not like to have any third party intervention. But would you avert 
a third party intervention, if the constant tension continues? 
Fortunately for you. unfortunately for the people, both these countries 
are nuclear-weapon powers today, Therefore, you cannot ignore the 
fact that the international community has a stake in it. If we cannot 
resolve this problem with our initiative, I am afraid, we will simply be 
involved in rhetoric. We will not be able to make a breakthrough. Yes, 
we were hurt, when we were treated in a clandestine manner. When 
we were being received warmly at Lahore, preparations were going on 
for intrusion into Kargil. We were hurt. But, at Hie same time, we shall 
have to recognise the hard fact that this is the reality. This has 
happened in the past. There is no guarantee that it would not happen 
in the near future, But we shall have to live with it. Therefore, we just 
cannot stick to our point and continue to say that unless our demand 
is met, we are not going to open a dialogue with Pakistan. If we do not 
have any dialogue with Pakistan. I do agree, yes, by all means, you 
support the Hurriyat leaders. You start talking to these people. They 
have not come from a different planet. They belong to us. They are 
our brothers and sisters.  They are our children. We have to talk to 
them, 

297 



RAJYA SABHA          [1 March, 2001] 

negotiate with them. On that, I have no problem. But, at the same 
time, we shall have to keep in mind what would be the methodology, 
what would be the modality. How do you do it? Being in the 
Government, you are the best person to make your own assessment. 
What we would like to suggest from our side is, ton God's sake, you 
carry on. You have not been provoked. Despite the escalation of 
terrorist activities and killing of innocent people, you have not been 
provoked and you have extended the non-combating exercises which 
you began from the month of November. All political parties have lent 
their support to it because this is an issue where there is broad 
consensus. But we expect from the Government, Mr. Vice-Chairman, 
Sir, that the Government will go a little beyond mere recapitulating its 
own rhetoric. 

With these words, Mr. Chairman, as I have a number 
speakers from this side--my colleagues will speak-l am constrained to 
oppose the Motion of Thanks moved by my good friend, Mr, 
Chaturvedi, without meaning any reflection on the President. Thank 
you. 

SHRI S. RAMACHANDRAN PILLAI (Kerala): I thank you, Mr. 
Vice-Chairman. I heard, with rapt attention, the speeches of the Mover 
of the Motion of Thanks and its Seconder. I must say that the claims 
made by both the Mover and the Seconder are not supported by facts 
and an objective situation. The present overall situation shows that the 
policies of the Government are doing havoc to the people and to the 
country. I also regret to say that the arguments made by both the 
Mover and the Seconder fail to convince me to withdraw my 
amendments. 

Sir, the Presidential Address mentions about the growing 
consensus on the new economic policies. "The agenda of reforms 
has, thus, been sustained by a growing national consensus". I 
disagree with this assertion. We are not a party to this consensus and 
many other parties are also not parties to this consensus. The 
consensus is not growing, but, on the other hand, the opposition to the 
new economic policies is growing. Those who supported these 
economic policies, after experiencing the adverse effect of them, have 
started opposing these policies. So, in reality, the opposition to these 
policies is growing in India. 

There is another sentence in the Presidential Address. "The 
scope of the reform process itself needs to be widened so as to fortify 
self-reliance, create more employment opportunities and to rapidly 
remove poverty".    I agree that there is a need for fortifying self-
reliance, creating 
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more employment opportunities and rapidly removing poverty. But, the 
present policies cannot solve any of these problems. The present 
policies can only aggravate these problems. It is only alternative 
policies, which can solve the problems we face in India. 

Sir, the new agricultural policies have led the country to an 
overall decline. Already, my hon. friend, Shri Pranab Mukherjee, has 
referred to certain aspects of the declining trends in our economy. He 
has also referred to the deceleration of the GDP growth in three 
consecutive years. 

Sir, there has been deceleration in the growth of industries, 
there has been deceleration in the growth of the service sector, and 
there has been a decline in the agriculture sector during the last two 
consecutive years. Last year, the decline which was to the tune of 0.7 
per cent, has gone up to 3.5 per cent this year. He also referred to the 
drastic fall in foodgrains production. Actually, the Ninth Five Year Plan 
has set a ferget of achieving 234 million tonnes of foodgrains 
production by the terminal year 2001-2002. At the end of the Eighth 
Five Year Plan, the foodgrains production was 199.44 million tonnes. 
Now, actually, the position is that the foodgrains production has 
declined from the terminal year of the Eighth Five Year Plan 
production level. We will not be able to achieve this target, if this 
present trend continues, certainly, our country will be sliding towards 
foodgrains shortage and starvation deaths. Not only this, Sir, if you 
look at the production figure in agriculture during the pre-reforms 
period and the post-reforms period, you will see that there is a decline 
in production. The present Economic Survey states:" During the period 
1981-82 to 1991-92. the rate of growth in agriculture and allied sectors 
was 3.9 per cent. But this has come down to 3.6 per cent during the 
period 1992-93 to 1999-2000." That shows there has been a decline 
during the post-reforms period. With regard to the crop of agriculture, 
there also, we can see a more drastic decline." During the period 
1981-82 to 1991-92, the annual compound growth of crop of 
agriculture was 3.4 per cent. This has come down to 2.2 per cent 
during the period 1992-93 to 1999-2000." Sir, the agriculture 
production is1 not picking up. On the other hand, it is declining. The 
new set of policies is not helping in increasing agriculture production. 
Poverty is still, there, unemployment is growing, both, in the rural and 
urban areas. There is backwardness; there is unevenness in growth 
and development. All these issues are waiting for a solution. Can the 
present policies of the Government find a solution to these very 
serious problems? The mover of the Motion referred to the Budget 
presented yesterday. Can the approach of the Budget find a solution 
to any of these problems? The Budget is asking for 
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4.00 P.M 
more deregulation and more privatisation. The Budget is dismantling 
the Public Distribution System which has been giving relief to the 
poorer sections. In the name of decentralising the Public Distribution 
System, the Government is dismantling the Public Distribution System, 
and thus, pushing the lives of the poor people into more miseries. Not 
only the Public Distribution System is dismantled, but what about the 
Minimum Support Price mechanism? 

The minimum support price mechanism is 3lso being 
dismantled. You have stated the objective of the FCI. It is not for 
procurement. Our criticism has been that the minimum support price 
mechanism is not working properly. There are a lot of shortfalls; there 
are a let of shortcomings. The Government should rectify that. But the 
attitude of this Government >s to do away with this minimum support 
price mechanism. This will add to the miseries of the peasants, 
agricultural workers and the common people of the country. 

What is the next suggestion? The next suggestion is a ban on 
future recruitment and introduction of hire and fire policy. Apart from 
that, when we look at the Budget figures, we find that there is a 
deliberate reduction in public investment. This is a continuing trend. 
This type of an approach will certainly not find a solution to any of the 
problems that we face in India. The free operation of the market forces 
will not solve our problems. Retreat of the State from these areas will 
not provide a solution to these problems. India has its own 
peculiarities. Our country has been exploited by foreign powers for 
centuries. We are a backward country. There is illiteracy. There is 
unevenness in growth. Without State intervention and without public 
investments, we cannot find a solution to any of these problems. So, 
the free operation of the market forces and the retreat of the State 
from all these areas will only accentuate the problems that we face in 
India. 

Another point is the attitude of the Government towards 
certain developed countries, certain imperialist countries. The 
Government is surrendering India's interests. I don't argue that we can 
live in isolation. Certainly, it is a different world. We have to interact 
with other countries. But when we interact with other countries, we 
should take care of our own interests.     These  countries are coming 
to  India not  because they are 
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generous in nature or wanting to help India. But the Government is 
taking this type of an attitude. They are coming here to make profit. 
Therefore, we should take care of our own interests. We have to 
bargain with them. We have to exert pressure on them and we have to 
safeguard our interests, But the Government is not taking this type of 
an attitude. The Government is giving a picture as if they are coming 
with generous assistance to help India. No. They are coming to exploit 
India. They are coming to India for making profit. As a country of more 
than 100 crore people, we are a big market. So, we have to argue with 
them and we have to bargain with them because all other countries 
are doing that. The Gqvernment should change its overall attitude in 
its relations with the developed world. The Government is not 
discussing all these matters with us, the Opposition political parties. 
The mover of the motion has stated that the Government is 
transparent and the Government is interacting with other political 
parties. No. The Government is not at all transparent and the 
Government is not at all interacting with other political parties. Without 
evolving a consensus, without getting the support of the other political 
parties, you cannot move forward. 

I am not referring to all areas. Look at the removal of 
quantitative restrictions. What is the attitude of the Government with 
regard to that? The removal of quantitative restrictions is causing a 
steep fall in the prices of most of the agricultural crops in the country. 
We raised this issue on many occasions. 

Now some discussions are going on in the WTO about the 
attitude India should take and about the attitude other countries should 
take. A review is going on. Of course, I do agree that the Agriculture 
Minister called a meeting of all the political parties and Kisan 
organisations. The Commerce Minister wrote to us. We participated in 
that meeting. We also wrote back to the Commerce Minister about the 
stand to be taken in the on-going negotiations in the WTO. In that 
meeting the Agriculture Minister circulated a note to us. What did the 
note say? It says, "The anticipated gains of agricultural trade 
liberalisation, therefore, have eluded the developing countries after 
Marrakesh." This is what we have been arguing since 1994 that this 
was not going to help us. Now after the implementation of this 
agreement the Government comes forward and says, "The anticipated 
gains of the agricultural trade liberalisation, therefore, have eluded the 
developing countries after Marrakesh."   The note further says, 
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"The anticipated increase in export of agricultural products from 
developing countries has not been realised. It was also expected that 
the contemplated free-trading regime would help efficient producers in 
realising higher prices for their products. On the contrary, the prices of 
most of the agricultural commodities are declining in the world market." 
The Government is telling us all these things. The note further says, 
"The continuation of the high domestic support to agriculture in many 
developed countries is a cause of concern as they encourage over- 
production in these countries leading to low levels of international 
prices." The note also says, "Market access to the developed countries 
is hampered by persistent protection by high tariff and other barriers." 
This is the experience of the implementation of the GATT Agreement. 
What we expected we are not getting. What is the attitude the 
Government is going to adopt on this matter? We gave our opinion 
about certain short-term and long-term measures. But the Government 
is not discussing these things with us. The Mover of the Motion said, 
"The Government is transparent. The Government is interacting with 
political parties." Is this transparency? Is this interaction with political 
parties? Why is the Government shying away from printing a white 
paper on such issues? Many organisations, many political parties and 
many individuals who are experts in this particular field have asked for 
it. But the Government is not disclosing anything. What is the stand of 
the Government on these measures? Sir, the so-called transparency is 
also not evident in their attempt to disinvest the public sector 
undertakings. We are totally opposed to the privatisation of the public 
sector undertakings. We consider this, as there is a saying in 
Malayalam, "We are cooking for dinner the seeds of the next crop". It 
is something like that. These public sector undertakings are very 
important for strengthening self-reliance and for solving many other 
problems of underdevelopment and under-growth. 

But you are doing this exercise; you are privatising these 
public sector undertakings. But, when you privatise, when yOu 
disinvest, I have already said that we are totally opposed to it - why 
should you do this for a paltry amount? And, when we ask you to tell 
us the modalities, you must come out with a white paper. Yesterday, 
when we discussed disinvestment of BALCO, there was an 
overwhelming opinion amongst everybody, excepting one or two 
parties, that there was something fishy in the whole transaction. The 
Government should come forward in appointing a JPC. Why do you 
feel shy about the appointment of a JPC? It is a Parliament's 
committee which can look into this matter and arrive at conclusions.   
Why 
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do you feel shy about it? It means that you want to conceal something. 
Otherwise, you should be ready for the appointment of a joint 
parliamentary committee. Now, is it transparency? No, it is not 
transparency. You want to bury something under the carpet. That is 
why you are showing reluctance in the appointment of a joint 
parliament committee. 

Sir, you have referred about the harmonious Centre-State 
relations... 

THE VICE-CHAIRMAN {SHRI T.N. CHATURVEDI): Me or the 
mover of the Motion? 

SHRI S. RAMACHANDRAN PILLAI: I am referring to not 'the 
Chairman', but the mover of the Motion'. 

Sir, the mover of the Motion has stated about the continuance 
of harmonious Centre-State relations. But that is not the reality. The 
sectarian and partisan attitude of the Central Government with regard 
to many matters has strained the Centre-State relations. I am not 
going into all the details. I just want to bring one or two instances 
before this august House. When the States asked for financial help for 
procuring wheat and paddy, did the Government entertain the request 
from these States? The Government has entertained requests only 
from the NDA parties. You did not extend financial help to the West 
Bengal Government and many other Governments for procurement of 
wheat and paddy. What about the attitude of the Centra) Government 
with regard to extending help to the cyclone affected people in Orissa? 
You showed delay. You showed hesitation. And, what was the attitude 
of the Central Government towards West Bengal when that State was 
devastated by floods? You were not coming forward. You delayed the 
whole thing. Not only this; some of the Central Ministers try to 
destabilise some of the State Governments with whom they are not 
happy. They come to these States, make statements and create 
problems. Is it conducive for maintaining harmonious Centre-State 
relations? Not at all. This sectarian and partisan attitude on the part of 
the Central Government has strained the Centre-State relations. 

Sir, the mover of the Motion has also stated about the Inter-
State Council meetings and the National Development Council 
meetings. Sir, the Eleventh Finance Commission has given its 
recommendations. The final recommendation of the Eleventh Finance 
Commission is making a radical 
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departure from the earlier policies of releasing grant to the States to 
cover non-Plan deficit. 

Now, the Eleventh Finance Commission is linking this matter 
with a monitorable fiscal reform progress. This is nothing short of 
imposing on the States a programme of fiscal reform using the 
instrumentality of statutory financial devolution. The Kerala 
Government had written to the Central Government that before 
implementing the recommendations of the Eleventh Finance 
Commission the Central Government should take the initiative of 
calling the Inter-State Council and discuss this new thing. This, in a 
way, is an attack against the fiscal powers of the States. You are 
adopting a new policy; you will give Non-Plan deficit grant if the States 
achieve certain performance. So, this is an additional thing. It is an 
attack against the States. Not only this, there is also another serious 
recommendation that is pending before the Government. The Prime 
Minister's Economic Advisory Committee has prepared a report and 
the report is called "Economic Reform; A Medium-term Perspective'. 
And there is another proposal in that. It States, "From the 10th Plan 
onwards, that is, starting 1.4.2002, half of the normal Central 
Assistance to State Plans should be provided on the basis of a 
quantitatively worked out fiscal reform plan". So, it is not only with 
regard to the Non-Plan; but 50% of the Plan allocation from the Centre 
to the States will be given only on the condition that the State performs 
according to the directions of the Centre. Sir, this is an attack against 
the fiscal powers of the State Governments. This will only be straining 
the relations between the Centre and the States. Sir, we ask the 
Central Government that, before taking a decision on the 
recommendations of the Eleventh Finance Commission or the Prime 
Minister's Economic Advisory Committee, certainly the Central 
Government should convene a meeting of the Inter-State Council; the 
Central Government should convene a meeting of the National 
Development Council and discuss it and then arrive at a consensus. 
Otherwise, this will be an attack against the powers of the State 
Governments that they are enjoying. Actually, the States are asking for 
more fiscal powers. Your proposal is to curb the powers of the State 
Governments that they have in the present situation. 

Sir, the mover of the Resolution also referred to the need for 
judicial reforms. I fail to find anything substantial in the Address of the 
President. In paragraph 53, the whole issue with regard to the 
Department of Justice is dismissed with four or five sentences. Sir, 
there are certain very dangerous trends appearing in the case of 
certain judgments.   We see 
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some authoritarian trends mainly attacking the right of the people to 
assemble, the right of the people to protest, the right to organise 
hartal, the right to organise bandh and so on. Some of the judicial 
pronouncements say that these protests are unconstitutional. Not only 
they say that these protests are unconstitutional, they are also asking 
the Election Commission to derecognise the political parties. They are 
asking extraneous authorities to police political parties. Is it 
strengthening the process of democracy in our country? Sir, I read a 
small portion from the judgment of the Delhi High Court in Civil CWP 
No.7257 Of 1999. 

I am reading only a small portion. "Accordingly, its is directed 
that the Election Commission shall secure to the voters the following 
information pertaining to each of the candidates standing for election 
to Parliament and to the State Legislatures and the parties they 
represent." What are the details? "The Election Commission shall 
provide to the voters - this is the direction of the High Court - what are 
the details-facts giving insight into candidate's competence, capacity 
and suitability for acting as Parliamentarian or Legislator, including 
details of his or her educational qualifications." Not only this, Sir, 
"Information which the Election Commission considers necessary for 
judging the capacity and capability of the political party fielding the 
candidate for election to Parliament or State Legislature." This is the 
direction of a High Court to the Election Commission. Then, the 
Election Commission wrote to all the political parties, 'this is a 
dangerous suggestion. We cannot implement it. The High Court is 
asking us to collect all these details by making use of the police 
forces, making use of the intelligence agencies and making use of 
other sources; and collect and provide the information to the common 
people'. Sir, the Government is not taking any initiative for protecting 
the democratic system existing in our country, for protecting the 
political party system existing in our country. Whatever be the 
shortcomings of our democratic polity, whatever be the shortcomings 
and failures of the political parties, India is one of the greatest 
democracies existing in this world. But. these authoritative trends, 
seen in some of these judgments, shows a very, very dangerous 
trend, but the Government is keeping silent on this growing danger. 

Sir, not only this, some of the judicial pronouncements show 
that they want to usurp the powers of the Legislature. They are asking 
the Legislature,  you  legislate this Bill  in this way.  Some of  the 
judicial pronouncements are usurping the powers of the Executive, 
'construct a culvert,' 'construct a bridge within two months' time'. So, 
the Government 
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should not keep silent on ali these developments. Of course, our 
Constitution defines the powers of the Executive, the powers of the 
Legislature, the powers of the Judiciary, and they should not try to 
usurp each other's powers. That would upset the whole democratic 
polity in our country. But why is the Government silent on such 
matters? 

Not only this, Sir. The Mover of the Resolution has spoke'1 
about the appointment of the National Judicial Commission. Who is 
restricting the hands of the Government? Why is the Government not 
coming forward? Most of the political parties in India have, in their 
election manifestoes, clearly and categorically stated the need for the 
appointment of a National Judicial Commission. We know corruption is 
here and there. We see a lot of misbehaviour and they are 
accountable for the lapses. Many shortcomings are there; many 
failures are there. Not only the arrears- Shri Pranab Mukherjee 
referred to the arrears - after hearing the entire arguments, judgments 
are not pronounced for years together. There are many such cases in 
many of our courts. Why are the judgments not pronounced for years? 
It ip a very, very serious trend creeping into the judicial system, 
endangering the democratic polity of our country, but the Government 
is keeping quiet, 

Who is binding the hands 6f the Government in coming 
forward with the appointment of the National Judicial Commission? 

Sir, the mover of the motion also referred to the importance of 
curbing corruption in public life. Sir, the attitude of the Government is, 
when it suits them, they speak of corruption; when some allegation is 
made about their near and dear ones, then they stand frozen. The 
Lokpal Bill is before the Government. Why is the Government not 
coming before Parliament asking us either to oppose or support this 
Lokpal Bill? For a long time it Is pending before the Government, The 
CVC Bill is pending before the Government. A Select Committee 
examined that and made its recommendations; but the Government is 
not coming forward with that Bill before Parliament. Does the 
Government want to keep this frozen and allow something to happen? 
This is not transparency The Government is not discharging its 
responsibility in curbing corruption in public life. 

Sir, the mover has also referred to the electoral reforms. Many 
suggestions ere before us. Many committees were appointed and 
many recommendations were made. For example, funding of election 
expenditure, 
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suggested by the Indrajit Gupta Committee. Why is the Government 
not taking steps? Who is stopping the Government? You speak about 
the electoral reforms, but you are not coming before the House. This 
attitude is not good. 

Sir, another important issue to which I wish to refer here is 
about the attitude of the Government with regard to the situation in 
Jammu and Kashmir. Most of the political parties have approved the 
ceasefire. They agree with the ceasefire declaration. At the same time, 
we all know that the ceasefire is not an end in itself. Certain 
constructive steps should follow it. You have taken a position when the 
Jammu and Kashmir Assembly passed a resolution for autonomy to 
Jammu and Kashmir. The Central Government summarily rejected 
that resolution. But the Government has released many of the 
extremist leaders. They have now constituted a new committee of the 
Hurriyat, W6 all know what is the attitude of the different sections in 
the Hurriyat. One section asked for an independent Kashmir. Another 
section asked for going to Pakistan. Why was the Government 
reluctant to discuss this matter? What is the attitude of the 
Government with regard to autonomy? 

The mover of the motion also referred the trifurcation of 
Jammu and Kashmir. It is a very, very dangerous proposal. If that 
propaganda is allowed to continue, then we are playing into the hands 
of foreign powers. We know that some of the countries want an 
independent Kashmir because of its strategic importance. America's 
consistent policy was only that. Some other countries aiso are 
Interested in that. This trifurcation, on the basis of religion, means, 
handing over Kashmir to the foreign powers. So, many discussions 
are going on in our country. 

The Government should come forward with its policy. The 
Government has discussed this issue and some of the constituents of 
the NDA are asking for scrapping article 370. Then what about your 
discussion with the Hurriyat? Two sections are there. All these 
sections are asking for separation of Kashmir. Then what is the 
meeting point? Simply extending ceasefire will not find any solution. 
Mr. Pranab Mukherjee has already referred to the attitude of the 
Government with regard to discussion with Pakistan. The stand you 
are taking is that unless the cross-border terrorism ends we will not 
engage ourselves in any discussion with Pakistan. What is the need 
for any discussion with Pakistan? It is also for ending the cross-border 
terrorism. If that issue is not there, then what other issue remains with 
Pakistan?  So. there is no need to take that position.  The Government 
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is not clear. There are many moves and countermoves in the NDA and 
by its leaders. I agree that the Government called a meeting of the 
political parties. But there was no discussion on the attitude of the 
Government with regard to the substantial part of the issue. They only 
discussed the issue of extension of ceasefire. Sir, this is the most 
important issue and has been continuing for many years. Now we 
have extended the ceasefire for another three months. The 
Government should take the initiative of discussing this issue with 
political parties and evolve a consensus on the common attitude that 
we should take in this regard. But the Government is not taking any 
action. 

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): You have 
one more speaker. 

SHRI S. RAMACHANDRAN PILLAI: Sir, I am concluding. Sir, 
at the outset of my speech I stated that the mover and the seconder of 
the Motion had failed to convince me. Sir, the Government should 
change its policies because without changing the policies we cannot 
find solution to any of these problems. But the Government is reluctant 
to change its policies. The Government has announced that it will 
continue with its policies. That is why I stand by my amendments and I 
press for my amendments.  With these words, I conclude my speech. 
Thank you. 

SHRI K. RAHAMAN KHAN (Karnataka): Mr. Vice-Chairman, 
Sir, the hon. President addressed the Joint Session of Parliament on 
19th February, 2001. In his Address, he has spelt out the policies of his 
Government for the year. Sir, the Address reflects the Government 
policies, which I consider, without any specific direction. Even after fifty 
years of independence, we are still facing the problems of our farmers, 
the problems of starvation deaths and, on many occasions, our 
democracy and secularism is in danger. The honour of our women and 
girl-child is ruthlessly attacked. The people belonging to the SCs/STs 
are being discriminated. There has been no tangible improvement in 
the condition of SCs/STs and minority communities in the country. Sir, 
I refer to paras 7 and 6 of the hon. President's Address. Para 7 says, 
"...This Parliament, the highest elected body of the world's largest 
democracy, should resolve to contribute its utmost to the furtherance 
of the republican values enshrined in our Constitution." Further, in para 
8, the hon. President quoted what Dr. Ambedkar had said; I quote, 
"...On January 26, 1950, we are going to enter into a life of 
contradictions.   In politics, we will have equality; and in social 
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and economic life, we will have inequality. We must remove this 
contradiction   at   the   earliest.   Unfortunately,   the   contradiction   
that   Dr. 
Ambedkar and many other stalwarts of the Freedom Movement had 
warned us about continues to mar our national life even today. 
Therefore, ail of us should hold our freedom and our democracy to be 
incomplete until we erase this contradiction and make our great nation 
a land of justice and equal opportunity for all its billion plus citizens." 
Today, a time has come for us to introspect whether the citizens of this 
country are getting equal rights enshrined in the Constitution. The 
frequent statements made by the Sangh Parivar about the minorities, 
Indianisation of Muslims and Indianisation of Christian community go 
against the very Fundamental Rights of Articles 25 and 26 of the 
Constitution. It is a threat. So, where is it that we are observing these 
Fundamental Rights and where is it that the Government is protecting 
them and preventing such people from making such statements which 
are against the Constitution? Articles 13, 14, 15. 16, 25 and 26 of our 
Constitution are very sacred for the unity of this nation, for the plurality 
of the society. But, let us analyse as to what the position is. What is 
the position of certain sections of the society? I would like to bring to 
your notice that in the case of Muslims, who form a section of the 
society - I do not call the Muslims as a religious group but call them as 
a section of the society of the country as we have different sections in 
the society - 93 per cent of the school-going children are dropping out 
from the V!l standard and 2 per cent of the school-going children only 
become graduates when the national average is 10 per cent. There 
are 10 graduates for every 100 persons in the country but when it 
comes to Muslims, it is only 2 per 100. 

The percentage of population living below the poverty line, as 
the Finance Minister said, has come down to 26 per cent, while, in the 
case of Muslims, it is 55 per cent. It is the second largest population of 
the country, most of them living in the slums. They have the lowest 
number of landholding. They have the highest percentage of illiteracy, 
even below the SC/STs. I am quoting all this from various reports, the 
Commission's reports. Compare it with the constitutional rights. Law in 
consistent with the fundamental rights. Laws inconsistent with or in 
derogation of the fundamental rights -- article 13; equality before law - 
article 14. When this is the condition of a section of the society, where 
is the equality before law? Now, I come to article 15 which talks about 
prohibition of discrimination on grounds of religion, race, caste, sex or 
place of birth. If they have not been discriminated, would their 
condition been like this?   Then, I come to article 
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16, which provides for equality of opportunity in matters of public 
employment. Where is the equality of opportunity? A population, which 
is around 12 per cent of the total population, is represented by only 1.5 
per cent in the services. Is it equality? Do you call this equality? Sir, 
article 29 guarantees protection of interests of minorities. It is a 
fundamental right which has been provided in the Constitution. Now, 
we criticise, what is minority? We don't recognise minority? Then, how 
does the President say that we have to value the fundamental rights 
enshrined in our Constitution? The Constitution framers, after great 
deliberations, gave these rights, with a view to protecting the interests 
of the minorities. In a plural society, it happens. The minorities suffer. 
That is why the Constitution has provided us this right. Then, article 30 
provides for right of the minorities to establish and administer 
educational institutions. It is a fundamental right. But, today, we cannot 
start even a primary school. There is no law. Then, why have these 
articles been provided? We are not enjoying these rights. Ninty-three 
per cent of the Muslim population drops out at the seventh standard 
level. So, what has been stated in the President's Address remains 
only on papers. The Government is not serious in providing the 
fundamental rights to its citizens. Had the Government been serious, it 
would have brought a proper legislation to see that every section of the 
society, which has been given these rights in the Constitution, is 
protected. Sir, I would like to tell you about the educational standards of 
the minorities. The Government is giving Rs. 150 crores as haj subsidy. 
Fine! We are thankful. But if the entire community will come out with 
one voice, "We don't want this subsidy. We don't need this subsidy. 
You give this amount of Rs. 150 crores for providing us education. We 
don't want subsidy for haj. Give us this amount of Rs. 150 crores for 
uplifting this section of the society, educationally." I am not talking 
about Muslims. I am saying that this particular section of the society 
has remained backward -- socially, economically and educationally. 
They want to come to the level of the other citizens of this country. So, 
earmark this amount of Rs. 150 crores in your Budget for the education 
of the minorities. If you do so, we will forego the haj subsidy. Are you 
prepared for it? I want an answer to this, when the Prime Minister 
speaks on it. 

If you are sincere, if you are honest, if you want the overall 
progress of every section of the society, please announce that this Haj 
subsidy wilt be withdrawn and these Rs. 150/- crores will be given 
every year for the educational and economic upliftment of these 
people. You have set up National Commission for Minorities 
Development Corporation. But, you 
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know, what ts its allocation, so far as economic development is 
concerned?. Last year, it was Rs.22 crores. This year, it has been 
reduced to Rs.12.4 crores. So, it is not progress; it is decline. For the 
educational upliftment of these people, the Congress Government 
established the Maulana Azad Education Trust. A corpus of Rs. 75/- 
crores was created -- from Rs.5 crores to Rs.75/- crores. Every year, 
the corpus has to get some money, but this year, it is missing; last 
year, it was missing. So, I would like to ask the Government; are^you 
really interested in providing equal opportunity to the citizens, to 
develop themselves? You take up emotional issues, but when we say 
that we want to establish educational institutions on our own, we want 
to be educated, the Government will not allow it. Article 30 of the 
Constitution says that I can set up an educational institute of my 
choice and can also administer it. But no Government is altowing. You 
cannot start any educational institution. You talk about University Act. 
No legislation can override the fundamental right. Then, what is the 
use of saying in the Address that the Government is uncompromising 
in its commitment to secularism? You say, "the levels of communal 
and cast violence have continued to decline." Violence is not 
secularism. Just if the communal violence and communal 
disturbances decline, the educational and economic standards of the 
200 million Muslims will not improve. Communal tensions are created 
by miscreants. How are you going to tackle it? You are taking credit, 
for communal violence having come down, so, you say, "ours is a 
secular Government." Rut secularism means, giving equal opportunity 
to all sections; secularism is observing, in principle, articles 25 and 26 
of the Constitution. Secularism mean6, non-infringement of any of the 
rights given in articles 25 and 26 of the Constitution. That is why, in 
our Constitution, we have said, 'we are secular'. Having said this, I will 
come to other issues. Para 18 deals with Centre-State relations. Mr. 
Pillai has also mentioned about Centre-State relations. I fully agree 
with him. Take the Budget; take the Railway Budget. What is the 
attitude? You will find that it is only those States where the NDA allies 
are ruling, they are getting all these things. In their oase, I would like 
to say, they will go even to the extent of pampering them. In the 
Railway Budget, Karnataka has been treated very shabbily. All the 
projects are lying there. No budgetary allocation has been made. The 
projects which were taken up eight or ten years back could have been 
completed with a small budgetary allocation, but no budgetary 
allocation has been made for them. Only half of the projects have 
been taken up. The cost is escalating. After ten years, you will 
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say that the cost has gone up,  it  has escalated and, so,  we cannot 
complete it. 

You are abandoning some of the projects. Recently, there was 
an air show in Karnataka; the International Air Show. While the air 
show was taking place in Karnataka, our Chief Minister was not 
invited. The name of the Chief Minister of Karnataka was not there in 
the invitation. This is the attitude of the Central Government, and they 
say, "We respect the Centre-State relations and we respect the 
Sarkaria Commission." For that, the Defence Minister had to apologise 
in his opening address. He telephoned the Chief Minister and said, 
"Please attend the show." Our Chief Minister said, "This is not the way 
of treating the Chief Minister of a State, not even mentioning his name 
in the invitation card." So, he refused to participate in the show. 

Now, Sir, about education. The Finance Minister has said that 
education will be free upto 14 years. But the entire stress of the 
Finance Minister in his Budget speech was on higher education, on the 
NTs. Who will go to America and then get a job? Then he said about 
the other things. But what about the allocation? If you look at the 
budgetary allocation for primary and secondary education, it is almost 
the same, what they had provided last year. There is no increase. 
Then, you talk about secularism. What is happening in the Ministry of 
Human Resource Development? Sir. it is a "Silent Agenda 
Implementing Ministry." The Human Resource Development Ministry is 
silently, without the knolwedge of anybody, implementing the agenda 
of not the NDA, but that of the Sangh Parivar; not even of the B.J.P., 
but of the Sangh Parivar's, because this Ministry is not subject to 
public scrutiny. Nobody knows what is happening there. In NCERT, 
everywhere, there is saffronisation. But the President says that the 
Government is uncompromising in its commitment to secularism. I do 
not know how we can accept this. Sir, when the hon. President 
delivers such an Address to Parliament, we feel very sad about the 
state of affairs. 

Sir, coming to the public sector enterprises, day in and day 
out, it is said, "We are following the Congress policies. We are not 
doing anything. It is the Congress Policy." Sir, the Congress, time and 
again, has said, "Yes; we are for disinvestment; we are for reforms, 
but not for indiscriminate disinvestment." We have never said that we 
can sell anything. Sir, the BALCO issue is very strange. When you 
were in the Opposition, you 
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were talking as if the Government was not responding to the 
Opposition's demand, and there was something in it. But when you are 
in Government, you are saying that it is all right. Sir. the BALCO deaf, as 
Mr. Ramchandraiah. my colleague and a Charterted Accountant, said, 
was not transparent. As a Chartered Accountant, I can also say that 
the BALCO valuation is not transparent. Even by commonsense we can 
realise it. We do not need an expert valuation for it. Just by looking at 
the balancesheet, if we analyse, we can see that the redundant asset 
value of the 51% itself will be more than Rs.  400 crores. 

In most of the cases, the written down value is zero. I do not 
know who is the valuer. Just like doctors reject a dead body, we have to 
analyse this valuation report, which is a shame on the entire country. 

Sir, you held the post of Comptroller and Auditor-General of 
India. This could be referred to him. We are not asking that it should 
be referred to a JPC only. Either you tefer it to the JPC, or let the 
proposal be vetted by the Comptroller and Auditor-General. Then, we 
have no objection. Why is the Government hesitant? If it is a 
transparent Government, the Government should itself come out even 
before our asking for it. But you are hiding yourselves. You said. "No. It 
is an executive power. We will not subject ourselves to the parliamentary 
discipline." All sorts of things have been said. 

Even the Finance Minister, in his Budget Speech, talks about 
revival of the public sector. Which would be a better company than 
BALCO for revival? What will happen? I know it. Rs. 400 crores or Rs. 
500 crores, for which you are selling BALCO, is nothing because it has to 
be revived. The Minister says that Rs. 4,000 crores have to be spent for 
revival of the factory.... (Interruptions).... 

Whatever it is, Rs. 4,000 crores has already been created in 
the mind. ' This amount of Rs. 4,000 crores will come from the same 
Indian institutions. What will be done? The cost of its revival will be inflated. 
The financial institutions will be funding the inflated cost. Then, 
whoever is the bidder, will take away coolly Rs. 500 crores, and that 
will become NPA after some time for the bank.   It does not matter! 
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5.00 P.M 

Sir, a news item has aRPoaped today. Seventy per cent of the 
NPA is from members of the CU, which is supporting the BALCO 
takeover, the liberalisation and the privatisation. They are saying this 
on TV. They are appearing on ajl TV channels. They are saying, "No. 
Government should stand firm. The Opposition is not right." Today, 
through you, Mr. Vice-Chairman, I want to ask of the Government 
whether 70 per cent of the NPA of ba/iks are of hon. members of the 
Cll. The bidders are members of the Cll. 

Sir, about the foreign policy, our leader, Pranab Mukherjeeji, 
has rightly said that our foreign policy is not very clean. It is totally 
confused. You are not having consistency. Whichever party has ruled 
India, we had a consistent foreign policy. But, today, we are not 
consistent in our stand. When we come to Palestine, we vacillate on 
this side: when we come to Israel, we vacillate on that side.  We have 
no principled approach. 

Sir, you are not answering Pakistan properly. Islam is not 
Pakistan, Islam is a universal religion. Pakistan has no right to speak 
on behalf of Islam. We must tell the world that it is a bilateral dispute, 
and not a religious dispute. I am surprised that religion is being used in 
the Indo-Pak relations. This makes the Muslims very sad about it. 
Sometimes this makes us feel inferior. For any incident, the needle of 
suspicion is pointed towards the Muslims. It is an insult to the citizens 
of this country. Pakistan has not taken the power of attorney to speak 
on behalf of the Islamic countries. They have no right to say that they 
are fighting for the Islamic world. This has nothing to do with Islam. 
They are afraid of the Indian Muslims. I can tell you that the Indian 
Muslims are prepared to go to any extent to convince th# Islamic 
World that it is not an islamic war. But the question, is your approach 
is half-hearted. In one way, you don't want to disci sr w'th Pakistan. 
You don't want to attack Pakistan in the right way. If some Madrasas 
appear in the news, you say, yes, it is related to the ISI activities. One 
or two Madrasas may be doing wrong things. But don't blame all the 
Madrasas. If one or two persons are doing wrong things, don't call the 
entire community as criminals. Who are the ISI agents? It may be 
Muslims. It may be other peoqle. Anybody can be an agent of the ISI. 
He need not be a Muslim. It need not be a Madrasa. if some untoward 
thing happens, it will be related to a Madrasa or religious education. It 
is an insult to the Muslims. We must see that  such statements are 
discouraged, 
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*मौलाना ओबैदु ा खान आज़मी (झारखंड) : सर, म एक सेकड का समय 

लेिरिफकेशन के िलए लेना चाहंूगा । रहमान साहब मदरस  का हवाला दे रहे ह और इस 
पर जोर दे रहे ह िक मदरस  म आईएसआई के एजट का कोई सवाल पैदा नह  होता है या 
अगर कोई दो-चार कह  पैदा भी होते ह तो इससे पूरे समुदाय के ऊपर लाछंन नह  लगना 
चािहए । म इस िसलिसले म हाउस के िरकाड पर यह बात लाना चाहंूगा िक 9 या 10 
िदस बर, 1999 को इसी हाउस म मने जब सवाल िकया था होम िमिन टर साहब से िक 
मदरस  के िसलिसले म इस तरह की अफवाह करके मदरस  को बदनाम िकया जा रहा है 
। या हुकूमत के पास ऐसा कोई सबूत है िक िकसी मदरसे से कोई आईएसआई का एजट 
या कोई मदरसा िह दु तान का आईएसआई की गितिविधय  म शािमल है? अगर ऐसा है 
तो उस मदरसे पर ताला लगा िदया जाये और उसके लोग  को कड़ी से कड़ी सजा दी जाए 
। सर, मेरे इस सवाल के उ र म होम िमिन टर साहब, िम टर एल. के. आडवाणी ने यहा ं
कहा था िक हमने पूरी छानबीन की है मदरस  से मुता लक आज तक कोई एक केस भी 
नह  िमला है । म यह अज़ करना चाहता हंू ..... 

 
उपसभा य  ( ी टी.एन.चतुवदी ) : ठीक है, आपकी बात िरकाड पर आ गई है 

। ...( यवधान)... 
 
*मौलाना ओबैदु ा खान आज़मी : सर, म िसफ यह कहना चाहता हंू िक 

मदरसे इस देश की उ नित के िलए और तर की के िलए ह, सदेंह करने के िलए नह  है ।  
 
उपसभा य  ( ी टी.एन.चतुवदी ) : आपका तो बोलने का मौका आ रहा है ।  

SHRI K. RAHMAN KHAN: Sir, the President in his Address 
has said that our industrial growth would be 9 per cent in the next ten 
years. But when we look at the Budget presented by the hon. Finance 
Minister, we don't find anything towards realising this dream of nine per 
cent growth rate in the entire Budget. 

Every one of us knows that the President's Address reflects the 
policies of the Government of the day. In that view, in totality, we are 
opposed to it. So, without meaning any disrespect to the hon. 
President, we are not in agreement with the policy statements made by 
the BYesident. So, we oppose this Motion of Thanks. Thank you. 

*Transliteration of the speech \n Persion Script is available in the Hindi 
version of the Debate. 
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THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Shri Rumandla 
Ramachandraiah. 

 
ी म दला रामच ैया (आ  देश) : उपसभा य  महोदय, म ी 

टी.एन.चतुवदी ारा तुत महामिहम रा पित जी के अिभभाषण पर ध यवाद ताव का 
समथन करते हुए कुछ ऐसे िवषय सदन के सामने लाना चाहता हंू जो िवषय मुझसे पूव नह  
लाए गये ह । उदाहरण के िलए आज उदारीकरण से देश के छोटे उ ोग  का अ त व 
खतरे म आ गया है य िक उदारीकरण के नाम पर कई िवदेशी व तुएं और िखलौने भारत 
म फैल गये है िजनकी वजह से छोटे उ ोग  ारा िन मत व तुए ंऔर िखलौने भारत म 
िबकने मु कल हो गये ह । इसी वजह से आज भारत के लघु उ ोग  की थित बहुत 
खतरनाक हो गयी है । महोदय, छोटे उ ोग हमारी अथ यव था की रीढ़ के समान ह ।  

                           
[उपसभापित महोदया पीठासीन हुई ] 

 
गावं  म छोटे और लघु उ ोग िविभ न व तुएं बनाकर अपना जीवन िबता रहे थे, छोटी-
छोटी व तुएं बनाकर बाजार म बेच रहे थे । उदारीकरण के कारण िवदेशी व तुए ंऔर 
िखलौने बाज़ार म आ गये ह िजससे लघु उ ोग  की थित बहुत भयानक हो गयी है । 
हथकरघा उ ोग जो लाख  पिरवार  का भरण-पोषण करने का काय करता है, यह भी 
मु कल म आ गया है । उदाहरण के िलए हडलमू म लगे हुए जो लोग ह, वे जो व तुएं 
बनाते ह, उनकी मा क टग करने के िलए भारत सरकार की जो नीित है, उस नीित म 
रा पित जी के अिभभाषण म िकसी भी पिरवतन के बारे म नही कहा गया है । आज उसी 
पुराने ढंग से रहने के कारण व  को तैयार करने के बाद उनकी मा क टग म जो 
किठनाई आ रही है, उसम सुधार लाने के िलए कोई भी चितत नह  है । महोदया, म 
आपके मा यम से भारत सरकार से यह अनुरोध करना चाहता हंू िक हडलमू को बचाने के 
िलए कुछ ऐसी ला नग कर तािक हडलमू के व  बाजार म स ते और अ छे दाम  म 
सबको ा त हो सक । इसके अितिर  महोदया, बुनकर  को रहने के िलए घर देने के बारे 
म भी कोई ताव नह  है । आज लाख  बुनकर जो गावं  म रहते ह, उनके िलए वक-शैड-
कम प के हाउस जैसा कोई भी ताव इसम नह  रखा गया िजससे उ ह प के मकान 
िमल सक । इस कार की कोई भी हाउ सग कीम नह  लायी गयी है, रा पित जी के 
अिभभाषण म इसका कोई िज  नही है । इसिलए कम से कम भारत सरकार भिव य म 
आ  देश, कन टक, तिमलनाडु, य.ूपी., िबहार और म य देश के जो करोड़  बुनकर ह 
उनके िलए कुछ और ताव रखे जो वकशेड-कम-हाउस कीम का हो । ह तकरघा के 
साथ ही आज देश म य  तथा अ य  प से कम से कम एक करोड़ ह तिश पी ह । वे 
कई तरह की ऐसी चीज बनाकर िवदेश भेजते ह िजससे करोड़  पये की िवदेशी मु ा 
भारत म आती है लेिकन उनकी सुर ा के बारे म , उनकी यव था के बार म , उनके िलए 
जो ावाधान रखने ह उसके बारे म भी रा पित जी के अिभभाषण म कोई नयापन िदखाई 
नह  देता है । यिद इस िवषय को म ेनजर रखते हुए भारत सरकार इन एक करोड़ लोग  
को जो सुिवधाएं पहंुचानी चािहए उ ह पहंुचाने के िलए, कुछ करेगी तो अ छा रहेगा । इन 
उ ोग  को स म बनाने के िलए तथा आधुिनक तकनीक मुहैया कराने की भी कोई योजना 
नह  बताई गई है । इस योजना के िलए बजट म कुछ ावधान रखगे तो ठीक रहेगा ।  

316 



[1 March, 2001] RAJYA SABHA 
 
आज हमारे भारत देश म जो लोग रहे ह उनम पचास करोड़ ओ.बी.सीज. ह । 

इन ओ.बी.सीज. के िलए आजादी के पचास साल के बाद भी, 15 अग त, 1947 के बाद से 
उ ोग  म, यव था म, राजनीित म भागीदारी बनाने के िलए कोई नीित नह  बनाई गई है । 
यनूाइटेड ं ट की सरकार ने 27 परसट का िरजवशन ओ.बी.सीज. को उ ोग म िदलाया 
है लेिकन जो िरजवशन ओ.बी.सीज. के िलए िश ा के बड़े-बड़े िव विव ालय  म, 
पाठशालाओं म रखना चािहए था वह नह  रखा गया है । इसके साथ ही राजनीित म 
ओ.बी.सीज. के िलए िजस तरह से ाम म, मंडल म, िजले म िरजवशन रखा है वैसा सदन 
म उनके िलए कोई िरजवशन नही है । रा पित के अिभभाषण म भारत म  रहने वाली 
पचास करोड़ जनता के बारे म , ओ.बी.सी. के बारे म जो कहना था, आज से पचास साल 
पहले से जो सुधार लाने थे, उनके जीवन म जो राजनीितक, सामािजक, आ थक प से 
सुधार आना था वह नह  आया है । उसके बारे म भी उनके अिभभाषण म कोई चीज इस 
ताव म नह  आई है । म आपके मा यम से भारत सरकार से यह आ ह क ं गा िक कृपया 

करके भिव य म ओ.बी.सी. के िलए चाहे वह राजनीित म हो, अथ यव था म हो या िव ा म 
या सामािजक हो या जो बैकवडनेस है, के बारे म हो उ ह आगे लाने के िलए, सुधारने के 
िलए कुछ ावधान रखे तो ठीक रहेगा ।  

 
बहुत से रा य  जैसे आं  देश, कन टक, तिमलनाडु, केरल म कुछ िजले बहुत 

बैकवड ह । आं ा देश के तेलगंाना िजले म बहुत बकैवडनैस है । एक बार हम सब 
एम०पी०ने िमलकर आज से कोई छह महीने पहले धानमं ी को पचास करोड़ पये से 
कुछ कम पैकेज की कीम दी थी । इसम रोड यव था, रेलव े यव था, वहा ंके डेवलेपमट 
के बारे म था लेिकन हमारे भारत देश के अ य , रा पित के अिभभाषण म िपछड़े िजल  
की उ नित के िलए जो बजट या ावधान, उनके सामािजक या रोड या िब ड स के बारे म 
कुछ भी नह  बताया गया है, यह बहुत चताजनक बात है । भारत सरकार को भिव य म 
इस िवषय के बारे म सोचना चािहए । आज से छह महीने पहले यिद कुछ एम०पीज० ने 
िपछड़े  ातं की उ नित के िलए कुछ िदया है, वहा ंके समाज के लोग  के िलए िदया है तो 
उन लोग  को भलूना ठीक नह  रहेगा । आं  देश म इंटरनेशनल एयरपोट के बारे म आज 
से दो-तीन साल से बात कर रहे ह, लड़ रहे ह लेिकन केवल उ र- यु र ही चल रहा है 
। कोई न कोई कारण बताकर उसे लेट िकया जा रहा है । आज आं  देश म बहुत से 
िवदेशी लोग सो टवेयर डेवलेप करने के िलए उ सुक है । अमरीका, जमनी,जापान, 
इटली, आिद यहा ंआने के िलए तैयार ह लेिकन इंटरनेशनल न होने के कारण वहा ंकी 
आ थक पिर थित िजतनी सुधरनी चािहए थी उतनी नह  सुधर रही है ।  

 
िकसी भी ोजे ट का कोई भी काम भारत सरकार आज लेने के बजाए अगर दस 

साल बाद लेगी तो खच  बहुत बढ़ जाएगा । इससे घबराहट आएगी और कोई भी उ नित 
का कदम लेने के िलए वह परेशानी म पड़ जाएगी । कृपया जो भी काम करना है उसको 
तुर त कर, आज ही कर िजससे उस ातं की उ नित हो और भारत की आमदनी भी बढ़े । 

 
तीसरी बात, वष म कम से कम एक बार सु ीम कोट हैदराबाद म रिखए । जब 

वग य ी एन०टी ० रामाराव आं  देश के मु य मं ी  थे और वग य राजीव गाधंी 
धानमं ी  थे तब से यह बात हम कह रहे ह िक आप दि ण भारत म, हैदराबाद म सु ीम 
कोट को कम से कम तीन महीने रख । इसके िलए वहा ंपर िकसी िब डग की यव था की 
ज रत नह  है । आं  देश सरकार यह देने के िलए तैयार है । हमारे मु य मं ी  
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च बाबू नायडु ने भी इस बारे म उ र- युतर िकया है, बातचीत की है लेिकन भारत 
सरकार को इसकी कोई चता नह  है । पता नह , दि ण भारत से ना ेम रहने का या 
कारण है । इसके िलए वहा ं पर एक पैसा खच करने की ज रत नह  है । केवल 
अिधकारीगण  को वहा ंपर आकर, दि ण भारत के जो केसेज सु ीम कोट म साल  से पड़े 
हुए ह उनका िनपटारा करना है । लेिकन इसके बारे म रा पित जी के अिभभाषण म कुछ 
नह  कहा गया है । म, आपके मा यम से भारत सरकार से यह ताव करता हंू िक कम से 
कम यह िबना खच का जो काम है वह काम करे अगर आप ऐसा नह  करते तो दि ण भारत 
की जनता आपके ऊपर या भरोसा कर सकती ह? इसिलए भारत सरकार इस बारे म 
कदम आगे लेकर हमारे मु य मं ी जी से बातचीत करके हैदराबाद म वष म कम से कम 
तीन महीने सु ीम कोट को चलाए । इससे वहा ंकी जनता के जो केसेज पड़े हुए ह वे 
िनपटाय जायगे और जनता का जो पैसा खच होता है, िद ली आने म, यहा ंवकील करने 
म, िफर वापस आने, िफर जाने म वह नह  होगा । इसिलए म आपके मा यम से भारत 
सरकार से यह अनुरोध करता हंू िक सु ीम कोट को कम से कम तीन महीने हैदराबाद म 
रखने के ताव को मान ले ।  

 
पाचंवा,ं एनडीए के एजडे का जो पिरपालन चल रहा है उस बारे म मुझे कहना है 

िक मंिदर म जद की बात यहा ंपर उठाई जाती है । ऐसी चीज पर भी रा पित जी को 
अपने अिभभाषण म कहना चािहए िक हमारी जो सरकार है, हमारी जो जनता है उन 
सबको समान प से देखती है, सब का क ट दूर करती है । एन.डी.ए. सरकार को म जद 
और मंिदर मु े पर न झगड़ कर जनता की जो किठनाइया ंह उनको दूर करने की कोिशश 
करनी चािहए, जनता की उ नित के िलए काम करना चािहए ।  

 
इसके साथ साथ म आपके सामने एक चीज यहा ंलाना चाहता हंू िक हमारा देश 

एक कृिष धान देश है । िकसान िदन रात मेहनत तरके, मजदूरी करके अनाज पैदा करता 
है लेिकन उस अनाज की माकट म दलाल लोग चोरी करते ह और िकसान के पास थोड़ा 
आता है । इसम सुधार करने के िलए भारत सरकार की ओर से जो रा पित जी ने 
अिभभाषण िदया उसम कुछ नह  कहा गया है । इसम कोई भी चीज िकसान को बचाने के 
िलए नह  कही गई है । कृपया भारत सरकार िकसान  को बचाने के िलए काम करे । 
आजकल अखबार  म आ रहा है िक चीन से चावल आ रहा है जो 4 पया िकलो होगा । 
यहा ंके िकसान जो मेहनत कर के चावल पैदा करते ह िक 6-7 पये िकलो भी नह  पड़ता 
है तो िफर यहा ं िकसान  की पिर थित दाल  म, तेल  म और फल  मे या होगी? आप 
अपना मनमाना राज करगे और िकसान  के माल को बाजार म सड़ने दगे । आपको मालमू 
है िक आं  देश म दो-तीन महीने पहले एमपीज को धरना देना पड़ा था । िकसान  को 
बचाने के िलए तैयार नह  है । इसम भी िकसान  के बारे म कोई चच  नह  है । िकसान  को 
िकस ढंग से, िकस प से मदद दी जाए ऐसा नह  हो रहा है । िजला तर पर और मंडल 
तर पर उनको समझने वाला कोई नह  है । अिधकारीगण नह  करते ह । वे ह ता र करते 
ह, वेतन लेते ह लेिकन उनका पिरशीलन करने वाला कोई नह  । भारत सरकार से आपके 
मा यम से म यह अनुरोध करता हंू िक रा पित जी के अिभभाषण म िकसान  के बारे म 
िजतना भी कहा जाए, कम हुआ करता था लेिकन इसम कुछ भी नह  कहा गया है । यह बड़े 
खेद की बात है । कम से कम भारत सरकार िकसान   को बचाने के िलए िमिनमम ाइस 
िडसाइड करे, कहा-ंकहा ंकौन कौन सी चीज़ वह पैदा कर, फल पैदा कर, तरकारी पैदा 
कर, ठीक रहेगा । हज़ार  कमचारी ए ीक चर िडपाटमट म ह, वह या कर रहे ह, यह 
लोग या देख रहे ह, भगवान ही जाने ।  

318 



[1 March, 2001] RAJYA SABHA 
 
इसके साथ साथ म आपके मा यम से यह कहना चाहता हंू िक आज यादा तर की अरबन 
एिरयाज़ की हो रही है लेिकन ाम िवकास के िलए कोई भी ऐसी चच  रा पित जी के 
अिभभाषण म मालमू नह  हो रही है । म आपके मा यम से सरकार से यह अनुरोध करता हंू 
िक गाव  की उ नित करने के िलए कुछ इस तरह का िवचार कर िक माल केल 
इंड ीज को मंडल लेवल पर, ाम लेवल पर लगाने के िलए लाइसस द । इससे गावं  का 
भी िवकास होगा । जैसे ां पोटशन की यव था, रोड बनाना, पीने के पानी के िलए तालाब 
बनाना, ऐसी चीज़  के ऊपर भी भारत सरकार को सोचना चािहए । हमारे देश म िविभ न 
े  म िविभ न  काय मो को ठीक तरह से चलाएं । हमारे देश म कई भाषाएं ह,कई 
सं कृितया ं है, िविभ न काय म है, उन सब को आगे लाने के िलए रा पित जी के 
अिभभाषण म कोई चच  नह  की गई है । इन िवषय  को ठीक तरह से द शत नह  िकया 
गया है । कम से कम उनकी उ नित के िलए बजट ावधान म इन चीज़  को इस तरह से 
जोड़े िक आ  देश या है, कन टक या है, तिमलनाडु, म य देश, उ र देश, 
िबहार और वे ट बंगाल या है, इन रा य  के जो जो धान िवषय ह, उनकी उ नित के 
िलए, वहा ंकी जनता की उ नित के िलए कुछ िवशेष ावधान रखना आव यक है ।  

 
अब म िवदेश नीित पर आता हंू । कुछ देश  से हमारी यादा िम ता है और कुछ 

देश  से कम िम ता है । हमारे सबंंध अपने छोटे भाई पािक तान के साथ ठीक नह  ह । 
हमारे यहा ंिविभ न सं दाय है । इन सब देश  से िमल कर शा त बनाए रख, सब से अ छे 
सबंंध रख । जो किमया ंह उनको दूर कर के हमारे छोटे भाई पािक तान के साथ अ छे 
सबंंध बनाने के िलये सरकार अ छे कदम उठाए, ठोस कदम उठाए, उनसे बातचीत करे 
तो ठीक रहेगा । यहा ंभाषण दे कर कुछ बजट पेश करने से काम नह  चलेगा, काम कर के 
िदखाना आव यक है । अभी कुछ जगह  पर भकू प आया । गुजरात के िलए बहुत भागदौड़ 
हो रही है । खूब पैसा दे रहे ह, भारत सरकार की ओर से ज दी ज दी वहा ंकाम हो रहा है 
। लेिकन वहा ंकी रा य सरकार को िजतना पीड से काम करना चािहए वह उतना अ छा 
काम नह  कर रही है, ऐसी बात अखबार  म छप रही ह । म भारत सरकार से यह अनुरोध 
करता हंू िक यह िदलच पी , यह उ साह, यह तेजी, जब आ  देश म बाढ़ आई, जब 
आ  देश म भखू हुई, जब आ  देश म कमजोरी आई, नह  िदखाई गई । िकतने भी 
लेटर िलख, िकतनी भी बातचीत कर, िकसान भखू से मर रहे थे य िक िकसान  को 
िमिनमम वेजेज़ नह  िमले, यह बोल कर हम लोग  को बाहर हड़ताल करनी पड़ी । ऐसे 
िवषय  म भारत सरकार को प पात न करते हुए सब को समान प से देखना चािहये । 
भारत सरकार को यह मानना चािहए िक इस भारत देश की जनता उसके ब चे ह । लेिकन 
कुछ रा य  म एक तरह से काम करना और दूसरे रा य  म दूसरी तरह से काम करना, 
यह बात ठीक नह  है । उपसभापित महोदया, म आपके मा यम से इस ताव का पूरी 
तरह से समथन करते हुए यह कहना चाहता हंू िक इन चीज  को भिव य म न दोहराया 
जाए । म आपको यह सुझाव भी देता हंू िक भिव य म भारत के सब रा य  को, सब िजल  
को, िपछड़े वग  को, ओ.बी.सीज. को यादा यान से देख । आपका ध यवाद । 
...( यवधान)... 

 
ीमित जमना देवी बा पाल (राज थान) : अभी तक एक भी मिहला ने 

ध यवाद नह  िदया । म ध यवाद देना चाहती हंू ।  
 
उपसभापित :  आपका टाइम आएगा तो दे दीिजयेगा, अगर आपकी पाट  

बोलेगी । ...( यवधान)...  बीच म कैसे बोल दगी ...( यवधान)...  ध यवाद ताव की 
ि या है, ऐसे खड़े हो कर नही बोल सकते ह ।  
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ऐसे नह  खड़े होकर बोला जाता है । इस हाउस म आप नयी आयी ह । थोड़ा 
सीिखये , े नग लीिजए । इस हाउस म नाम िलखे होते ह । पाट  नाम देती है । आप कहा ं
पर बोलना चाह रही ह? िकस के ऊपर ध यवाद दे रही ह?  

ीमती जमना देवी बा पाल: रा पित जी के अिभभाषण पर ।  

उपसभापित :  वह तो आपकी पाट  ने नाम नह  िदया तो म कैसे बुलाऊं 
...( यवधान)...  मेरी इ छा नह , पाट  की इ छा नह  है आपको बुलवाने की ।  

ीमती जमना देवी बा पाल : हमारे हेड ने तो बोल िदया ...( यवधान)...  

उपसभापित :  तो बस आप उसी म शािमल हो जाइए । आप कह दीिजए, ‘me 
too’ 

SHRI V.P. DURAISAMY (Tamil Nadu): Madam, very aptly, the 
President has devoted five paragraphs to Gujarat and the devastation 
caused to it by the earthquake. We are very sad that thousands of 
lives have been lost. Public and private property worth thousands of 
crores were destroyed. The entire nation heeded the call given by the 
hon. Prime Minister to provide financial and material help to our 
brothers and sisters in Gujarat. According to the latest Press report, 
more than Rs.2,000 crores have been contributed from the Prime 
Minister's Relief Fund. I am glad, the NDA Government is going to set 
up a permanent Disaster Management Authority. The Government has 
also requested HUDCO to issue Rs.1,500 crores worth of tax-free-
bonds. I would request my friends in the Opposition not to the 
politicise this issue relating to the relief and rehabilitation work in 
Gujarat. We all know that they are bringing the issue of discrimination, 
with an eye on the coming elections. 

We all agree that we have social and economic inequality. 
We, the politicians, should make every effort to make our country a 
land of justice and equal opportunity for our citizens. 

Madam, para 9 deals with participation of women in the 
political process, not only as voters but also as elected representatives 
and holders of executive responsibility. We are all aware of the under-
representation of our sisters in Parliament and State Legislatures. I 
congratulate the NDA Government for introducing the Constitution 
(Eighty-Fifth) Amendment Bill in 1999 in the Lok Sabha. But some 
political parties are not in favour of the Bill and they are obstructing it 
from being passed. Our party, the DMK, is for women's empowerment.    
The Tamil Nadu Government has already 
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implemented Mahaiir Thitham named in memory of Perarignar Anna's 
mother, Bangaru Ammaiyar. This scheme has facilitated the socio-
economic empowerment of women. It was started in the rural areas and 
has, subsequently, been extended to the town panchayats and 
municipalities. I would request the NDA Government to have 
discussions with the political parties which are opposing it and find an 
immediate solution to the problem so that Parliament can pass this Bill in 
the Budget Session itself. 

Education, especially for girls, is really a good investment for 
India's future. An integrated national education programme has been 
launched for universalising elementary education. We have seen that 
many of the programmes remain only on paper; they are not being 
implemented according to the schedule. I am sure, the NOA 
Government would implement the education programmes sincerely. 

Madam, I welcome the setting up of 1,734 fast-track courts for 
expediting the disposal of long-pending cases and also for 
computerisation and networking of the Courts in the four metropolitan 
cities. 

I welcome setting up of 1,734 fast track courts for expediting the 
disposal of long pending cases; and also for computerisation and 
networking of courts in the four metro cities. Many district and subordinate 
courts in Tamil Nadu are functioning from dilapidated buildings and poor 
structures. I am sure the Government will provide necessary funds for 
constructing district and subordinate courts in Tamil Nadu. 

Last fortnight, India launched its biggest-ever Census operation. 
There has been a report in the press that the enumeration method is 
discriminating against the SC/ST people by insisting on their religious 
affiliation. This doubt may kindly be removed by the Government which is 
there in the mind of the weaker sections. 

It has been said in para n that a Group of Ministers has 
examined the recommendations of the Kargil Review Committee on 
the national security system. I think now they have submitted their 
recommendations. I want to know whether these recommendations will 
be placed on the Table of the House so that we could discuss it. Our 
party joins the nation in congratulating our scientists and engineers for 
the development of the LCA aircraft and for the missile development. 
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I congratulate the Prime Minister for announcing a unilateral 
ceasefire during the holy month of Ramzan. Later on it was extended 
twice. The gesture of the Prime Minister was hailed by the world 
leaders and by the people of Jammu and Kashmir. This has forced 
Pakistan's chief executive Pervez Musharraf to tone down his anti-
India stand. Politically, the Centre must quickly decide on allowing 
APHC leaders to travel to Pakistan to hold talks with the militant 
leaders there. We should find permanent peace in J&K. not a 
temporary one. 

We agree that there is an improvement in the situation in the 
North-East. This region requires a faster socio-economic development. 
The agreement with the NSCN for three years is going to expire. I 
hope the Government has worked out'on extending the same for a 
further period. With the opening of road from the North-East Region to 
Myanmar, the trade development will witness a faster growth. The 
mindless killing of innocent people and non-Assamese by the ULFA in 
that region is very unfortunate, I hope the Government is taking action 
to put down the activities of this militant outfit. The Government can 
think of declaring a unilateral ceasefire in the North-East Region as 
has been done in J&K. 

We must agree that the NDA Government is committed to 
secularism. The scale of communal and caste violence has come 
down despite efforts from across the border to create communal 
trouble in India. Tamil Nadu Government is also committed to 
promoting communal harmony. We have decided to institute an award 
in the name of Coimbatore Kottai Amir who worked for religious 
harmony and lost his life at the hands of religious fundamentalists. The 
Government should remain vigilant against communal and extremist 
organisations. I thank the Government for increasing financial 
assistance for modernisation of State Police Forces. I hope this 
amount will be increased in the near future also. 

We are not happy with the recommendations of the Eleventh 
Finance Commission. Tamil Nadu has suffered a huge financial loss 
on account of the recommendations of the Eleventh Finance 
Commission. Tamil Nadu Government has requested that the States' 
share of the gross tax revenues of the Centre be fixed at 40 per cent. 
As against this request, the Eleventh Finance Commission 
recommended the devolution of only 29.5 per cent of the net tax 
revenues. Moreover, the Commission has given greater weightage to 
the backward States while fixing norms for sharing these revenues;  
well-performing  States  like  Tamil  Nadu  have  been  adversely 
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affected.  As a result, the revenue toss that Tamil Nadu will suffer in 
the five years from the year 2000 is estimated to be Rs.4711 crores. 

The States affected by the recommendations of the Finance 
Commission had submitted a memorandum to the Prime Minister on 
21-8-2000 requesting that this was unacceptable and this inequitable 
situation be rectified. We had also suggested that an Incentive Fund 
for extending grants to well-performing States should be created. In its 
supplementary Report, the Eleventh Finance Commission has 
recommended a total incentive grant of Rs.5,304 crores for all the 
States for the next five years. The fact is that our total share of this 
grant for five years would be only Rs.402 crores. This amounts to 
severely punishing the welt-performing States like Tamil Nadu. The 
overall deficit in the interim Budget for the year 2001-2002 has been 
estimated at Rs.99§ crores. This level of deficit would not have arisen 
had the Eleventh Finance Commission been fair to us. Therefore, as 
one of the measures for raising resources, I request the Central 
Government to increase the incentive grant to the State Governments. 

No doubt, India is among the ten fastest growing economies 
in the world, The Government has set an ambitious target of 9 per 
cent annual growth for the next ten years, to double our per capita 
income and remove poverty. To sustain a growth rate of 10 per cent, 
an investment rate of 35 per cent is required. The rate of domestic 
savings has steadily dropped. The domestic savings provide over 98 
per cent of the nation's total investment funds. The Government must 
give more and more incentives for domestic savings. Reforms in the 
power sector are crucial for achieving a to per cent growth rate. 

The Tamil Nadu Government has also requested the Central 
Government to clear the proposal for an international airport at 
Chennai. The land has been acquired. The Project report has been 
prepared and submitted to the Civil Aviation Ministry. The Tamil Nadu 
Government has proposed to operate it under the BOT scheme. I 
urge upon the Central Government to clear the.proposal at the 
earliest. More and more FDI is coming into Tamil Nadu. If we have to 
achieve the ambitious growth rate of 10 per cent, then, the proposal 
for an international airport at Chennai should be cleared immediately. 
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I congratulate our hard-working farmers for achieving a record 
foodgrains production of 209 million tonnes last year. Our buffer- stock 
has crossed an all-time-high of 40 million tonnes. But we do have the 
storage problem. I think the Government is exporting the surplus 
foodgrains. But it should export the foodgrains at not Jess than the 
price fixed for the PDS. The minimum support price should be 
announced before the harvesting season. In spite of announcing the 
minimum support price, the farmers are not getting remunerative 
prices for their produce. The middlemen are cheating our farmers. The 
Governmental agencies should ensure purchase of the produce from 
the farmers at the minimum support price. I am glad that our 
Government has increased the import duties on agricultural 
commodities in order to protect our farmers. The scope of the National 
Crop Insurance Scheme should be widened. To ensure that the 
farmers get a good price for their paddy, the Government of Tamil 
Nadu is implementing a parallel procurement system for the current 
Samba season. This is the only State which provides Rs.40 per quintal 
as incidental charges to farmers, over and above the minimum support 
price fixed by the Central Government. Tamil Nadu Government is 
spending Rs.1.700 crores towards food subsidy alone. 

It is the only State which provides rice at a subsidized rate of 
Rs.3.50 per kg to all sections of the public, without any distinction 
between those living below the poverty line or above the poverty line. I 
would request the Central Government to increase the allocation of 
funds to Tamil Nadu. 

I welcome the Pradhan Mantri Gram Sadak Yojana which 
seeks to provide all-weather roads to the rural population. I thank the 
Central Government for giving approval for upgradation of roads, 
under this Yojana, in 17 districts of Tamil Nadu. I would request the 
Government to accord approval for the remaining districts also, under 
this Yojana. 

I am happy to note that the Government will fully protect the 
interests of the workers while disinvesting in the PSUs that cannot be 
revived. I hope they will do justice to the Salem Steel" Plant and 
Hindustan Photo Films. Ooty. 

I congratulate our hon. Commerce and Industry Minister, Shri 
Murasoli Maran, for getting Special Economic Zones for Nanganneri, 
Tirunelveli in down South Tamil Nadu, which would provide 
employment to one lakh educated youth. Under the leadership of Shri 
Murasoli Maran, our 
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exports 'have   been   rising   rapidly.   I   want   to  congratulate   him   
on   this spectacular success. 

Madam, I want to make a suggestion. The Tamil Nadu 
Government has constituted the Manual Workers Social Security and 
Welfare Board for the benefit of more than 61 categories of 
unorganised labour. In addition to the existing Board for construction 
workers, our Government has also constituted separate Boards for the 
welfare of those categories of labour who are in large numbers, such 
as agricultural labourers, weavers, palm workers, auto rickshaw 
drivers, barbers, washermen, cobblers, craftsmen, tailors and 
painters. These Boards will provide accident relief, marriage 
assistance, maternity benefits and children's education benefits for the 
labourers registered with them. I would request the Central 
Government to set up such Boards for the welfare of organised labour 
in all the States. 

Regarding the foreign policy, I congratulate the External 
Affairs Minister for promoting peaceful and friendly relations with all 
the countries of the world, except Pakistan. SAARC should be made 
pro-active. Similarly, NAM also. Whatever agreements are reached at 
these summits, including the Commonwealth countries, should be 
implemented for the benefit of the people. I also suggest to the 
Government that we should seek membership of ASEAN, for 
increasing economic cooperation. I do not know whether the 
Government has made any request to the Bush administration to lift 
the sanctions imposed in the wake of the Pokhran tests. This point 
may be clarified. 

Finally, in order to strengthen the unity and integrity of India, I urge 
upon the Central Government to amend the Constitution to provide 
greater autonomy to the States with additional devolution of powers, 
and a federal set up at the Centre. 

Thank you, Madam. 

THE DEPUTY CHAIRMAN: Thank you, it was very fine; I 
hope everybody would follow your steps, by taking less time. 

SHRI R. MARGABANDU: It was not on the President's 
Address, but on the Tamil Nadu affairs. 
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THE DEPUTY CHAIRMAN: Before we get into the 
complication of AIADMK - DMK issues in the House, let me announce 
the decision of the Business Advisory Committee. 

ALLOCATION OF TIME FOR DISPOSAL OF GOVERNMENT 
LEGISLATIVE BUSINESS 

THE DEPUTY-CHAIRMAN: I have to inform Members that the 
Business Advisory Committee, at its meeting held today, the 1st 
March, 2001, allotted time for the Government Legislative and other 
Business as follows: - 

Business Time allotted 

(1) Consideration and passing of- 
a) The Uttar Pradesh Sugarcane Cess {Validation)       Half-

an-hour Repeal Bill, 2000 
b) The Industrial Disputes (Banking Companies) Half-an-hour 

Decision (Repeal) Bill, 2001 
c) The Electricity Regulatory Commission Half-an-hour 

(Amendment) Bill, 1999 after it has been 
Passed by the Lok Sabha 

d) The Banking Companies (Legal Practitioners' Half-an-
hour 

Clients' Accounts) Repeal Bill, 2001 after 
it has been passed by the Lok Sabha. 

(2) Statutory Resolution seeking disapprovaJ of the Half-an-hour 
Taxation Laws (Amendment) Ordinance, 2001 (To be 

(3) Consideration and return of the Taxation Laws
 discusse
d (Amendment) Bill, 2001 after it has been passed
 together) 
by the Lok Sabha 

(4) General Discussion on Railway Budget 4 Hours 
for 2001-2002 (to be 

(5) Consideration and return of the following Bills discussed 
after they have been passed by Lok Sabha: together) 
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